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“ABDUL AZIZ— हि 

Question ve detention of 
11. 

of Rawalpindi. 

ABDUL GH I, MAULVI MUHAMMAD— 
University (Amendment) Bill— om 

339: Motions to consider and to cireulate 
5. 

Motion to consider and to circulate. 339- 

436, 444 45 
733, 736, 764, 768-69 
2, 792-93, 1795: 197 

815-17, 850 839-40, 847-48, 852, 861 6? 
863-64, 872, 875, 878, 879-80, 885-86, $98 
900, 905,906, 907, 90910, 916-17, 926. 
929 940 954-55, 957, 962-63, 966-67, 969 

+ 978. 

Consideration of clauses. 

Indian Merchant (Amendment) 
11]-- 

Motions to consider and to circulate.—158. 
Motion for adjournment re— 
Demolition of a mosque on Asoka Road 

New Delhi. 897. = . 
Depriving certain local; Governments 0 

their power to eonfro’ foodstuffs within 
~_their respective jurisdictions. 39. 
Failure to prevent export of ; rice 

Bengal. 743, 
Failure to-transport Government ‘purchased 

wheat from the Punjab to famine 
stricken Easterns Provinces. . 983, 984. 

Serious food situation in Bihar due 10 pur 
chase of fooderain: Government for 

>= export. 937, 938. 
Motion 7e the food situa: 5 
Land Acquisition (Amendment) Bill—— ~~ 

Motion for leave to introduce. 159. 2 
© Public Debt (Central Government) Bill— 

Motion to circulate. 1019. 
Question: *e— 

Beef supply to the Military at* Calcutta 
and Muzzaffarpore. 625, 649. 

Censorship on Mv. Louis Fischer's writings 
and speeches. 31. 

Damage t0 Ghulam Mohinddin Khan’s 
Garden. 640. 

Demo'ition of a Mosque on Asoka Road 
New Delhi. 980 81, z 

Demolition of Muslim graves on Baird 
Road, New Delhi. 7. 285. 

+Enforcing the Delhi Muslim Wakf Act: 
624 

Shipping 

from 

Extension of time for exhausting. hoarded 
cotton textiles stocks. 

_ Licenses for sugar sale in Delhi and New 
~__ Delhi. 652-53. 
Muslim Accountants, etc. 

serve Bank of India b 
Muslim Wlectrical Ghargemen and Hlectri- 

cians on certain State Railways. 34 
Removal of inter-provincial ban on food- 

grains in the North and Hast region 
180-32, - : 

under the Re- 

Scarcity of smal coins in Bihar. 627-29. 
Transport of foodgrains to Bengal from 

Bihar, Qrissa and Assan. 650-52 
University granting concessions to students 

joining war service. 649-50. 7 
Question (Supplementary) re— 
Appcintments of South Indians in the Im- 

perial Agricultural “Research Institute. 
425, 

Cattle purchased for supplying meat to the © 
» American Forces in India. 
Contemplated abolition of the Lower 

Gazetted Service on - State Railways. 
71 

Current year arrangements for Haj pilgri- 
mage. 

Differential payments to European and 
Indian arti 312. s 

Grant of King’s Commission to V.C.Os. 
315. 

Hindus and Muslims in the Central Board 
of Revenue. 627. 

ent agers. and distribution of standard 
clot! 

_ “Newspapers supplied to Mr. Gandhi. 314. 
Post-war reconstruction in education. 272. 
Quinine stocks. 979 
Sikhs in the posts created in Civil Defence 

Department. 319. 
United Kingdem Commercial Corporation 

and post-war Indian trade. 433. 
Reciprocity (Amendment) Bil— 

Consideration of clauses, 299, 327, 

ABDUL SAMAD KHAN— 

Question 7¢ arrests of —— and others of 
Quetia under Defence of India Rules- 

d 

ABDULLAH. MR. H. M. 
Question re 

> — Annual report on pilgrimage to Traq. 69. 
Breakage cf glass sheets fixed for protec- 

tion of Mural paintings at the Central 
Asian Antiquities Museam. 626. 

Current year arrangements for Haj pilgrim- 
ate. 22, 

Minimum qualifications for veerditment of 
clerks for North-Western Railway 
Headquarters Office, Lahore. 371-72. 

Muslim ‘representation’ in appointments of 
Head - Clerks, Grade V and above, on 

» North Western Railway. 373-74. 
Promotion of a non-Muslim Grade” ता 

clerk as stenographer attached to D.G. 
M.P., North Western Railway Head 
quarters Office, Lahore. 372-78. 

Reeruiiment of Ticket Collectors, Grade 
T, on North Western Rai mee 372. 

sRegtrictions imposed by Traq overnment 2 
on Indians. ~69-70. 

ABOLITION— % 
Question re contemplated —— of the Lower ~ 

Gazetted Service on State allways 70°71. 

= ue Pee 
’ Eee, Cod 
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आग आज 5 जा Fe eee 1'(8)-- = 
Question re— 
Fatal’ —— at the flying centres in India. 

315-16. 
_ ~Raiiway —— near Borgaon Akola. 701, 

~_ 208-09, 
ACCOMMODATION— 

Question 7e— 
Insufficient wailing yooms --— at the 

North Western Railway hospitals. 74. 
Unsatisfactory -arrangements for _—-— 
Members of Assembly at Simla. 129-30 

> ACCOUNTANT (S} 
Question re Muslim + ete., under the Re- 

serve Bank of India. 625, 
ACCOUNTS— 
Question ve time allowed for inspection of 

Statio: on‘East Indian Railway. 35. 
ACCOUNTS BRANCH— 
Question re complaints against Deputy Chief 

Accounts Officer from. the Sub-Heads in 
raffie 

7. 
ACCOUNTS OFFICER, DEPUTY CHIE! 
Question re complaints against —— from the 
Sub-Heads in Traffic Accounts Branch of 
the North Western Railway. 207. 

ACREAGE PRICE(S)— 

Western Rail- 

American Exclusion— 
Question 7¢ -operation of the -—— cn 

Indians, 63. 
Dehi Muslim Wagqf— 

Question re enforcing the ——. 624. 
Payment of Wages— 

Question 7९ inclusion of certain feta ails in 
the Report on the Working of @ 
65 

Pegging— 
Question ३८ steps for removing the griev 

aneés of Indians affected by the ——- <f 
South Africa. 135-36 

Punjab Entertainment Duty— 
Question ve extension of the —— to Delhi 

Province. 627, 

Reciprocity— 
Motion for adjournment ve failure to pot 
into overation the against the 
colonial Africans residing in India. 40. 

Orhon re bringing into force of the —— 

Registration of Fore'gners— 
Declarations of Exemution and Notific: 

tions under the —— (laid on the table). 
_-289-92, : 

XXV> of 1941— 
Question 7e desirability of appointing -a 

Judicial Officer under —— B35, 
ADDRESS(ES). 

His Excellency the Governor General's —— 
to the Council of State and the Legislative 

_ Assembly. = 
ADJOURNMENT (S)— - 
Motion for —— 7e—- 

Deaths by starvation in Orissa. §: 
Disal’owed 

= Deaths due’ ta starvation and famine con- 
dition in Bengal 

Ruled out of order. 436. 
Deaths duc to starvation in Bengal. 463- 

~ Refusal of permission to Mee Phillips 

oe Diailowea. 085 

Demolition. of a mosque on Asoka Hoad 
New Delhi. 897. 

Disallowed. 897. 
Depriving certain local Governmel¥s of 

their power to control foodstuffs within 
their respective jurisdictions, 38-39. 

Leave refused. 39. 
ae inflation of the paper currency. 

86. > 
Government to secure attend: by 

ernment Members for consti- 9 
num in the Assembly. 659- eo Stuting 2 प् 

61. 
Ruled oat of order. 
Failure of the = 

to protest: against Legislation by Ordi oe 
ances. 39. Hae 

Disallowed. 39. a Beer 
Failuve to bring in circulation svficiout 
number of smail coins. 39-40. 

Ruled out of order. AO. 
Failure to official 

the International Clearing Union scheme: 

Ruled ont of order. 34. 
Failure to prevent export-of vice from 

Bengal. — 742-43. हु 
Ruled cnt of order. 745. 
Failure to put into operation the Resipro 

city Act against the colonial Africans 
residing in India. 

Withdrawn. 40 
Failure..to supply first-aid — equipment, 

medicines, etc., on the mail train which 
collided with goods carriages at Borgaon os 
near Akola. 75... 70, ene 48-58. 3 

Failure to transport Gevernment purchased —— wae 
wheat from the Punjab to famine 
stricken Eastern Provinces. 985-8 रू 

Ruled out. 1५ 
Forfeiture of security of the Hindustan. © 

82-83. 
Disallowed. 83: 
Judicial 0 tion of th Gov. ie 

ernment’s method of Jealing with sabot- 
age at Nandurbar. 85. 

Ruled out of order. 85.7 
Loss of life due to floods in Ajmere. 575. — 
Disallowed. 575. 
Maladministration in 

wheat. 
Not moved. 39. 
Non-release of Maulana Hafizul Rahman 

detained in Moradabad jail.— 897-93. 
Ruled out of order 
Policy of the Railway Board. in giving: 

dearness Some ni mer 

Bomba 

A distribution of 

Disallow g 
Raid by the Delhi Police on the premises . 

of the Hindustan Times, 575-76 ४ eg 
Ruled out of order. 576. 2 

to’ see Mahatma -Gandhi. 
Disa'lowed by the Governor Seneral. 38. 
Refusalof- the Government of India to + 

forward - Mahatma. Gandhi’s letter to é 
Mr, M. A. Jinnah. 37-38. : = 

Ruled out of order. न = 
Refusal to allot a day for discussing Goy- 

ernment’s monetary policy. 82, 
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4६9७-७० out of order. 82. 

Serious food situation in Bihar, Jue to pur- 

£ chase ct foodgrains by: Government for 

export. 937-38. 
Rulea out of order. 938. 

ADOr THD CHILD(REN)— 
See ‘Child(ren)*. 

4 

‘SpA NCE(S)— 
ene Question 7 hardships caused by the new 

4 Defence of India Rule taking power to 

prohibit against specified ~commodi- 

ties) 478-79. 

ADVERTISEMENT (S)— 
Question 7e— = 6 

Approved lists of newspapers for Grovern- 
tment in the De hi Province. 165. 

Non-advertising cf vacancies in subocdi- 

nate cadre on the Bombay, Baroda and 

Central India Railway. 465-66. 
AFRICA, SOUTH— 

See ‘South Africa’. 

AFRICAN(S)— 
2 Motion for adjournment re failure to put 

into operation the Reciprocity Act against 
the o-‘onial —— residing in 11919, 40. 

AGE-LIMIT— 
Question 7¢ minimum for clerical recruit- 

ment in the Posst and Telegraphs Depart- 
ment, 35. 

AGENCY (TES}— 
Question re Indian exports to M 

Near’ Bast through certain ——. 
Xcunt(s)— हे 

Question. re— 
Buying wool in India on their own accommt 

2 by Government buyin 

fa. 

78. contract with छः Government buying 
dealers in-wool. 518-19. 

° 

laints agains’ ‘Executive Officer, 
Re Cantonment. 314-15,  -- 
Repairs to the Taj Mahal, ——.- 148-39, 

269-70,. 431-32. = 
AGREEMENT (S)— 

* ~~ Question re trade —— re post-war reconstruc: 
tion, 421 5 

AGRICULTURAL PRODUCE (GRADING 
AnD NG AMENDMENS BILL— 

jee “Bill(s)” ier 
AGRICULTURAL RESEARCH INSTT 
SUP 
Question re— --... 

_ Appointment of a South Indian in the 
oe Section, Imperial ——. 

Appointments of South Indians —in the 
Imperial 146-47, 4; 

Cases of irregular appointments in the 
Imperial. ——. 147-48. 5 

Confirmation of a South Indian Cattle 
85 पट by the Director, Imperial 

Disposal of the dairy products ofthe 
perial . 425-26. 

Forfeiture of the increment of a Sikh by 
the Director Imperial ——~ 270-71. 

Livestock improvement work by cattle 
esc ations at Karnal and Imperial 

Papers published by - the: Director, Im- 
कक a ee Che oe 20 22 व कट 2220: 22: उक ककलट कल —— as Chemist. 424-25. 

5. =—operaty 

AIR MIAL(S 

AGRICULTURAL SECTION— fae 
Question 76 appointment of a South Indian 

in the ——, Imperial Agricustural Re- 
search Institute. 148. 

AGRICULTURIST(S)— . 
Question re plans for protection of —— from 

slump in prices after the war. 430-51. 

AHSAN, MR. MUHAMMAD— 
Question re— 
Recruitment of Muslims and non-Muslims 

on Béngal and Assam Railway. 32. 
Recruited Muslim and non-Muslim Tally 

Clerks absorbed in higher posts on 
Bengal and Assam Railway. 

AIR FIELD(S)— 
Question ze lands and crops seized under 

Defence of India Rules in Sind ——, 699. 

AIR FORCE— 
Question re— 

Collahoration between the civil authorities 
and the —— employed for machine-gun- 
ning saboteurs of railway 1088 during 
last disturbances. 174-76. 

Indians connected with Indian —— in 
South Africa. 150, 472. 

AIR FORCE (AMENDMENT) BILL— 
See ‘Indian-Army and Indian. ——” 

“11877 5; 
ATR. LINE(S)— 

— Question 76 po 

under 

ee = 
st-war possibility of American 

in India. 52001. 5 
ye 

Question re desirability of changing the route 
of to Britain. 

AIR. RATD(S)}— 
Question re Japanese —— 

Bazar, Chittagong, ete. 
ATR SERVICE— 

Question re deve'opment of internal —— in 
India by Indians. 

on | Feni, 
§-6.5 = 

AJMERE— यु : : 
Motion for adjournment re loss of life due 

to ite due.to floods in ——. 575. S 
AJMERE-MERWARA— ८ 

Question re havoc caused by revent floods in 
658-59. Ss e 

AKOLA 

3 4 

ह 

५ 

Cox - 

Motion for adjournment re failure to supply — 
first-aid equipment, medicines, etc., on the 
mail train which collided with goods 
carriages at Borgaon near ——. 40-41, 
48-58. 

n re Railway accident near Borgaon 
- 208-09, 701. : 

ALCOHOL— z 2 is 
Question 7¢ parties supplied with hinery 

for Chemical Industries and production of 
power ——. _ 378. के 

ALIGARH MUSLIM 
(AMENDMENT) BILL— . 
Nee ‘Bill(s}?. 

ALKOLOIDE(S)—___ z 
Question re supply of quinine and manufac: 

656-57. eee ture of opium —— 
ALLAHABAD DIVISION— लय 

Question १6 lowering of the “Educational 
* qualificati for tnd Anglo- 

Indian candidates for MTicket Collectors 
= posts in ——. 

ALLEGATION (S)— ee = 
_ Question re against administration of 

the Delhi Improvement Trust. O18 00s 5. 

UNIVERSITY - 
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ALE-INDIA RADIO— AMERICAN-EXCLUSION ACT— (ie re 
Question re— रे See ‘Act ( ig 

Ban on Broadéasts of Urdu talks by the | AMERICAN FIRM(S)— पल Pe: 
All-India Radio. 161.62. See “Wirm(s) 4 ey 

One-sthool Programme Assistants of the 
471 

The Gwyer —— incident, 162-65. = 

ALLOWANCE(S). 
Motions for adjournment ॥6 policy of the 

Railway Board in giving dearness 
not by increasing salaries. 82. 

Question re— 
Compensatory, to subordinate servize 

employees of Karachi-Port area of North 
Western Railway. 7215-14 

Dearness —— of Railway employees oveu- 
pying a rent free quarter, 7% 

Dearness to Central Government Ser 
vants on the Punjab 8९818: 19. 

Dearness —— to Government employees. 

Desirability. of granting extra 10 
Ministerial Staff engaged on War work. 
167. z 

High fare rates charged by the G.N.I.T., 
Delhi and desirability of giving convey- 
ance —— to Secretariat staff. 319. 

Memorial from Rawalpindi ‘pensioners. for 
the ‘grant of dearness ——. 629. 

Necessity of increasing the rate of dear 
ness for low paid staff of Shahdara. 
Saharanpur Light Railway. 68. 

Petitions frem Postal and. <‘Peleg-aph 
Unione re inadéquacy of déarness ——: 

Petitions of pensioners ef the Survey of 
India. Dehra Don for dearness or 
re-employment. 144 

Railway dearness 
and other areas. 73. 

AMBEDKAR THE HONOURABLE DR 
R 

Indian Boilers (Amendment) Bill— 
Motion for leave to introduce. 42 
Motion to consider. 176. 
Motion to pass. 177: * 

Mines Maternity Benefit (Amendment) Bill— 
Motion for leave to introduce. 45. 
Motion to consider. 180._ ४ 
Motion to pass, 180. 
Mofion for adjournment ve demolition of a 
mosque on Asoka Road, New Delhi. 897. 

Moter Vehic'es (Drivers) Amendment Bill— 
Motion for leave to introduce. 43 
Motion to consider. 178 
Consideration of clauses. 179. 
Motion to pass, 180. 

Summary of Preceedings of the third meet 
ing of the Standing Labour Committee 

_ (laid on the table). : 292. 
Injuries (Compensation Insuvance) War 

Bi 

sates in Cawnpore 

ANTI-HOARDING” DRIVE 

AMERIOAN FORCE(S)— L { 
See ‘Foree(s) 4 

ANGLO-INDIAN(S)— 
Question re— ० 

Lowering 6f the Educational qa a 
for European «५ and candida! Oy 
Ticket Collectors posts in Allahabad 

ion, 59-60, कि 
Preference to , Europeans and foreign 

vefugees in Ordnance factories. 26. 
ANGLO-INDIAN AND DOMICILED... 
EUROPEAN ASSOCTATION— = हर 
See ‘Association(s)’” = 

ANTICORRUPTION COMMITTEE— 
See ‘“Committee(s) = se 

ee ae re free ude APES an. ae in 
as regar ‘001 11 8. 

NTIQUITIES MUSEUM- 
See **Museum(s)”” कप 

&727%४41,(8)-- 
Question re— 

Decision taken regarding appointment of 
Judicial officers to hear ——, cte.. on * 
Railways. 205. 

Desirability of appointing-a “Judicial” man 
to deal with on Bombay. Baroda 
amd Central India Railway. 365, 

Non-observance of certain orders regarding 
in Karachi Division, North Western 

Railway. 212. “© 
- Procedure 76 disposal of on Bombay, 

Baroda and Contral India Railway. =e 
= cialis o 

APPLICATION(S)— = = 
Question re— = és 
—— received and sanctioned regarding the 

issue of capital. 326 ‘a 
Machinery for scrutinisimg and considering 
Roe consent t0 issuing of capital 

APPOINTMENT (S)— 5 
Question! 7e— हु 

of a special Muslim officer for looking < 
after ile interests of Muslim employces 

__ in Railways. 78 
— of Sonth Indians in the Imnerial 

Agvicnlinral Research Institute. 423, 
Cases of irregu‘ar in the Imperial < -~ 

Agricultural Research Institute. 147-48, 
Temporary and officiating —— in the 

Levislative Department. 148. 
ARGH MOLOGY— ; 

Question 7e— = = 
Desirability, of appointing a Muslim as | जला 5 

* Deputy Director General of 655. 5 
Désirahility of appointing a Mi 

Director General of ——: 635. 
ARCHALOLOGICAL DBEPARTMENT— Bill- 

Piesentation of the Report of the Select Question re desivability of appointing “a न 
_ Committee. 42-43. Mnsliny as Conservation Assistant, —— at २ 
Motion to er TOL ce Fer Delhi. 635-36 as a 
Consideration of clanses if 2, OW ROLO a 7 हज गो, T1418, 718. 700, 721, 722 न Oe DEPUTY DIRECTOR हे 

Motion to pass. 725: Sea “Deputy Director General of Archo- 
“AMERICA UNTTED STATES OF— 1 

See ‘United Stafes of Auierica’’, ARGHROLOGY, DIRECTOR. GENERAL - 
AMERICAN ARQ 111४४ (8)-- 0 i= 

eo Seo “Air Tine See “Director General of Archmology”’. 
— 
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_ ASSISTANT ENGINEER(S)— 

2 eae ere INDEX TO THE LEGISLATIVE ASSEMBLY DEBATES. 3 10 

ARMED POLICE— 
See “Police”. 

ABM 
Qiestion re— 2 

Condition of service of Railway servants 
employed in ‘Transportation Units of the 
Indian 2. 
dian connected with Ind‘an ——, Nav, 
and Air 10766 in South Africa. 150, 472, 

Rea ization of the cost. of the Indian —— 
in Ivan from the Indian Government 

2, 

AND INDIAN  ATR- FORCE 
(AMENDMENT). BILL— 
See “Indian ——? under “Bill(s)’’. 

os ~3}BRANGEMENT(S)— 
Question 7e— 4 

for payment Insurance premiums 
from Railway Employees Provident 
Fund. 60. 
— for procuring: staple food for civilian 

population. 419-21 

ARREST(S)— . 
Question re. of Abdul Samad Khan and 

others of Quetta under Defence of India 
Rules. 

ARTICLE(S): 
Question re— 

Imperts from and exports to the Union of 
> South Africa of certain ——. 287-88. 
Supply, Department orders for —— from 

United Provinces small scale industries. 
¢ 

ARTIFICIAL SILK— 
See “Silk’’. 

ARTIST (S)— 
Question re differential 

pean and Indian 

ASOKA ROAD—~ 

to Euvro- payments 
312. 

ASSISTANT STATION MASTER(S)— 
Question re promotion of —— to Station 

Masters’ posts on North Western Railway. 
32. 

ASSOCIATION(S)— 
Question re— 

Imperial Secretariat Jamadars and Peons 
8 resolution on non-revision cf their 

scales of pay. 166-67. 
Railway employees continuing as members, 

ete., of the Anglo-Indian and Domiciled 
European ——. 78. 

ASSURANCE(S) 
Question 7 non-compliance of given to 

Legis'ative Assembly re interviews to secu- 
rity ppiscners. 168, z 

ATTACK(S)— E 5 
Motion re condemnation of the cowardly —— 

on Mr. M.A Jinnah. 216-21. 
AUTHORITY (TES)— 

Question re * granted to Prayineial Gov- 
ernments for fixing amounts of féodgrains— 
which could be stored by labour employers. 
281-82. 

AVERAGE PRICH(S)— 
See “Price(s)”’. 

AVIATION POLICY— 
See ‘Policy(ies)’’. 

AVIATION SHARE— 
Statement (laid on the fle) 
which the of the Petrol Tax Pund was 
expended. 214-16. 

AVIATION WORKS— 5 
Question re contracts in 54220 

AZHAR ALI; MR. MUHAMMAD= 
Agricultural Produce (Grading and Mark 

ing) Amendment Bill— 
Motion to eomsider. 199; 20 

Delhi University (Amendment) Bill— 
C clauses. 487-88, 729-3¢ 

re objects on 

Mot‘on for adjournment. 
mosque cn ——, New Dé 

Question r¢ demolition of a : z 
New Delhi. 980-81 a 

ASSAM— 
Question re— 

Rice prices in Bengal, 
149, 

Bihar, Orissa ond 

Security prisoners\in —. 316. 
‘Transport of fovdgrains to Pengal from. 

Bihar, Orissa and ——, 650 52. 

ASSEMBLY(IES)— + 2 
Motion for adjcurnment ve failure uf Gov- 
ernment to secure attendance of Covern- 
mént Members for constituting a quorum 
in the ——. 659 61 

Question ve unsatisfactory arrai for 

0 

_. 788 89, 827-28, 841 
Motion for adjournment re failure to supply ७ 

first-aid equipnient, medicines, etc., on the 
i! train which-collided with 80015 carri- 

ages at Borgaon near Akola. 56. 
Question re— 
ore Guards in the Delhi Province. 482- 

Communal percentage of officers attached 
ote Divisional Office, Moradabad. 

Communal representation in~ certain staff 
of the-Moradabad Division. 376, 933. - 

Conditions of service of Railway servants 
employed in Transportation Units of the 
Indian Army, i 

accommodation of Members of —— at 
Simla. 129-30. . 

See also ‘‘Legislative Assembly(ies) 
ASSISTANT (S} 

Question re leaping promotions to a South 
Indian ——. 270. 

Question re recruitment of 
Western Railway. ° 521-22. 

ASSISTANT ESTATE OFFICER(S)— 
See “Estate Officer(s) 

on Ni orth 

ASSISTANT INSPECTOR OF WORKS— 
n for recruitment to posts 

ee on Nerth Western Railway. -60- 
61, 982. 

Contemplated return of+certain land rear 
Shahdara Railway Station Bridge to 
former owners. 653-54 

Extension of the Punjab Entertainment 
Duty Act to Delhi Province. 627 

Grant of increments for the period before 
confirmation to a- State’ Railway non- 
gazetted servant, 362-63. 

छः Roorkee during 
* Urs Sharif of Piran Kaliar. 377-78 = 

. Hindu and Muslim Head Clerks in Divi/ 
sional Office Moradabad.- 3 3, 

Enclusion of certain deta oe in the Report 
on the Working of the Tayment of Wages - - 
Act. 6542 

Mus im contractors in: Engineering Brayee® 
of the Moradabad Division. 376-77. 

» 
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Maslim ५ d of regulating p: ti 
on communal basis. 562. 

Promotion cf relieving guards on the East 
Indian Railway Divisions. 5 

Scale of vay of a gaze Wed public officer 
Mowed leave out of India prior to retire- 

ment. 
Staff appointed as Transportation Inspec- 

tors in Moradabad Division 
Theft cases registered by Shahdara Police 

Station. 
Question (Supplementary) 7e— 

Post-war reconstruction in education. 272. 
The enquiry entrusted to 00 Nemenyi. 

477. 
Reciprocity (Amendment) Bill— 

Consideration of clauses. 9% 
AZIZUL HUQUE, THE HONOURABLE 

Amendment to the Insurance Rules (laid on 
the table). 41-42. 

Moticn for adjournment re— 
=~ Deaths due fo starvation and famine condi- 

tion in Bengal. 436. 
ae due to starvation in Bengal. 484- 

Depriving certain local Governments of 
ther power fo confrol foodstuffs within 
their respective jurisdictions, 3839. 

Motion ve the food situation. 534-47, 554, 
555 569, 570, 571. 572, 589, 597, 598. 603, 
604, 607 609, 612 21. 

Oath of office. 1. 
Resolution re pilgrimage to the 
674. 

B 
BABAR ROAD AREA— 

Question १९ fixing rents lower than pre-war 
rental. valne in: ——,. 271-72. 

BAIRD ROAD— 
Question re demo'ition of Muslim graves on 

New QVelhi. 7. 
BABU BATJINATH— 

Question re desirability of anvointing a Judi 
cial Officer under Act XXV_ of 1941. 523. 

BALLABHDAS ESHWARDAS, MESSRS— 
Question 7e— 

Contract rate to. —— for distribution of 
wane fo Hast Indian Railway servants. 

Hedjaz 

Non-retnrn of  gunny. bags required for 
=. distribution of rains by -—— to the 

Snonly Officer, 527. 
BALUCHISTAN— 

Question 7e sulphur mined in —— and firms 
snpvlied with sulphuric acid plants. 654. 
55. 

BAMBOO(S) 
Question १९ refusal of covered wagons for 

Military supply of timber and b 
Station. Master, Najibabad. 526 

BAN— 
Question re— | 
—— on broadcasts of Urdu talks by the 

“All India Radio 62. 
Removal of inter-provincial —— on food- 

grains in the ‘North and. Bast region 
130-3: 

BANERJEA, DR. P 
Agricultural Preduce (Grading and Marking) 

pecan acme न नमन मन अर 201. 
5५७० Amendment Bull 

Motign to consfler. 
कर. 

Delhi University (Amendment) Bill— 7 
Motions to consider and to circulate. 544, 

Consideration of clauses. 406, 408. 40110, 
3 438, 440, 441, 442, 445, 458, 466-69 

488, 495. 496, 501, 502, 513. 727, 734 55 
747-48, 753, 773-74, "777: 783, 785, 788. 
799, 822, 838. 843, 845, 848.49, 851, 866- 
67, 868 870, 874, 878-79, 881, 905 ye 

10, 922-25, 924, 926. 931, 955 
938, 941, 946, 95051, 955, 956 960, 977 

Motion to pass. 1005-07 

BPxpressions of regret on the death of Mr. 
Nooroji Dumacia. 

Motion for adjournment re— 
Failure of Government to secure attend- 

ance of Government Members for con- . 
stituting a quorum in the Assembly. 
659 660, 661. 

Failure to bring in circu’ation, sufficient 
number. of small coins. 

~ Failure to. consult Non-official opinion on 
the International Clearing Union Seheme. 

Failure to “prevent 
Bengal. 742, 

Failure to supply first-aid equipment medi- 
cines, etc., on the mail train which 
collided with goods carriazes at Borgaon 
near Akola, 50. 54, 55, 56. 

Motion 7e— 
Condemnation of ‘the cowardly attack on 

Mr. M. A. Jinnah. 220 
The food situation. 570, 582. 583, 604-08" 

609 613 617 618, 619, 620-21. 
The recent Pegaing Levislation in South 

export of rice from 

“Nomination of —— to the new Panel of 
Chairmen. 861. 

Public Debt (Central Government) Bil— 
Motion to circulate. 1018, 1019. 

Question 76-- 
Bringing into force of the 

(Amendment) Act. 741. 
Statement) in. House of Commons regard- 

ing India’s financial — help to 
623-24. 

| Transport arrangements for carrying food— 
= grains from surplus to defie'f, provinces: 

859-61. 

Reciprocity 

५ Qnestion (Supplementary) re— 
Death of two persons hanging on the foot 

board of a train near Wadri Station. 

Defence of India Rules declared ७४५ 
* vires by High Courts and the Federal 

Court. 8. 
Foreign Eyacuees in India. 13 14. 
Quinine stocks. 980, 
Searcity of small coins in B*har. 628. 
Supply and distribution of | Standard 

Oloth. . 
The enquiry entrusted to Dr. Nemenyi. 

7 7. 
‘Unsatisfactory arrangements 7109 - accom 

modation of Members of 
Simla. 130. 

Reciprocity. (Amendment) Bill— 

Motion to consider. 178, 184, 194. : 
Consideration of cee 297, 304, 309. 
Motion to pass. = 

Assembly at 

Britain, 
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। 4 Resolution 7e— ] BENTHALL, THE HONOURABLE SIR = 

it. ie Pigrimage to the Hedjaz. 675, 674, 679 DWARD— : 

> > Stabilization of prices p Interim report of the Railway Convention 

i ‘Greatment of political prisoners and Gommittee (nid on the table}. 530-35 

| detenus. 97, 102, 110-11, 114, 117 Motion for adjournment 7e— 

War Injuries (Compensation Insurance) Failure to supply first-aid equipment, 

} Bill— के miedicines. etc., on the mail train which 

; . Motion to consider. 702. 2 collided with goods carriages at_Borgaon 

BANK (8)-- near Akola, 40-41, 51 53-56. 57, 58 

! 5 Question re— Serious food sifuation in Bihar due’ to 

@ Hoarding of commodities with the help of pei foodgrains by Goyentments: 26 

fod loans secured from > ef, 324-25 

1 + Muslim Accountants, efe., under the Re- ee 276 the food -silnation. 584-86, 596, 

<< न carve of India. 625, 
ies 80001: 66 6 Tnsurance Companies BEWOOR, SIR GURUNATH— 
oe . etc., in India, 136 ae fe oy. Moiese eles Rwes रे 

a ‘ans MENT T —(Laid on the tab'e 2: = 

Ne ae = Tei Statement (laid on the table) re objects ०७ : 

ERATE) i = = ae which the aviation share of the Petrol Tax 

B ARETUL Re Fund was expended. 21: 

ie WASOTAND SONI, RAT BAHADUR ~—- 

“. Complaints of -detenus in —— Jail, 22; Naa Fe 18006 हाथ 1 डक foods i= 
0 = i 5 S 

Heolth of Mr. Rafi Ahmad Kedwai, a Acumen लिए 27% 20: 
Detenn in —— Jail. 21-22. 3HANSALI. MR. M. D.— ५ 

BASIC QUOTA(S)— Oath of Office. 937. Sees 

See ‘‘Qnota(s)’” ,HUTTO. MR. NABI BAKSH: ILAHT 

BEEP SUPPLY— BEES 
Question re —— fo the Military at-Caleutta: [ Motion 7९ the food situation. -576-79. 

and Muzzaffarpore. 625, 649. | Questi-n fe ; S 
= Z Fa | Se proved lists of newspapers for Govern- 

Ne कट ment advertisements in the Delhi Pro- 

@Mot’on for Adjournment re— vince. 165. 
nS Dee due to 53215 4 and famine con Ban on broadcasts of Urdu talks by the 

ition in . All-India Radio. 161-62. 

m= _ Deaths de fo starvation in - 483-85 Rlo-d hanks in India. 422 

io Failore fos prevent expott of rice from कक one Mr ye Fischer's writings 

51022 and_ speeches. Se 

Question re— Chief Engineers’ and Commanders Royal 

rs Failire ef the Food Pevartment in cheal- Enginesrs, in Military ee Sar: = 

ing high 267: vice, 471 x 

< कक trade pelicy, and an ‘‘anti-hourd‘ng’’ 7 between Government of = 

rive in —— as regards foodgrains. ndia an overnment of South Africa = 

° 279 81. Z 20 on the Pegging Bill, 124-95 : 
Jute acreage in ——. 81 अं | 00076९87०प्रतेशा०७ with Mr William Philips 

x Mectune gunning ona mol from air near vegarding permission to see Mr. Gandhi. 3 

anaghat. in ——. 36 
Method and princjple of supp'y of coal 0 changing the route of “Air 

wagons to —— and Bihar jcoalfields ails to Britain. E 

ny 76 TT, se eas Detenus and prisoners convicted under 

eo: — Observations of the Chief Justice: of —— Defence of India Rules. 311-12: E 2s 

= डर _ re Defence of India Rule 26. 479-80. Differential payments —to European and 

Renorts. romaedine. a deaths from starvation. , - aie artists, ee Hsia re : ; 

ete. in —— Bs 5 ndian prisoners: 0: ‘arin Japan. 3-4. — : 

Reculation of acreage prises of jute in Letter er nomoved by Ricters,- and *— 4 

——. 150. postal authorities during recent distur: 

Rice prices in ——, Bihar, Orissa and | es 4 in ae a 

Assam. 149. issing Indian soldiers and officers m fay 

Shortage of rice supply in —— 286. Fast 

Supply of wagons 0 >> and Bihar eoal- Mr. Gandhi's letter to Mr. Jinnah. 2. 

oa fields for londing coal. 74 Muslim Assistant Estate Officers in Cen= _ 

धर Supoly of ‘wagons. to —— and Bihar tral Public Works Department. 139 : 

= collieries for loading coal. 34. - Newspapers supplied to Mr Gandhi. 33 - 

The “emergency plan’ regarding supply 
+ of rice to —. 8-79 One-school Programme <Assistaats of the 

see MESS Transport of food¢rains to —— - from All-India Radio. : 

ia s Bihar. Orissa and Assam. 650-52— . Paper consumption in Information and 

pee BENGAT, AND ASSAM RAILWAY. Broadcasting Department. - 312- 222 
Rationed newsprint quota of the weekly 

See “Railway(s) = cand daily newspapers. 125-26. 

BENGAL DISTRICT(S)— Repairs to the Taj. Mahi, Agra. 1 

Question Le Wolliam deposits discovered in Renatriated Indian “_grisoners ० 

a Se ee [ee ee 
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Rapee notes and paper currency in circu- New ciause 7. 464-65. fi) 
lation. 4-5 Clanse 7. 465-69, 485-89. cee 

Scheme of Sickness Insurance for Indus- 
tria workers 

Settlement of Kazaks in India... 472. 
Supoly and distribution of Standard Cloth. 

1 26-28. 
The Gwyer-All-India Radio incident. 162- 

65 
BIHAR— 

Motion for adjournment re serious food situ 
ation in due to purchase off foodgrains 
by Government for export. 9 an 

Question re— 
Method and principle of supply of coal 
Peron t6 Bangal and —— <coalfields. 

Rice prices in 
Assam. 

Bengal, ——, Orissa and 

Scarcity of small coins in ——~. 627-29. 
Supnly of wagons to Bengal and —— 

coalfields for loading con’. 74-76 
Supnly of wagons to Beneal and: —— 

collieries for loading coal. धर 
«४. Transport of foodgrains to Pengal from 

1... ——, Orissa and Assim. 650-52 

BIJTAPUR— 
Question १९ veanairs of protected monuments 

56-37. at 
BILL(S)— 

Agricultural Produce (Grading and Mark 
ing) Amendment, >> 
17170070९8. 45-44. 

~ Motion to consider. 197-201 
~ /- Passed 

Parsed by the Council of State. 529. 
Aligarh Muslim University _(Amendment)— 

Assent of the Governor-General. 41 : 
Coffee Market Expansion (Amendment)— 

Assent of the Governor-General. 41. 
Code of Civil Procedure (Amendment)— 

Assent of ihe Governor-General, 41 
Code of Civil Procedure (Amendment) —— 
{Amendment of section 60)— 
Introduced. 

Code of Criminal Procedure 
(by the Henourabie Sir 

Introduced. 43, ze 
Motions to consider and to refer to Select 

Committee. 196-9’ 
Reforced to Select Committee, 197. 

Code of Criminal Procedure (Amendment) 
= (Amendment of Sections 386. and 539. 
jx 

Motion to continue, adopted. 155 
Criminal Procedure Amendment ——— 
eles to refer to Select Committee. 44 

Amendnient)! 
Asoka Roy)— 

Referred to Select Committee. 48. 
Delhi Muslim Wakfs— 

Assent of the Governor-General. 41. 
+ Delhi University (Amendment)— 

Presentation of the Report of the Select 
Committee. 45. 

Motions to consider and to circulate. 338: 
58, 379-405. 

Dr. Sir Zia Uddin Ahmad’s Amendment 
. for’ve-committal of the Bill to the same 

Select Committee held to be a dilatory 
Motion and—hence disal’owed. 344, 

Consideration  of- sf 
~ Clause 3. 405-06. 

Clause 5. 40624, 436-61. 
“e_Clarfse 6. 461-64 

Clause 10. 489-90. 
Clause 11. 490-94. 
Clause 12. 494. 
Clause _16—Schedule—Statute 2, 494- 

515, 724-40, 743 
Statite 3, 765-80, 781-95 = 
Statute 4. 796-817, 819-21, cl, 
Statute 5. 821-23. , 
Statute 6. 825-33, हे 
Statute 7. 835 44. = 
Statute 8. 844-45._ i 
Statute 13. 846-50. ५२ Z 
Statute 14. 850-5 rh: न GPs 
New Statute 15(A). 855-58, 861-62. me 
Statute 16. 862 > oe 
New Statute 17. 865-71. oa 
Statute 17. 871 76. bi: 

\ Statute 18. 876-77 
Statute 19 87778. 
Statute 22. 878 80: 
Statute 23 880-83. 2 
Statute 26. 8837-95: 
Statute 28. 898-903. 
Statnte 29. 99% 07. 
Statute 32. 997 10. 
Statnte 33, 910.35, 938-61. 
Statute 34. 961-77. 
Statute 35. 977-78 

Motion to pass. 984-1018. 
Passed as amended. 1048. 
Government Saving Banks (Amendment)— 
Assent of the Governor-General. 41. = 

Indian Army and Air- ¥c (Military 
Prisons and Detention Barrack ५ 
Assent) of the Gener wists ६७०. ms 

Indian Army and an ¥orce (Amend- ay 
ment)— ~ , 
Tntroduced.*: 44. : a 
Motion {to consider. 201-202. 
Passed 202. ; 
Passed by the Council of State. 529. 

Indian Boilers (Amendment) 
Introduced. 43. 5 = 

Motion to consider. 176-77 <P 
Passed = 
Passed by the Council of State. 529. 

Indian Finance ——.— ५ , 
Assent of ‘the Governcr-General. 41. 

“Indian Merchant Shipping {Amendment)— 
Motions to consider and to circulate 155- 

“Girewlated. 158. - 
Indian Penal Code (Amendment)— - * 

Assent of the Governor General. 41. 

Indian Penal Code _ (Am-ndment) 
(Amendment of Sections 497 and 498)— 
Motion to continue, adopted. 154 

Indian Penal Code (Amendment) —— 
(Amendment of Sections 34 cte.)— 7% 
Introduced. 159. er 

Indian Penal Code (Amendment) —— (New wy 
Section 93A)— i . 

Introduced. 160. ay 
Indian. Railways (Amendment)— 

. Assent of the Governor-General. 41 
an States (Protection against Diseffes- 

tion)— 
Motion to continue, adopted. 154 

Indian Tea Control (Amendment)— - 
Assent of the Governor General. 41. 
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Land Acquisiti Améndmsnt)— BLOOD BANK(S) ° 

Pe पते 189. Question rz —— in India. 422. 

१ “  Memits of the Central BOILERS (AMENDMENT) BILL— Legislature Pay- 

met of Salaries— > 
Tntroduced. 159-60 

Mines Maternity Benefit (Amendment) 

Tntroduced, 43, 
Motion to consider 180. 
Mofion to pass. 180-81. 

foe} Passed. 
Passel by the Counc'l of State, 629 

\ = ® Motor Vehicles (Amendment)— * 
é __ Assent of the Covernor-General. 4h. 

i Motor Vehicles (Drivers) Amendment— 
4७. ७ © Introduced. 43. 
Jes 2 Moticn to consider. 178 = 

i ह# -« Gorisideration of Clauses. 179-80. 
5 Passed 

Passed by the Council of State. 529. 
Mnsim Personal Law (Shariat} Application 
(Amendment)— 
Assent of the Governor-General, 41. 

= Muslim Personal Law (Shariat) Application 
(Second Amendment) 
Motion to continue adopted. 154. 

Pesging— 5 
Qnection re— 

Gorrasnondence hetween Government of 
India and Government of South Africa 
on. the 24-25, 

Retaliatory. 80605. against the —— 
Sonth Africa. 198, 132 53, 982-83. 

Public 70०9 (Central Government)— 
Introduced. 43. 
Mi-tion to cirenlate, 1018-19. 

ireulated. 1 : 
श्र 

Assent of the Governor-General. 41 
ies Reciprocity (Amendment)— 

3 Introduced. 
न Motion to tonsider, 177-78, 181-90, 191-95. 

- Cons deration of clauses. 295-409, 327-29 
: Motion’ to pass. 29-38. 

Passed, 338. : 
cS Passed by the Council of State. 632. 

न Removal of Hindu Social Disabilities— 
Introduced. 158 59. 

= Removal of Political Disabilities— 
Introduced. 159. 

| Tobacco (Excise Duty)— 
| ent of the Governor-General. 

de Marks (Amendment) 
ent o the Governor-General 

urious Loans (Amendment)— 
M-tion to continue, adopted... 155. 

Vegetable Product (#xeise Duty)— 
Assent of the Governor-General. 41 
War Injuries (Compensation Insurance)— 

Presentation of the Report of the Select 
Committee. 42-43, 

Motion to consider. 701-08; 
४; Consideration of clauses. 

। Mation to pass 
5 © ‘Passed 4 

) Se Passed by the Council of State. 
—* BINDING DEPARTMENT. 
; Question re Selectian Grade Posts in the —— 
me of the Government of India Press, New 

thi. 699 
BLACK WOOL— 

See: ‘Wool’* 
BLOCK— 

Question re on the promotion of certain 
tyn'stg. in Divisional Offices. 

4. 

41. 

898. 

Seo “Indian ——” under “Bill(s)” 
BOMBAY. 

Motion for adjournment 7९ judicial condem- 

nation of the Government’s method of 

dealing with the 
Nandurbar. 85. 

BOMBAY RARODA 
INDIA RATLWAY— 
See ‘Railway(s)’*- 

BORGAON— 
Motion for adjournment.re failure to supply 

first-aid equipment, medicines. etc., on the 

ma‘l train which col'ided with goods carn- 

AND CENTRAL 

ages at —— near Akola 40-41, 48-58. 
Question re railway accident near ——; 

Akola. 208-09. 
BRANCH(ES)— 

Question re Indians as Staff Officers in dit- 
ferent ——— of General Headquarters. 314. 

BREEDING STATION(S)— 
Question 7¢ livestock improvement work by 

cattle —— at Karnal and Imverial Agri- 

5 मा Research Institute. 422. 

BRIDGE(S)— 
= 

Question 76 contemplated refurn of - cerca 

Jand near Shahdara Railway Station —— 

to former owners. 
BRITAIN— मर पल 

Questién 7e— © ie 

Des rability of changing the route of Air 

Mails to —— 
Statement in House of Commons regard- 

ing India’s financial help to —— 625- 

BRITISH FIRM(S)— 
See ‘“Pirm(s) 

BRITISH GOVERNMENT 
Question re procedure — for wlocation of 

Leasé-Lend liabilities between the —— an 

Indian Governments. 
BRITISH INDIA— 
Question 7e concessions regardmg oil resour- 

to British or American firms. ces in 
287. 

) 3९६ a.so ‘India’s 
3ROADCAST(S)\— 
Question ré van on —— of Urdu talks by the” 

४.३ 11018 Radio, 161-62. 
BUDGET 

Quesusn re family ——— of a peon 

SUILDING(S)— 
Question 7e— 

Construction of 
139. 

Cost of raising —— ii New Delhi and 

Simla. connected with war — activities 

9-10. 

new —— at Ghaziabad. 

282. 
BUNGALOW(S) 
Question 76 security deposit-of due payment 

¥ electric and water charges for Govern- 

ment —— demanded by New Delhi Muni- 
cipal committee. 14 

BURMA— 
Question re 

fer its reronquest 
BURMA EYACUEE(S)— 

See ‘Evacuee(s) 
BUSINESS— 

See “Statement 

Indian i in 
427. 

geen ‘ 
“BUYING AGENCY POLICY— 

See ‘‘Policy(ies)”” =: न मेक 

ढ़ हट 

sabotage movement at» 
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BUYING AGENTS— 
See. “Agentfs)’’; 

~¢ 
CADET(S)— : 

Question 76 desirability of granting scholar- 
hips Il__engineering —— from 
I.M.M.T.S. “Dufferin”. _ 284-85. - 

CALCUTTA— 
Question 7e— 

Beef-supply to the Military at —— and 
Muzzaffarpore. 625, 64: 

Complaints against Telephone Operators 
af —— Exchanges. 65-66. 

Penalties levied in —— on salt traders. 
631 

CAMPAIGN(S)— 
ee re outcome of the 

CANDIDATE(S)— 
Question re— 

Gtievances of trained —— of Great Indian 
Peninsula Railway. 

Lowering. of the Educational  qualifica- 
tions for European and Anglo-Indian 
—— for Ticket Collectors posts in 

: Allahavad Division. 59:60. > 
CANTEEN (S)— 

Question re —— for deck “pilgrims, 

CANTONMENT(S) 
Question ve complaints against the execu- 

tive officer, Agra ——. 314-15. 

-CANTON MENT, 
TION (RULES)— 
See “Rule(s)’’. 

CAPITAEL— 
Question re— 

applications recaived and sanctioned Ye- 
garding the issue of ——, 326-27 
Machinery for scrutinising and considering 
मा consent fo issuing of 

‘CAPITAL ISSUE(S)— 
Question re control of —— and new Joint 

Stock Compaines started with —Govern- 
ment permission. 478. = 

“Grew more 

415-16, 434-35, 

145-46. 

LAND ADMINISTRA- 

CARGO QUOTA— 
Quesfion “te provision of steamers for en- 
~abling the Scindia Steam — Navigation 

Comrany to carry its “coastal” trade 
644-45, 

CART ROAD— 
Question re provision of Rickshaw stand at 

the —— quarters, Simla a 

CASH 
Question re —— and small coins received 

from sale of passenger tickets by. Bast 
Indian Railway. 208. 

CATTINS = 
Question 7e— ~ 
_—— purchased for supplying meat to the 

24, fs American Forees in India. 
Livestock improvement ~~ worl: by —— 

breeding stations at. Karnal. and 
Taper! Agricultural Research Institute. 

"Purchase of for supplying meat to 
Fee ee tha Armed FSrcos 144-45, 

CATTLE SUPERINTENDENT— 
See “Superintendent({s)”’. 

CAWNPORE— a 
Question ve Railway dearness allo’yance 

rates in ——- and other areas, 73. 

CEMENT— 
Quéstion re prohibitior of constructions in- 

volving use of ——, steel and timber. 
273-74. अर a 

CENSORSHIP=— 
* Question 76 ——-on Mr . Lonis Fischer's. 

writings and speeches: 312-13. 

CENTRAL ASIAN ANTIQUITIES _. 
MUSEUM— : 
See “‘Museum(s)’’. 

CENTRAL BOARD OF 
Question re— 

Desirability of raising scales of pay of 
- the Key Punch Operators of the —— 

62 
626-27, 

REVENUE— -” 

Hindus and Muslims in the ——. 
CENTRAL GOVERNMENT: 

Question 7e— 
olicy 76 purchase and 

of foodgrains. 136-3 
Special institutions for muslims under —— 

and expenditure thereon. 1! 00. 
See also ‘‘Government of Tndia’’. 

SSS; movement 

GENTRAL GOVERNMENT SERVANT(S)— 
See “Servant(s)’”. 

CENTRAL LEGISLATURE PAYMENT OF 
SALARIES BILL— : 

Sec “Members of the ——"’ under 

VORKS “DEPART. 

S blic Works’ Deparimen' 
CENTRAL WOOL PURCHASING 
SCHEME— 

See ‘Wool Pureiasing Scheme"’. 
SERTIFICATE(S)— 
Question re of private 

Medical practitioners’ ——. 211) 
CHAIRMAN(EN) PANEL Oe 
Nomination of the ——. 
Nomination of the new ——. 861. 

CHANDAVARKAR, SIR VITHAL N— 
Question (Supplementary) 7¢ fall in the 

coal supplies-to industries 18, 210, 
Reciprocity (Amendmett) Bill— 

Consideration of elauses. 300, 327. 
Motion to pass: - 333-34. 

CHANNEL(S)— 
Question 7९ for promauce ag: Tnsnector, 

Transportation (Rolling Stock) 
CHAPMAN-MORTIMER, MR. T.— 
War Injuries (Compensation Tnsuranee) 

Bill. Consideration of clauses. 716. 
CHARGEH(S)— 2 

Question 7€-- 
Excessive fox sugarcane staking by 

the Bombay. Baroda/and Central India 
Railway. 

trie and water —— for Government 
Thnngalows ‘demanded by New — Delhi 
Municipal Committee. 145. 

CRARGE SHEET(S)— = S 
Question है re procedure re rejection of 

defence of a —— by an emnloyes on 
North Western Railway, 36-62:« 

Security deposit for due payment of elec 

Ng 
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2. CHATTERIS, MR 8. Cy ENGINEER(S)— ore 

a jelhi University ( seen ent) Bill— Question 7¢ establishment Branch “of the ~ 

Mofions to consider and 10 circulate, 352- Office of the ——, Central Public Works 

Consideration of clauses. 457. 5 See hare 

32 ‘ot -Ofee, : CHIEF JUSTICES) 5 
Caer a MR, AMAREN- Question re_ observations of the —— of 

_ = Delhi University. (Amendment) Bill pelea Detenca-of India Buls 2. है: 

Consideration of clauses. 409, 412, 437, = N 

७ अप लत 872, OTs: eee | CHILDREN ai > 
Py Question re— : Question re pass privileges for adopted —— 

कं Allotment of wagons for coal and food- of a North Western Railway employes. 

Tae SE grains supply to certain places. 205- oie 

कै. न 
CHITTAGONG— 

y “ये 3 Arrangements for procuring staple food Question 7४ Japanese air raid on Feni, Cox 

% for civilian population. -419-21. Bazar, , ote, 5-6. = 

Civil Defence measures in placeg raided 
by Japanese planes. 6-7. 

Dearness allowance to Government em- 
plovees. 630. 

De 
coal mine: - 

Epidemic of fever,_small-pox and typhoid 

. in 617. “417-19 
Failure of the Food. Department in. check- 

ing high prices of rice in Bengal. 26/- 
ol 

of giving higher wages to 
630. 

Functions of the Labour Welfare Advisers 

antl Labour Adyi ers. — 657. 

Indians remaining in enemy occupied 

countries in Far and Burma 

evacuees, 126-29. है न 2 

Japanese air raids on Feni, Cox Bazar, 

Chitta ong ete, 5-6. 
the “Grow More 

रे Outcome of Food” 

=—-Campaign. 415-16. 

he Persons convicted under Defence of India 

Rules declared ultra’ vires and under 

oe Special Courts Ordinance. 165-66. 

Petitions from. Postal _ and Telezraph 

कट Unions 7९. inadequacy ness 

ailowance. 359-60. Bre aS 

Ss Provision of Rickshaw stand at the Cart 

Road quarters, Simla, 150." = os 

Retaliatory steps against ue Pegging 

Bill of South Af iy 5 

Rise in food and textile prices. 421. 

Sale, import and- export -of gold. 413. 

Steps for eliminating immediate danses of 
657-58. 

tion. 421. : 
isfactory arrangements for accom. 
tion of Members of Assembly at 

Simla. 129-30. : 

Removal of Hindu Social Disabilities Bill— 
Motion for leave to introduce. 

CHOUDHURY, MR. ABDUR RASHEED— 

Motion fer adjournment re— = ag 

Deaths by starvation in Orissa. 82. = 
Depriving certain local Governments to 

their power to control foodstuffs within 

their respective jurisdictions. 39. 
Motion re the food situation. 567-70. 
Question 7e— 

Deaths due to stravation in Orissa. 149- 

50. 
Free: trade policy and an “anti-hoarding” 

dvive in jangal as regards foodgrain. 

५ Jease-Lend aid’and loans from the United 
States of America. 23-24. Ss 5 

Movement and prices of foodstuffs in the 

Fastern Zone. 148-49. 
of the Indian 

Realization of the cost 

Army in Iran from the Indian Govern- 

ment. 72, 

Rice prices in Bengal, Bihar, Orissa and 

am: + 1 

Question (Supplementary) 7e— 

Detenus and facilities allowed to them. 

12. 
हे 

Japanese air raid on Feni, Cox Bazar 

Chittagong, etc. 
Policy regarding 

prisoners. 317. 

Removal of inter-provincial han on -food- 

~syains in the North and East region. 

131, 362: Sar, 

‘Rupee notes and paper currency 

culation. 

Resolution ve treatment of 

soners and detenus. 95-96. 

War Injures (Compensation Insurance) Bill— ८ 

Motion to consider. 703-05. 

Consideration of clauses. - 712-13; 714, 717, 

720. 723. Z z 

CHRISTIE MR. W. BH. d— 

6: ae 
release of security 

in cir- 

political pri~ 

22220 इक (Compensation Insurance) ‘Oath of Office. 567: 

Motion 10 consider. 708. es aii =. oer id 

CHEMICAL INDUSTRIES— ROG ee tee = 
Question re parties supplied with machinery = poe one रत 

for and production of power alcohol, CIRCULATION: (8) मे 5 
378. < Motion for adjournment re failure to bring 

- CHYMIST(S)— : in —— sufficient number of small. coins. 

Question re papers published _ by the} - 39-40. ; 

-— Director, Imper‘al Agricultural Research Question re— Ey 

Institute as ——. 424-25. Paper currency in ——, 170-71. 

CHIEF. COMMANDER— 
Silver rupees in ——, 770. 

कम re desirability” os soporte an| CIVIC GUARD(S)— : = aS 

indign woman as —— of the Indi “ See- i i e hi Provi < 

3007-०० 20 00000 75 Slee ee ee 
tion of the W.A.C. (1): 631. ae ce eee f= 2 fe aes a 

- 
zi = is aS 



न CIVIL DEFENCE DEPARTMENT— 

Question _7e in places raided by 
Japanese planes. 6-7. 

* CIVIL PROCEDURE © (AMENDMENT) 
BILL(S)— 
“See ‘Code of ——” under ‘Bill(s)”. 

' CLERICAL RECRUITMENT— 

" _. Bengal and Assam Railway. - 35. 

12 INDEX TO THE LEGISLATIVE ASSEMBLY DEBATES. 2 

CIVIL AUTHORITY (IES)— 
Question-7e collaboration bi the 

and the Air Force employed for 
gunning saboteurs of railway lines during 
last disturbances. 174-76, 

Question re 
318- 

Sikhs in the posts created in 
19. > 

CIVIL DEFENCE MEASURES— 

CIVILIAN POPULATION— 
See “Population”. 

CLASS(ES)— 
Question ré block in promotion of certain 
—— of Railway employees from grades I 
to II. 72-73. प् 

See “Recruitment”. 

CLERK(S)— 
* Question 7e— i 

Hindu and Muslim Head —— in Divi- 
sional Office, Moradabad. 376, 983. 

Minimum qualifications for recruitment of 
= for \\orth Western Railway Head- 

quarters Office, (Lahore. 371-72. 
Maslim rep tion in i ts_0 

Head ——, Grade V, and~ above, on 
North Westerm Railway. — 373-74. 

Non-appointment of panel Muslims as —— 
in certain Bengal and Assam Railway 
Loco. Sheds. 

Promotion of a non-Muslim Grade III 
—— as stenographer attached to -D.G. 
M.P., North Wesiern Railway Head- 
quarters Uiiice, Lahore. 372-73. 

Proinotion of Works —— in the Railway 
Board Scheme for relief of Grade I 
siaif on North Western Railway. 374, 

Recent appointment of five of the 
minority communities in the Karachi 

.- Divisional Oifice. 205-06. at 
Recruited Muslim and non-Muslim Tally 
—— absorved in higher posts on Bengal 
and Assam Railway, कर 

Reducing of Ticket Collectors to Letter 
Delivery —— by the Divisional Super-- 
intendent, Moradabad. 524, 7४ 

Supersession of senior —— of the Office 
of Divisional Superintendent, Lahore. 
370-71. ' 

te
 

‘Transfer of Muslim —— in the office of 
“Superintendent, Watch and Ward, 

CLOTH— 
Question re— 

Discribution of standard —— 
railway employees. 77. 
es and distribution of standard 

2 

amongst 

Supply and ‘distribution of standard ——, 

OAL— aes 
uestion re— 

——— wagons allotted to cotton and jute 
mills. Sate 

Fall in output of ——. 286. 
Fall in the —— supplies to indvstries. 

207-08, 209-10. ’ 
Metliod and principle. of supply of —— 

wagons to Bengal and Bihar coalfields. 
16-77. हे 

Supply of wagons to Bengal and आह: 
Coalfields for loading SU 

Supply of wagons to Bengal and Bihar a 
34, Collieries for loading 5 o 

COAL MIN#RS— 4 
See ‘‘Miner(s)’’. i 

COALFIELD(8)— 2 >| 
Question re— : ’ 
Method and principle of supply of cfd 

य6- पड wagons to Bengal and Bihar ——, 

Supply of wagons to Bengal and~ Bihar 
: —— for loading coal. 44-75. _ 
COAST— : 

Question ve fishing Industry in the Sind > 
sea 272. मु 

COASTAL TRADE— 
Question ve provision of steamers for en- 

abling the Scindia Steam Navigation 
Company to carry its cargo quota. 
644-45. 

CODE CIVIL PROCEDURE (AMEND- 
MENT) BILL(S)— 
See ‘Bill(s)” 

CODE OF CRIMINAL 
(AMENDMENT) BILL(S)— 
See “‘Bill(s)”. s 

COFFEE | MARKET EXPANSION © 
(AMENDMENT) BILL—~ =~" 

PROCEDUPR 

Allotment of evagons for —— and food- 
grains supply to certam places. 203-04. 

066 “Bili(s)”?. —* 
COIN (S)— 
Motion tor adjournment re failure to bring 

in Circulation suiticient number of small 
——, 39-40. 

Question re— 
Cash and small —— received from sale of © 

passenger tickets by ast Indian Kail- 
way. 208. 

Scareity ot small in Bihar: 627-29. 
COLLABORATION— er 

~ uesvion re +— hetween the civil authori- 
vies and the Air porce empioyed — for 3 
machine-gunning saboteurs of 1781. ७७५ lines = 

during jast disturbances. 174-76, 
COLLEGH(s5)— q 

Question ve serving of Jhatka and Holal 
meat to students of Rangers #orest’ ——, [प् 
Dehra Dun, 268-69. <eeer* * 

COLLIURY (IES}— Gee 
Question resupply of wagons’ to Bengal Ean 

and Bihar for loading coal. 34. 
COLONIAL AFRICAN(s)— = 

See “African(sj’’. 
COLOURED SALT— R 

See ‘Salt’. » 
COMMANDER(S)— “ee 

Question re Chief Hngineers and ——, Royal 4 
Engineers, in Military Engineering © 
Service. 471. -. 

COMMuRCE DEPARTMEN T— > ५ 
Question 7é Sikhs in new posts created in 2 

the —~, Industries and Civil, Supplies 
-and Food Departments. 282-83. ‘ 

COMMERCIAL ASPECTS— oa 
Question re of Indian  spring-waters. 

= 434. a 
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Sg SS eee aE SSS ee 
Ee) com! ete — against Telephone Operators ५ ४6 

4 ees eal Calcutta Exchanges. 65-66. : 2 

A Degirability of establishi a Subordi-_ —— against the Execttiye Officer, Agra 

oe ate Service on Bombay, Baroda Cantonment. 314-15 

4nd Gentral India Railway, 366. «| —— against 0188 drivers and taxi 
Grant of King's V.C.0s. 315. drivers of Delhi.  1c9- प्र 

of detenus in Bareilly Jail. 22, 700. 
MITTEE(S)— 

Se ati eee of the Railway Convention | 

: (laid on the table) 530-33. Question re— 

- Question 7 5 yegarding oil resources in British 

* Annual election of the Works —— of the India to British or American firms. 287. is 

e Government of India Press, New Delhi University granting to «students 
699. joining war service. 649-50. 

Anti-Corruption +~—. 169 CONDEMNATION— 

° Expenditure by Port Haj —— on facili- Motion re —— of the cowardly attack on 

ties for pilgrims. 24 Mr, M. A. Jinnah. 216-21 
*. Failure to invite Food —— members to | CONDITION(S) 

the Food Conference. 646-48. Question re— 

» Reconstruction ——. 431 —— of service of Railway -servants em- ~~ 

Summary of Proceedings of the third ployed in Transportation Units of the 
meefing of the Standing Labour —— Indian Army. 482. 
(laid on the table). 292. CONFERENCKE(S): 

i COMMITTEE ON PETILION(S)— Question 7e— 
1 Appointment of the —— Failure to invite Food Committee mem- 
i bers to the bood 646-48. 

COMMODITY (IES) 
Question re— Indian representation at the proposed 

48: International Currency ——. 
Hardships caused by the new Defence of chee 2 

India Rule taking power to” prohibit अमर eae UE tariff ; 

advances against specified 478-79. . Proposed Inter-Allied Prextl 2 429 
Hoarding of —— withthe help of loans 0. ‘extile ——. | 

secured from banks, ete, ह dat: ff th Pana . 

COMMONS, HOUSE: OF— 2 i Hood at Hotsprings. 433-34. : 
See “House of Commons’. _ | CONFIRMATION (S)— 

COMMUNAL BASIS— : Question 7e— 
> Question ré Muslim demand of regulating 5 of a South Indian Cattle Superinten- 

promotions on ——. 362. dent by the Director, Imperial Agricub 
COMMUNAL PERG TAGE— tural Research Institute. 147. 

है Question १९ —— of officers attached to the Grant of increments for the period  be- 

Divisional Office, Moradabad. 376. _ fore —— to a_ State Railway non- 

& COMMUNAL REPRESENTATION— azetted servant. 302-63. 
CONFISCATION (S)— 

staff of ‘the Moradabad Question re property congested in Sind 

: = Division. 376, 983. under Martial Law. 

रे —— in Supply Department. 3635-64: CONGRESS ACTIVITY (IES)— 

5 COMPANY (TES)— 5 = Question re policy of Government re allow- 

— Question re— a Foi ~ “ing privately —— from inside the jail. 

Control of Capital issues and new Joint 474. : 

1 Stock Started with ‘Government | CONSERVATION ASSISTANT: 1 

A permission. 478. Que: ve. desivability of appointing a 

{ Provision of Steamers for enabling the Muslim , Archeological Depart- rs 

= Gcindia Sieam Navigation —— to carry ment at Delhi. 635-36. i 

i its coastal trade cargo quota. 644-45. | CONSTITUTION(S)— \ 

Representation from. Indian Life Question re —— and the working of the 

; Assurance for fixation of a maxi- ndian Soldiers’ .Board: 14-15. 

im | mum taxation limit on income. - 174. CONSTRUCTION(S)= 

gees South African banks, insurance ——, Question te— 
Px ete.. in India. 136. —— of new buildings at Ghaziabad. 139. 

COMPARTMENT(S)— ’ Prohibition of —— involving use of 

Question re reservation of Second Class cement, steel and timber. 275-74. = oa) 

—— jin the Toofan Express fram Delhi | CONTRACT(S)— 
on the Ist July, 1943. 66-67; Question re— 2 

for distribution of gras to East COMPENSATION— 
Question re —— to dependents of the late Indian Railway servants. 526. : y 

Professor 0.8. Johri. 623 in aviation works. 32. 
COMPENSATORY. ALLOWANCE(S)— Government buying agent’s —— with 

See ‘‘Allowance(s)’* dealers in wool. 518-19. 

fae: COMPLAINT(S)— . Regulation of exports of foodgrains and 

} Question re— restrictions on forward ——. 133-34. 

- — against Deputy Chief Accounts | CONTRACT RATE— 
Officer from the Sub-Heads in Traffic | > Question’ 7e —— to . Messrs. Ballabhdas 
“Accounts Branch of the North Western Fshwardas for distribution of grains to 

Mi Se ee ene 207. Fast Indian Railway servants. 527. ae 

£ ८ + 3 - Z : Cc 
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SX _GONSTRACTOR(S)— 
Quesuion re— . 
Approved of the Central Public 

works Department. 699. 
Desirability of ‘fixing rates for Soskers 

under military sewing work ——. 306- 
7. 

Muslim —— in Engineering Branch of the 
Moradabad Division. 376-77 

OCONTRIBUTION(S)— . 
= Question re instruction to Sugar Factories in 

Gorakhpur district for —— to War Loan. 
9. > 

CONTROL— 
Question xe —— of Capital issues and new 

Joint Stock Companies started with 
Government permission.~ 478 

CONVEYANCE ALLOWANCE— 
See ‘‘Allowance(s) 

CORPORATION(S)— 
estion re— 
oad Kindgom Commercial ——. 26-32. 

United Kinzdom Commercial —— and 
ost-war Indian trade. 432-33. i 

CORRHSPONDENCE— : 
Question 7é— 

and 
Government of South Africa on the 
Pegging Bill, 124-25 

——— between Mahatma Gandhi and the 
Home Department. 629. 

with Mr. William Phillips regarding 
fermission to see Mr. Gandhi, 2-3. 

Question 7e— 
—— of raising buildings in New Delhi 

CURRENCY— 
Motion for- adjournment re excessive infla-_ 

_ tion of the paper ——. 85-86. 
Question ze— | 22 

Non-conversion of paper —— int? silver 
rupee. . 172-73. 

Paper in circulation 170-71, 
Rupee notes and paper —— in circulation. 

£5, : 
CURRENCY CONFERENCE— =e 

See ‘‘Confarence(s)’*. 

| CURRENCY PROPGSALS— & 
Question ve examination of post-war ——. 

319-20. we 
: Psd 

D ¢ 

D. छ. 2. P— a 
Question ve promotion of a non-Mvalim 

Grade TIT clerk as stenographer attached 
North Western Railway Head 

quarters: Utlice, Lahore. 372-75. Z 

DAILY (IES)— — 
Question re rationed newsprint quota of the 

weekly and —— newspapers: 125-26. 

DAIRY “PRODUCT(S)— 
Question _re_ disposal of the- —— of the 

Imperial Agricultural: Research Institute. 
25-26. 

0 ? 

DAM, MR. ANANGA MOHAN— 
Dethi University (Amendment) Bill— 

Consideration of clauses. 728, 769. 
Question 7e- 
Appointment of a special Muslim officer 

4 ¥ 

4 
A . 

J a 
7h 

ivities tox’ looking after the interests of 
ae Simla connected with war act Muslim employees in Railways. 78. 

Realization of the —— of the Indian ae Se units organised-on Rail- 
eS es Eo 

_ Arm. in Iran from the Indian Govern. National Was Giant फट 

COST OF LIVING INDEX— Stee fi हु Heap 
eee Te collection of —— numbers on Bolity _segarding Felease of security pri- 

behalf of the Railway Bogrd. 211 Boon ee u ५ 
COTTON— reference to Anglo-Indians, Europeans 

Question ze coal: wagons allotted to —— pnd. foreign refugees in Ordnance fac- 

= and jute mill B 
COTTON. TEXTILES STOCKS— Railway employees continuing as members — 

See “Stock(s) ; etc., of the Anglo-Indian and Domiciled 

COUNCIL. OF STATE— Auropean Association. 78, 

- Bis. Excellency the Governor _ General’ Security prisoners in Assam. 316; 
os ~ address to the ——- and the Legislative Spécial institutions for Mushms under 

e Assembl 255-66. Central Government and — expenditure ~ 
COUNTRY (IES)— “hereon. 154 

Question ve Indians remaining im enemy Terms of service of workers on munitions 
occupied ‘in Far Hast and Burma production in Ordnance — Factories and 
evacuees. 128-29, Railway workshops. 79: 

COURT(S) DAMAGE\(s)— a + 
Question r¢ Defence of India Rules declar-] Question ve to. Ghulam . Mohiuddins =~ 

ed ultra vires by High —— and the Khan's Garden. 640-41, 641 Soa ~ 
~ Federal DAS, PANDIT-NILKANTHA— — 
605 BAZAR— = 5 Delhi- Dniversity (Amendment) Bill.— 

Question ve Japanese air raid on Feni, ——, Consideration of clauses. 407-08, 410-11, 
Chittagong, etc. 5-6. ¥ 441, 448, 449-50, 453, 456. 
CRIMINAL SROGEDURE AMENDMENT Members of the Central Legislature Pay- 

~ BILL— ment of Salaries Bill. Motion for leave हि 
See  “811(8) to introduce. 159. =<) 

CRIMINAL PROCEDURE (AMENDMENT) Question _,(Supplementary) ve removal of 
BILL(S) inter-proyincial ban on foodgrains in the z 
See “Code of ——"* under “‘Bill(s)”’ North and East region. 132. 

CROP(S)— Removal of Political Disabilities Bill— 
Question re-lands and —— seized under Motion for leasé to introduce. 159. — 

Defence of India Rules in- Sind “Air f ical ~ pri- 
Fields. soners and detenus. 91-93, 119. ८ 

. = = <
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DATTA, MR, AKHIL CHANDRA— 
Motion for adjournment re— 

failure of Government to secure atten- 
Aance of Government Members — for 
gonstituting a quorum in the Assembly. 

Failure to prevent export of+ rice from 
Bengal. 7 

Motion re the food situation. 634, 547-50. 
BALER(S)— 

= Question re. Government buying _ agents 
* = contract, with —— in wool 6-1 

ry DEARNESS ALLOWANCE— 
ae See “Allowance(s)”’ 
i 0. » DEATH(S)— छः 5 

Hxpressions of regret on the —— of Mr. 
« _Naoroji Dumasia. “36-37._ 
Wlotion 107 adjournment re— 
७.77: hy starvation in Orissa. 82. 
—— dune ६0 starvation and famine condi- 

tion in Bengal. 4306. 
—— due to starvation in Bengal. 483-85, 

by the military or the armed _pélice. 
430-81. 

Reports regarding —— _ froin 
ete., in Bengal. 277-78. 

DECK PILGRIM(S)— - « 
See *Pilgrim(s) 

DECLARATION(S) OF EXEMPTION 
—— and Notifications under the Registra- 

tion of Foreigners Act (laid on the table) 
289-92, 485, 

DEFENCE— 

starvation, 

ai re re rej i 
of a charge-sheet by an employee on 

We ae - ay. 361-62. 
DEFENCE OF INDIA RULE(S) 
~ Question *e— 

Arrests of Abdul 
§ others of Quetta~ under ——. 

“4 —— declared wira vires by High Courts 
3 : and the Federal Court. 7-8. 

Desirability of bringing ——- 26, in line 
with Regulation 18 (6) of 2Mngland 
322. 

Samad- Khan, 
65 

—— declared 
Special Courts 

Persons convicted under 
ultra_vires- and. under 
Ordinance. — 165- 

Sikhs detained in the Punjab under —— 
26 68, 

See also ‘*Rule(s)’” 

INDIA UNITS— 

DEGREE COURSE— : 
Question re hardships to students under 

1 : _ three years’ in Delhi University, 
है - 423-24, 

DEHRA DUN— 
Question re— 

Question re— 

—— due to stravation“in Orissa. 149-50. 
—— of two persons hanging on the 

board of = train near Wadri — Station: 
368-69. a 

Persons shot to —— in Delhi Province 

end 

Serving of Jhatka and Halal meat to oe 
students of Rangers t'orest College, 

268-69, 
DELHI— * 

Motion for adjournment 76 raid by the 
— Police on the premises of the 
Hindustan Times. 575-76. 

Question re— 
Allegations against administration of the 
—— Improvement Trust. 648-49. 

Complaints against tonga drivers and a 
taxi drivers of ——. 19-42, 

Desirability of appointing a Muslim -as 
Conservation Assistant, Archeological 
Department at 36, 

Epidemic of fever, small-pox and typ- 
hoid in ——. 417-19. 

Hardships to students under three years’ 
dearee course in —— University, 423- 

High fare rates - charged. by the 
and desirability _ of 

giving» conveyance allowance to Secre 
tariat staff. 9. é 

Licencees for sugar sale in —— and New 
Delhi. 652-53. 

Representation from Sardar Diwan Singh 
Maftoon, Proprietor, the Riyasat —— 
10-11, 

Reservation of Second Class — compart- 
ments in the Toofan Express from —— 
on the Ist July, 1943, 66-67. 

Running of certain trains between —— 
and Shahdara. 528. 

Water supply in New Delhi and ——. 
134-35. 

DELHI CITy— 
Question re rates of Harea for nger 

transport between —— and Shahdara. 
523-24, 

DELHI MUSLIM WAKF ACT— 
See ‘‘Act(a) 

DELHI MUSLIM WAKFS BILL— 
Bill(s) 

DELHI PROVINCE— 
Question re— 
Approved lists of newspapers for Gov- = 

ernment advertisements~ in the ——. 
165. Sop 

Civic Guards in the ——. 482-83. = 
Extension of the Punjab Entertainment 

Duty Act to 627, 
Persons shot to death in —— by the 

military or the armed police. 480-81 

DELHI -SHAHDARA— 
Question ve running of certain trains: 

between Delhi and ——. 528. : 
DELHI UNIVERSITY ~ (AMENDMENT) ~ 
BILL— a 
See ‘Bill(s)”’. 

DEMOLITION— 
Motion for adjournment re ——~ of 
mosque on Asoka Road, New Delhi. 

Question 7e— 
<— of a Mosque on Asoka Road, New | 

Desirability of constructing a mosque in + Delhi, 980-81 
द् the Indian ~ Military  Acedamy, ——. of Muslim graves on Baird - Road, 

24 New Delhi. 7, 285. 
Petitions of pensioners of the Survey of | DEPARTMET(S)— 

ndia —— for dearness allowance or Question 76 Sikhs in higli-salaried posts of 
ee 144, certain. ——. कु 

= = 7 r See 

~ 
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DEPARTMENT 00 -COMMERCE— 
ce ‘“Wommerce, Department of’ 

DEPARTMENT OF $ 0010-- 
See “‘tood Department’’, 

DEPARTMuNL Of INDUSTRIES AND 

GIVI SUPPLIES— 
See “inausiries and Civil Supplies Depart- 

DEPARLMENT OF INFORMATION AND 
BRUADUASTING— 

See “insormation and Broadcasting Depart- 

ment 
DEPEN VENT (S)— 

Question re compensation to —— of 

1806 Professor 0. B. Johri 
DEPUSIL(s; 

Question 7e voluntary -—— out of excess 

Pp 
DEP ULATION(S)— 

Question 7e oliensive remarks before a —— 
ot the Sikh staff by the Superintendent, 
‘Trafic Accounts Branch Lan 80-81. « 

DEPULY CHibs ACCUUNTS O#FICER— 
Question re complainis against ——— from 

drauic the  Sub-leads in 
Branch of the North Western — Railway. 

if 
DEPUT DIRECTOR GENERAL OF 
ARCH AOLOGY— 
Question ‘re desirability of appointing a 

35. Musium as —— 
DESHMUKH, MR. GUVIND V.— 

Criminal Procedure Amendment ~Bill— 
Motion to refer to Select Committee. 47, 

Delhi University (Amendment) Bill— 
Consideration of clauses. +732-33, 761, 

774, 819-20, 902-03, 915-16, 940. डे 
Motion to pass. 001-03 

Motion for adjournment 7e— 
* Failure to, put into operation the Reci- 

procity Act - against the — colonial 
Africans residing in India, : 

Failure to supply first-aid equipment, 
medicines, etc., on the mail train 
which collided with goods carriages ai 
Borgaon near Akola, 40, 41, 48-50, 52, 
54, 56-58. 

Motion ve the recent Pegging Legislation 
in South Africa: 228, 247-50. 

Question te— 
Constitution and the the working of 

4-1. 
Desirability of bringing Defence of 

India Rule 26, in line -with Regulation 
18 (6) of England. 322. 

Desirability of distinguishing military 
men who-have been actually within the 
fighting area. 322-25 

Detenus_ and facilities allowed to them 
11-1 

Fatal accidents at the flying centres in 
India, 315-16. 

Foreign evacuees in India, 12-14. 
Grant. of King’s Commission to V.C.Os. 

15. 
Indians -as Staff Officers in different 

branches of General Headquarters. 314. 
Tndians -connected with Indian Army, 
Navy and Air Force in South Africa. 

i 150, 472. 
oN. A. A. BF. 1. organisations. 15-17 
Operation of the American Exclusion Act 

on Indians. 63-64. 

Accounts: 

Vians tor protection of agriculturists from 
slump m prices aiter the war 

Reconstruction Committees. 431 
_ Re-employment _ of retired “Guards, 

Drivers, etc. 360. } 
South African Banks, 

panies etc., in India 
Steps for remoying 

d 
Insurance Com- 

the grievances of 
Indians affected by “the Pegging Act 
of South Africa. 135-36. 

Supersession of senior Indians in’ India 
Medical Service by Junior Huropean 
officers. 169-70. 

Question (Supplementary) re— 
Arrangements for proctiring staple food 

for civilian population. 420, 
Beaf supply to the Military at Calentta 

and Muzaffarpore. 
Bringing into force of the Reciprouity 
(Amendment) Act. 3 

Cattle purchased 107 supplying meat to 
the American Forces in India. 
124. 

125, 
C लाल hee Gi हु 

India and Government of South Africa 
on the Pegging Bil 

Defence of India Rules. declared ultra 
vires by High Courts and the Federal 
Cour . 

Indian prisonérs of War in Japan. 3, 4. 
Non-compliance of assurance given to 

Legislative Assembly re interviews to 
rity prisoners. 168. 

Quinine stocks: 979,० 98 
Rationed newsprint quota of<the weekly 

and daily newspapers. 
Rent. control directions issued by District 

Magistrates in the Punjab. 14. 
Rupee notes and paper i Cir- 

culation. . 5. 
aie enquiry entrusted to Dr. Nemenyi 

set 

Trade agreements 76 post-war reconstruc- 
tion. 42. 

Transport arrangements for carrying 
foodgrains from surplus to deficit. pro- 
vinces. 

Reciprocity (Amendment) Bill— = 
Motion to consider. 184-86, 195. 
Consideration of clauses ——. 295, 208, 

299. 302, 
Resolution re treatment of political pri- 

Soners and detenus. 95, 99-1! 

DETENTION (8)-- 
Motion for adjournment re non-release of 
Maulana Hafizul Rahman, detained in 
Moradabad jail. 897-9 

Question 76 —— of Abdul Aziz of Rawal- 
pindi. 11 

DETENU(S)— 4 ss 
Question 7€--  . 

Complaints of —— in Bareilly jail. 22, 
700, 

—— and facilities allowed to them. 41-12. 
and prisoners convicted — under 

Defence of India Rules, 311-12. 
Health of. Mr. Rafi Ahmad Kidwai, a 

in Bareilly Jail. ~ 21-2! 
Resolution ve treatment of political pri- 

soners and ——! 86-120. 
DETERIORATION— 

Question 76 —— of wfficiency of the Karachi 
Divisional office, 206-07. 
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DIFFERENTIAL PAYMENTS— ' 

See ayment(s 
i 

DIREETOR(S)— 
Question ré-— 

Confirmation of a South 

Superintendent. by he. ——> 

Agricultural Research Institute. 147. 

Papers published by the Imperial 

Agricultural Research Institute as 
i 

\ 
Indian cattle 

Imperial 

GENERAL OF — ARCHALO- 

of appointing 

tof 

E A SCIENTIFIC | AND 

INDUSTRIAL RES EARCH— 
Question ..7e- products manufactured by 

licensees’ for ‘exploration of . processes 

patented by . 656. रे 

DISPOSAL— 
Question re —— of the dairy products of 

he  Imperiah - Agricultural Research 
Institute. 425-26 

DISPUTE(S 
Question re steps for eliminating immediate | 

causes of industrial ——. 657-5 ic 

DISTRIBUTION— 
of standard cloth amongst Question re 

Railway. employees. 

DISERICT 
Question 

MAG R 
ve rent control 

in the Punjab. 
directions issued 

if 
lines during last ——. 174-76. 

Letter boxes removed by vioters and 
during recent’ —— postal. authorities 

65. 

DIVISION(S)— 
Delhi University (Amendment) Bill 
—— on the motion to circulate. 404. ५ 

on the motion to consider. 405, 
to amend part (०) of 

न see proviso in clause 5. 437. 
-——— on thie’ motion to amend part (०) of 

Ey proposed proviso in clause 5. 460- 

—— on the motion to amend clause 7: 

on the motion’ to amiend clause (2) 
statute 2 in the proposed schedule 
clause 16, 504-05. 
on the closure motion on: the motion 

to amend clause (3) of statute 2 of the 
proposed schedule in clause 16. 9. 

on the moliog. to amend clause (3) 
statute 2 in the proposed schedule 
clause 16... 51 
on the motion *to~amend Clause , (4) 
statute 2 in the proposed s@hedule 
clause 16. 515. 
on-the motion to amend. chiuse (6) 

of ५:22 in the schedule to clause 

6 
in 

) न मय: 3:22 55552 52021: Oe OE eS SNC SE 

—— on the mot ion to amend sub-clause 

(vi) of clause) (1) of statute 3 in the 

schedule to clause 16, 775. 

_—— on motion for insertion of new sub- 

clause (viii) of clause (2) of statute & 

in the schedule to clause 16. '782-85 

—— on. the motion to amend sub-clause 

(viii) of clause (2) of statute 3 in the * 

789. Ly schedule ‘to clause 1 

on the motion for insertion of new 

sub-clause (iz) in clause (2) statute 3 

in the schedule to clause 16, 795. 

on the motion to amend clause (c) 

of statute 4' in the schedule to clause 
16. 9-10 

—— on the motion to amend clause (h) 

‘of statute 6 in the schedule to clause 

16. 832-33. 
on the motion to amend sub-clause 

(ii) of clause ! (7) of statute 7 in the 
schedule to clause 16. 1. 

statute 17 in the schedules to clause 16 

871 
__— on the motion to’ amend statute 23 

in the schedule to clause 16. 
—— on the motion to amend sub-clauses 

(i) and (ii) of clause (2) of statute 26 
the sched: 16 

—— on the motion to amend — sub-clause 
(ii) of clause (3) of statute 32 in the 
schédule, to clause 16 

——-on the motion for omission of 
clause (Z) of statute 33 in_the schedule 
to clause 16. 924-25. 

a 07 the motion to amend clause (83) 
of statute 33 in the schedule to clause 
16. 952. x 

Reciprocity (Amendment) Bill— 
—— on the motion to amehd sub-section 

(1) of proposed section 6 in clause 5. 

| +-+ on the 27 for insertion of new 
clause 6 

Resolution(s)\—- : 
on the —— re —— Pilgrimage to 

the Hedjaz. 682. 
—— on the कट —— treatment _of 

political prisoners find detenus.. 119- 

on Mr. Govind V. Deshmutch’s 
amendment. to. the re Treatment 

३ oh political ‘prisoners. and  detenus., 

DIVISIONAL OFFICE(S)=; K 
Question re— 

Block on oe proniotion of certain typists 
i ———, 

Communal percentage of <officers* attached 
to the ——y Moradabad 6 
Dato of efficiency of the Karach? 
ees 

‘Hindu and Muslim Head Clerks in —, 
Moradabad. 37 

Recent appointment of five clerks of "the 
minority communitiés in the Karachi 
——. 205-06 

DIVISIONAL SUPERINT ENDENT(S) 
Question re— ; a ae 

Promotion | of jun goods clerks. 
Karachi ——'s, office: 22. : 

= = 

5 

on the motion for insertion of a new , 

4 

ie 
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Reducing of Ticket Collectors to Letter 
* Delivery ‘Clerks by the Moradabad, 

524. 
१ Supersession of senior clerks of the Office 

है ——, Lahore. 370-71. 
tracers in the “Office of —— Temporary 
522 Karachi. 5S 

DIWAN SINGH, MAFTOON, SARDAR— 
Question re representation from .——, Pro- 

prietor, the @iyasat, Delhi. 10-11 
DRAFTSME 

Question. non-operation of scheme for 
tvaining Muslims for posts and ——, etc., 
ow Bengal and Assam Railway. 45: 

DRIVER(S) 
Question 74 re-employnient 

uN romance 6, 

(DRIVERS): AMENDME 
Ste “*Motoy ~ Vehicles 

: “Bill(s) 
DRUGIS)— 

Question 76 

of retired 

scheme for regulating the 
981-82. 

Desirability of granting scholarships to 
all engiteering cadets from I.M.M.T.S. 

84-85. , 
1.0४: 108: है. on» the 

SLA, MR. NS 
vessiuns of regreb on the death of ——. 

283- 

“DULY-SREE INDUSTRIAL COLOURED 
SALT: 5 

See Salis. i te 

eae 3 E ; 

PAST INDIAN. RAILWAY 
See “Railway(s), 

EASTERN: INDIA— 
[01 १९. Japanese 78108 over. —— and 
jeesent War situation 8 9. 
tN. PROVINCH(S)— 

e “Province(s) 

BASTHRN. ZONE(S)— -* 
Question re movement and prices of food- 
~ stuffs in’ the 148-49. 

TION— = 
stion ye post-war reconstruction in ——. 

73 

JATIONAL QUALIFICATION (S)— 
See “Qualification(s)”’ 

ERDPICIENCY— z 
Question ve deterioration of —— of the 

Karachi Divisional office. 206-07. 

BELECTION(S)— 

itiee of thé Government of | 
699. 

“ELECTRIC CHARGE(S)— , 
»- See ‘‘Charge(s)’’ 
ELECTRICAL CHARGEMEN— 

Question ve Muslim —— and Electricians 
on certain State Railways. 

ELECTRICIAN(S)— 
Question re Muslim Electrical Chargemen 

: on certain State Railways. 34. 
“EMERGENCY PLAN 

mestion 76 the —— arding supply of 
ae to Bengal Fi-79. nee, 

EMPIRE(S)— । 
Question re post war and international 

aviation policy. 64 i: 
EMPIRE AVIATION POLICY. 

See ‘Policy(ies) 

EMPLOYEE(S)—_, 
Question re— 

Appointment of a special Muslim officer 
for looking after the interests of Mus- > — 
lim in Railways, 78. | 

Arrangement for payment of Insurance | 
premiums from: Railway —— Provident 
Bund. 60. 

Block in promotion of certain classes 00०७७ 
pes —— from-grade I to IT. 72- 

है 

Compensatory allowances 
service —— of Karachi Port area of 
North Western Railway. 213-14 

Dearness allow ane of Railway —— ocen- 
pying a> rent: quarter. — 75. 

Dearness allowance Government ——. 

ba 
to subordinate ‘ 

Distribution of standard cloth amongst 
Railway ——. 77. 

Leave reserve for the —— in subordinate 
service in Karachi Division. 376. 

Opening of cheap. shops for Railway 
. 51-65 

Pass privileges for adopted children of 
a North Western Railway 375. 

Procedure 76 - rejection of defence of a 
charge sheet by an —— (on North 
Western Railway. 361-62. 2 
ilway —— continuing as members, 

* efc., 10-11); Domici--2 2 mae : 

EMPLOYER(S)— 
Question #6 authority granted to Provincial 

Goyernments for fixing amounts of food- 
ns which could he stored by labour 

281-82 

ENEMY OCCUPIED COUNTRY(1ES)— 
See “Country (ies)””. 

ENGINE(S)— > si 
Question re frequent dropping of lead plugs 

and consequent failure .of | —~ i eee | 
North Western Railway. 213, 

NGINEER(S)— 
Question re— 

Chief and Commanders, Royal =— 
in Military Engineering Service. 471 

Recruitment of Assistaht —— on North 
aes Railway. 521-22, | 
vecruitment of ‘temporary —— 4 
Western Ballou 204. 05 हर 0: डी 

ENGINEERING 806 15 7: 301 
Question +#९ Muslim contractors in —— of 

the Moradabad Division, 376-77. 
ENGINEERING CADET(S) a 

Question ve desirability of granting scho- 
Jarships~ to all —— from T.M.M.T.Si &. 
‘Dufferin’. 284-85. y 

ENGINEERING SERVIOK(S)— 
Question re’ Chief Engi anid Com: : 

1 Revel Engineers, in Military 

ENGLAN ‘ 
Question ve desirability ~ of bringing 

fence of India. with Rule 26, in line 
Regulation 18(b) of ——, 399, 
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| TES EUROPEAN (S8)— ६ sant 

oe Hee entrusted to Dr. Question re— ks M 

even 
~ the Educational qualifica- 

oe ma ie Se and Anglo-Indian ‘candi- ; TY AG ions ५ 
WNTERTAINMENT DUS ea dates for Ticket Collectors pests im 

eee Poe tae ay) Allahabad Der न Hes iH 

PIDEMIC(S)— . Preference to Anglo-Indians; —— an 

Question 2 ee Ot rae small-pox and [है foreign refigees in Ordnance factories. 

typhoid in Delhi. 417-1 : 

नर ved --- and Indian 1:.0.8:. Officers RPIGRAPHICAL RECORD(S)}— 
i Question ve scheme for collection and pub- 

lication of Muslim ——, 142-43. 
HPIGRAPH Y— 

Question ve advisability of improving the 
ondition of Mushin 43-44. 

MR.GH> A. SATTAR H.— a ESSAK SATTP 
७०४७ of Criminal Procedure (A 

=. Bik ; 
Motions to consider and to refer to 

Select’ Committee, 197. 
Delhi University (Amendment) Bill— 

Consideration” of clauses ——, 500-01, 
736, 770, 777-78,—803, 864. 925, 961. 

Indian Army and Indian <Any Force 
{Amendment) Bill— 
Motion to consider. 202. 

Motion for adjournment 7४-- 
Demolition of @ mosque on’ Asoka Road. 

New Delhi. 897. 
ailure of Government ig secure attend= 
ance of Government» Members fo: 
32000 0 a quorum in the Assembly. 

Question : 70 
Allegations against administration of the 

Delhi Improvement Trust. . 648-49. 
Damage. to Ghulam -Mohiuddin Khan's 

Garden. 648. 
Policy ‘of Government 7e allowing pri- 
yately activities from inside 

pain 
eee PUL 

“juestion (Supplementary) 7e: 
Damage to Ghulam Mohiuddine 

Garden. 641, 

Hindus and Muslims in 
Board of Revenue. 627. 

the Central 

Working of the Indian National War 
Front. — 174. हा न 

Resolution #९-- के 
Pilgrimage to the Hedjaz. 663, 674. 

re Stabilization of prices. ५ 
War Injuries “(Oompensation Iusurance) 

Bill b हि 
Motion to consider. 704, 705-05. * 
Consideration of clauses. 716, ‘717-18. 
Motion to pass. 725-24. 

ESTABLISHMENT BRANCH-, 
Question 7e of the Office “of the Chief 

Engineer, Central Public Works Depart- 
6. 

5 ESTABLISHMENT OFFICK(S}— x 
Question ve representation of Muslims in 

Bengal and Assam Railwa: हे 
ESTABLISHMENT SECTION(S)-— 

Question ré instructions regarding’ reserva- 
tion for minority communities in —— of 
Railway offices. 21-18 

ESTATE OFFICER(S)— 
uestion ¢e Muslim  Assistan’ 
Central Public. Works Department. 

Riawe 

in 
139. Z 

Retir 
re-employed by Government of India. + 
700 

Supersession of senior Indians in Indian 

Medical Service by junior —— officers ; 

169-70. fe 
EUROPEAN ARTIST(S)— 2) 

See ‘‘Artist(s) =3 

EUROPEAN MILITARY OFFICER(S)— _ | 
See “‘Officer(s)’’ 

EUROPEAN SECRETARIES— * $ | 
866 ‘Secretary (ies)’’. a 

Question re— 
Hoxveign —— in India. 12-14. 
Indias remaining in enemy occupied 

countries in Far Hast and Burma: ——. 
128-29. 

EXCESS PROFIT- ५ २ 
at ae 5)" ieee 

G(s) के 
ee i ts against Teleph 

66. Operators at: 

Vin 
Question re giving of Buropéan Secretaries 

to Indian Members of the ——.— 23, ait 
AHCUTIVE, ORFICER(S)— § 
Question 78 complaints against: the ——, * 

a Cantonmené. 314-15, si 
IXEMPTION, DECLARATION(S) OF— 

e ‘Declaration(s) of Exemption’. + 

EXPENDITURE— 
Question 7re— रे an 2 

Allocation” of —— on *्र०४ा Western 
: Railway Medical Departmens. 374-75. *— 

~ == by Port Haj Committees on facili- 
ties for pilgtims. 24. 

Special institutions for Muslims ~ under ~ 
Central Government and —— thereon. | 
154, 700. ; 

EXPLORATION— : 
Question re licences for —— and scientific 

prospecting 6f potential oil sources. > 
EXPORT(S)— 10727: 

Motion for, adjournment, re— 
Failure to prevent. ~—— 

Bengal. 7 
Seiious food situation in Bihar due to 
purchase of foodgrains by Government: 
for 

Question 7e— 
=——; imports, etc., of foodgrains. 25-26. 
Imports from and,—— to the Union of 

South Africa of certain’ articles. 287- 
88. 

. \- Indian’ —— to Middle 
= through certain Agen 

Purchases by vested interests: 
goods in the falling market for 
ete, 420. 

of rice from 

9ठ57- 

and Near East 
ies. 151, : 

ः 0 SAA Sea ae res- 
rd cont 33:54. 

i 
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Tea waiting ship under etual 
obligations after the ban था private 

EXTENSION(S)— 
Question 7e of time for cae 

hoarded cotton textiles stocks 
EXTENSION(S) OF SERVICE— 

Question re non-gazetted staff 
Indian Railway given —— 

EXTERNAL AFFAIRS DEPARTMENT: 
Question ae sikhs in high salaried posts of 

5. 
SUB-POST 

on Hast 

EXTRA-DEPARTMENTAL 
MASTER(S)— 
See “‘Sub-Post Master(s)’’. 

sy F* 

Gurrent year arrangements for Haj _ pil 
ere 

penditure by Port Haj Committee on 
facilities for pilgrims. 

Restrictions imposed by Iraq Government 
‘on Indians. 6900. 
Question (Supplementary) re current year 
EUR omens for Haj pilgrimage. 21, 

Resolation ve pilgrimage to the Hedjaz. 

FEDERAL COURT— f 
Question ze defence of Intia” Rules der- 

FACILITY (TES)— Jared, ultra vires by High Courts and 
pucetion gee j iia 7.8. 

tenus ané — allowed to them, 11-12.) pRNT— a 

ee Be Font ne ढ़ Question re J air raid on ox 
गम 0727 pups: } ‘Bazar, Chittagong, ete. 5-6. ४ 

See a tes EPORE— 
Questionere 5 2 Question re Indian Officers for training it 
= odverre affected by the former Ordnance Depot at Kasu Begu —— Can- 

feouen i hear 22035 in, Gorakhpur pa COOTER 
istric! hati w, FEVER(S)— 7 for contribution. to War Loan. Question 7c’ epidemic of ——, small-por 

Preference to Anglo-Indians, Europeans elie ONE Serine US. Sid ea! 1181 a oes 
and foreign refugees in Ordnance ——. Question re desirability of distinguishing 

07 की re military men who ave been actuall: 

ac oes ee within the 322:23; .- g 

way workshops. 79-80. ५ FINANCIAL HELP— 

FAMILY BUDGET. ; Question re statement in House of Com- 
Question 1 9-10. . h mons India’s to: Bittat 

FAMILY PENSTON(S)— 625-24. 
See ‘*Pension(s) FINE(S8)— - है हे 

FAMINE— Quesuon re provision for exempting —— 

Motion for adjournment re— on imprisonment served . in lieu thereof. 

Deaths due to starvation and —— con- 641-42, 
dition in Bengal. 436. FIRM(S)— 

Failure to transport Government pur- Question 7e— 
chased wheat from the Punjab to —— di il in 

stricken Eastern Provinces. 983-84. British India to) British or American 

FAR BAST— Sees 

Question re ae Sulphur mined in Baluchistan and —— 

Indians remaining in enemy. d h plants: 

countries in ——- and Burma evacuees. 654-55. 

128-29. __ | FIRST-AID EQUIPMENT 
Missing Tndian soldiers and ‘officers in ‘Motion for adjournment ve fuiluze to supply 

1 i , medicines, etc., on the mail train 

FARE(S) which collided with goods carriages at 

Question re rates of ——_ for passenger 
transport between Delhi City and Shah- 
dara. 523-24 

FARE RATE(S)— 

orgaon near Akola. 40-41, 48-58. 
FISHING INDUSTRY— « 

See ‘Industry(ies) 
FLOOD(S)— 

Question re high —— charged by the! Motion for adjournment ze loss of life duc 
हे TP: Delhi and desirability of eras, mere हे 4. हे 

giving .comyeyance allowance — to Secre- Question re havoc caused by recent in 

- tariat_ sta; Ajmer-Merwara. 658-59. 
FAZL-I-HAQ PIRACHA, KHAN BAHA-| pLyING CENTRE(S)— 

DUR SHATKH— Cae Question 7é fatal accidents at the —— in 
ine Merchant Shipping (Amendment) India. 315-16 

ra | FOO 
Moti ६0% पते and to circulate. tion 7re— 

155-56. Arrangements for procuring staple —— 
Question 7e— Sra for civilian population. 419-21. 

Annual sreport on pilgrimage to Iraq —— and ‘textile prives. © 421, 

<& Carieans. for deck pilgrims, 145-46. 
3 Gontracts in aviation works. 32. 

8 
& FOOD ADMINISTRATION— 

Question re statement by the Secretary of 
State for India re —— jn India. 2. 

Hindus and Muslims in the Central , 
Board of Revenue. 626-27. : 

Officers and subordinates on pilgrim 
ships. 146, 
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000 COMMITTEE(S)— 

Question १९ failure to invite —— members 

to the Food Conference. 646.48 

FOQD CONVERENCE(S)— 
Question ve failure to inyite 

@mittee members to the 
See also ‘‘Conference(s)’”. 

FOOD DEPARTMENT— 
Question re— 

Failure of the —— in checking high 

prices of rice in Bengal.” 267. 

Sikhs in new. posts creatéd in the Com- 
Industries and _ Civil Supplies 

282.83. 

Food Com- 
646- 

FOOD. SITUATION— 

FOREST COLLEGE— 
Question re serving of Jhatka and, Halal~ 

meat to students of Rangers ——, Dehra 

68-69. 
FORFEITURE— 

Question 7९ + of the increment 

Sikh by the Director, Imperial 
tural Research Institute. 270-71. 

FORWARD. CONTRACT(S)— 
See ‘‘Contract(s)’” 

FREE TRADE POLICY— 

Question 7e-—— and an “anti-hoarding’ 

drive in Bengal * as \regards foodgrains. 

279-81. 

of a 
Agricul- 

FREIGHT RATES— 
Question “re excessive: ——- On sugarcane 

Motion for adjournment re serious ——— In 

Bihar due to purchase of toodgrains by~ charged ~by the Bombay, Baroda and 

Government.for export. 937-35 Central India Railway. — 67-68. 

4 Motion ve the ——. 534-74, 576-621 FUND(S} ; 

Question ‘re statement made by ‘y of Question ve arrangemeng for payment of 

State for India in the House of 0 ilway ma 

regarding —— in India. 275-77. ployees Provident; —— 

FOOD GRAINS— Statement (laid on the table) re objects on 

Motion for adjournment’ re serious toad which the aviation share of the Petrol 

situation in Bihar due to purchase of —— Tak wad’ expended. 214-16. 

by Government for export. 937-38. G हु i 

Question 7e— > 
५ 

\ 
‘Allotment of wagons for coal 10 ++* 

supply. to certain places. 04 

Authority granted to Provincial Govern- 

ments for fixing “amounts . of 

which could be stored by labour em: 

ployers, 281-82. 

‘Average prices paid on behalf of 6 

हु ernment for purchase of wheat rice 

_ 870 other 151-5 
“Basic quotas’ as regards —— of differ 

ent deficit Provinces and States. 281 

Central Government’s policy १० purchase 

and movement cf ——. 

Free trade 
drive in Bengal, ds 1 

Soro 

Recent imports of wheat and other —— 
287. 

Regulation of exports of —— and res- 

frictions on forward contracts. 133-34. 

Removal of inter-provincial ban on —— 

in the North and East region, 150-32. 

Transport arrangements for cartying ——- 
Roe surplus deficit provinces. 859. 

a Transport of —— to Benyal from Bihar, 
rissa and Assam. — 8 7 = 

FOODSTUFT (S)— " 
Motions for adjournment re  Jepriying cer- 

tain local Goyernments of their power 
control within their respective juris- 
dictions. 38-39. 

Question 7e movement and prices: of =-— 

in the Hastern Zone. 148-49. 
FORVE(S)}— 

Question 7e— 
Cattle purchased for supplying meat to 

24 the American‘ —— in India. 122: 
Purchase of cattle for supplying meat to 

rmed ——. 144-45. 
FOREIGN EVACUEE(S)— 

= See *‘Bvacuee(s) 3 
FOREIGN REFUGEES— 

CO FEN ah Ira 
Question. 76 high fare rates charged by the 

elhi and desirability of giving 
RUSBY SIS allowance to Secretariat staff. 

$ DHI, MAHATMA (MR.} 
Motion for adjournment re— 

Refusal of permission to Mr. W. Phillips 
e—. 38. : to 

Refusal of the Government of India to 
forward ——’s . letter to Mr. M. A. 
Jinnah.* ~ 37-38. 

Question re— 
Correspondence between» —— 4 the © 
Home Department, 629. % 

Correspondence with Mr, William Phillips ce 
regarding permission to see ——. 2-3. 

——'s leuter to Mr. Jinnah. 2 
Newspapers. supplied to ——-. 313-14. 

GARDEN(S8)— 
Question re damage, to Ghulam Mohiuddin 
Khan’s 640-41, 648. 

GAZETTED PUBLIC OFFICER(3)— 
See, ‘‘Officer(s)’’. - 

GAZETTED SERVICH(S)— of: the ५०४ 

Lower —— on State Railways. 70-71... 

See also ‘‘Service(s)” 

/GENERAL HEADQUARTERS— 7% 

Question ré 
Indians as Stafi Officers in different ~ 

branches of ——. ~ 2 

Maximum period of stay of 22020: 

and Indian Military officers at ——. 

GHAZIABAD— me 
uestion Te— : 

‘onstruction of new buildings at —— 

» Running of MAE between New Delhi 

27:77 20 यह जम सकी ee eg oe “Refugee(s)” 2 p and —— 

Z 
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GHIASUDDIN, MR. M.— 
Appointment of —— to 

Petitions. 378. 
Delhi University (Amendment) Bil— 

Motions to consider and to circulate, 390- 

Consideration’ of clauses. 413-14, 446, 508. 

756-57, 763, 765, 828, 829-30, 906-07, 

908, 945-46, 954, 975. : 

>. Motion to pass. * 999-1000. 
Question +e prohibitory orders regarding 

grant of leases under the Cantonment 

Land Administration Rules. 632. 

Question (Supplementary) re steps for re- 

moving the gri of UIndianst affected 

by the Pegging Act of South Africa. 136. 

the Committes on 

Resolution re pilgrimage to the Hadjaz. 
678. ‘ 

GHULAM मा KHAN’S 
GARDEN— 
See ‘Garden’’. ५ 

GHUZNAVI, SIX ABDUL HALIM— 
Motion for adjournment re deaths Que to 

starvation and famine condition in 
= Bengal. 436. है 

: ee re the food situation. | 544, 550-56, 

A 
Question re— 

Complaints against Telephone Operators 
at Calcutta Exchanges. 65-¢6. 

Penalties levied in Caleutta on salt 
traders. 631. é 

Prohibition of constructions involving use 
of cement, steel and timber. 275-74. 

Supply of, quinine and manufacture of 

Bh opium. alkoloids. 656-57. 

Tea waiting shipment. under a 

Se = obligations after the ban on private) 

exports. ii 
United Kingdom Commercial Corporation. 

Resolation re pilgrimage io the Hedjaz. 

GEASS SHEET(8)— 
Question re breakage of —— fixed for pro- 

tection of Mural paintings at the Central 
4 Asian Antiquities Museum. 636, 

GOLD .. ‘ 

Guestion ‘ye sale, import and export of ——. 
: 2 y 

« GOODS CARRIAGES—— - i 

Ras Motion for adjournment re failure to supply 

हे . first-aid equipment, medicines, etc., ‘on 

the mail train which collided with —— at 

©. Borgaon near Akola. 40-41, 48-58. 

GOODS CLERK(S)— os é 

» Question re promotion of junior —— गो 

) Karachi Divisional Superintendent's office. 

32 se 
GORAKHPUR— 

Question’ Te 
in —— district 

TAN Loan. 19:) 50% 
- GOVERNMENT(S)— 
(aes Motion for adjournment te— 
के Failure of —— to secure attendance of 

Members for constituting ७ quorum 
in the Assembly. 659-61. i 

Failure to transport’ —— purchased wheat 

for contribution to War 

"Kee “Advertisement(s) 

‘GOVERNMEN i EMPLOYEE(S)— 

instruction to Sugar Factories | 

- from the Hnnjab ae famine stricken 
> Bastern Provinces. fr 

Judicial; condemnation of the Bombay j 

—’s method of dealing with the sabo- 

tage movement at Nandurbar, 85... हि 

Refusal to allob a day for discusbing - 

-———'s monetary poicy. 82. a 

Serious food situation in Bihar ‘due to 

“purchase of foodgrains by —— for ex- I 

port. 937-238. * 
Question re— 

Average prices paid on behalf of —— for ~~ ~ 
purchase of wheat,‘ rice and other food: 
grains, 151-53, 12.4 

Control. of Capital issues and new Joint 
Stock ‘Companies started with ——_per- 
mission. 478. & 

Correspondence . between Goverment of ७ ; 

India and —— of South Afirca on the be 

Pegeing Bill. 124-25. Ess हे 

—— }uying agents’ contract with dealers 

in wool. 518-19. 
_—>s Central. Wool Purchasing Scheme. 

517. 
Indian silver handed over to the United 
Kingdom ——, ete. 327. ८ 

7e allowing privately Con- | 
Policy of —= 

jail gress activities ffdth inside the 
74. we 

of Lense-Lend 
e for allocation 

British and In- between the 

dian ——. 
Realization 

Army in Iran 

18, 
of the cost of the Indian 

from the Indian —}-- 

72. 
Restrictions imposed by Traq —— ०४७ 

Indians. 69-70. 
| 

GOVERNMENT ADVERTISEMENT(S)— 
Ss 

GOVERNMENT ASSIS’ 
Question re— 7 कै 

——— for disposal of black and grey wool 

18 

GOVERNMENT BUNGALOW(S)— 

See ‘“Bungalow(s)”. 
: 

GOVERNMENT BUYING AGENTS— oy 

See ‘‘Agent(s)”. year 

See “Employee(s). - 

GOVERNMENT MEMBER(S)— —. 
See ‘“Member(s)’’. 

GOVERNMENT OF INDIA— - 

* Motion for, adjournment 7¢ yettsal of the 

—— to forward Mahatma Gandhi's etter 

fo Mr. M, A, Jinnah. 37-38, *' y 

Question re— t i 

Correspondence between —— and” Gov-. 9 oi 

ernment of South Africa on the Pegging | 

Bill. 124-25. 17 मु 

Retired European and Indian 1:08 offi 

६0०08 re-employed -by —— 25, 700. 

Silver policy of the ——, 325-24. 

See also ‘Central Government’’. 

GOVERNMENT OF INDIA DEPT5.— 
Question re Secretaries, etc., and. staff im v 

j she ——— and the amount of their salaries. . Bi 

GOVERNMENT OF INDIA PRESS(ES)— ' 
See ‘Press(es)’*. 

+ 

GOVERNMENT SAVING BANKS (AM- 
ENDMENT)! BILL— : 
See ‘‘Bill(s)’’. . 
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ment to refuse to accept resignation of a 
teraporary ——. 473. | 

GOVERNOR GENERAL, HIS EXCELLEN- 
cy*rHE— : i 

*s address to the Council of State 
the Legislative Assémbly. 255-66. 

GOVERNOR-GENERAL'S COUNCTI— 
~ 5 Motion for adjournment re failure of 

i —— to protect against JLeyislation 
© , Ordinances. 59. 

GRAIN(3)— 
Question re— : 

i Contract vate to (Messrs Ballabhdas 

and 

by 

: on Eshwardas for distribution of —— to. 
. es Bast Indian Railway servants. © 527. 

be 3 Gontracts for distribution of -— to East 
| >. Indiati Railway servants, 926. 

Non-return of gunny bags required for 
distribution of by Messrs. Ballabh- 
dis Eshwardas to the Supply Officer. 

| GRAVRIS)— 
Question re— 5 

Demolition of Muslim —-— on Baird 
Poad. New Delhi 285. 

GREAT INDIAN PENINSULAR RAIL- 

} WwAy— 
See ‘'Railway(s)”. 

GREY WooL— 
Ste ‘*Wool’’. { 25221 

GRIEVANCE(S)— ny 
» Question re— 

of pilgrims to Roorkee during Urs 

कक Sharif of शाक्रा Kaliar, 377-78: 
| ———" of trained candidates of Great 

Indian Peninsula 
Steps for removing 
-affected by the Pegging Act of South 

36; ६ 

“GROW MORE FOOD” CAMPAIGN— | e 
. Question re outcome of the ——. 415-16, 434- 

35. 
GUARD(S)— 4 

Question re— 
Civic —— in the Delhi Provinre ५492-83, 
Promotion of relieving . on the East 
“Indian Railway Division. 34. 2 
Re-employment. of retired ~—, Drivers. 

ete. 366. SK हि Z 
; Relati jority of! ted grade It 

a —on Note Western Railways. 74. 
/ GUILDHALL— 

a Question re —— speech of Mr. Churchill, 
and yeference to India, 142 

GUNNY BAG(S)— 5 
‘Question ze non-return of —— required for 

distribution of grains by Messrs. 
न Eshwardas to the Supply Off- 

7068: 7, \ 
GUPTA, MR. R. R— 

Delhi University (Amendment) Bill— 
Motion to consider and to. «circulate 

Quceaon re— : 
lattle purchased. for supplying meat to 
the American Forces in नि 122-2% 

ti d dents of the late 
623. is f 

400. 

Compe! 6 
Professor 0. B. Johri. 

the | 

GWILT, MR. E. L. 0.-- 

een rit ‘a 
GRIFFITHS, MB. Pd oes 8 
| Motion 72 the food situation. 579-83, 590,. 

« {NDEX TO THE LEGISLATIVE ASSEMBLY DEBATES, 

GOVERNMENT कक SERVANTS So Se Comcanciidenee: baleen Matutas Gundl Correspond bet Mahatina Gandhi 

Question 76 power of the head of a Depart- and the Home ep artment. 629. © 4 

Desirability of installing a synthetic oil 
plant in India. 5. 

en mine in Jawar in Udaipur State. 

Products manufaetured hy Herne is for 
exploration of processes patente by 
Directorate of Scientific and Industrial 
Research. 656. 

Provision for exempting fine on imprison- 
ment served ‘in 160 thereof. 641.42. 

Research in the manufacture ‘of paper 
pulp, plastics and artificial sik. 656. 

Secretaries, ete., and staff in the Govern- 
ment of 5 India Departments and , the 
amount of their salaries: # 

Sulphur mined in Baluchistair® and firms 
supplied with sulphuric acid. plants. 
654-55, ५ 

Survey of Hydro-electric possibilities in 

India. 642-43. 1 

Wolfram deposits discovered in a Bengal 

District. 655. 

Question (Supplementary) 72 United King- 

dom Gorimercial “Corporation and post- 

war Indian trade. 435. : 

Resolution ve treatment. of political prison- 

‘ers and detenus. 93-95 
GWALIOR NORTHERN INDIA TRANS- 

(ais ; : 
Gre tee ag 

Agricultural Produce (Grading and Mark= 

ing) Amendment Bill— 
Motion to consider, 198-99, 

Indian Merchant Shipping (Amendment) 

Bill— ‘ 

Motions to consider and to circulate. 156- 

16 
Question ve scheme for yeguiating the price 

~ of drugs. _ 981-82. 
Question (Supplementary) re Central Gov- 

-erniment’s policy regarding pues and 
158. “movement of foodgrains. 

1 न re treatment of political prison- 

ers and detenus. 118. G : 
GWYER-ALL-INDIA RADIO INCIDENT— 

See “All-India Radio’. Vist 

H oa 

HABIBUR-RAHMAN, KHAN BAHADUR 
SHEIKH— 
Delhi University (Amendment) Bill _ ७ 

Motion to consider and to circulate. 382- 
83. - 

Oath of Office. 1. 

HAFIZUL RAHMAN, MAULANA— 
Motion for adjournment 7e non-release of 
“— detained in Moradabad jail. 897-98. | 

HAI— 75 < = Re 
Question 7e current year arrangements for ५ 
pees pilgrimage. 121-22, 146. fe 

HAJ COMMITTER(S)— z ie 
See ‘Committee(s)”. - Ase Es 

HADAL= : j e 
Question 7e serving of Jhatka and —— 

~~ meat to students of 
| lege; Dehra Dim, 26869 Dehra Dun. 268-69. 

५ 

18878 Forest Col- : 

कक 
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\. | HARDSHIP(S) 
= Guestion re— 

— caused by the new’ Defence of India 
5 Rule taking power to prohibit advances 

against specified commodities. 478-79. 
—— to students under three years’ degree 

course in Delhi University. 423-24. 

‘HEAD CLERK(S)— 
See ‘‘Clerk(s)”’ 

HEAD(S) OF DEPARTMENT(S)— 
Question re power of the —— 

दर accept resignation of a temporary Govern- 
ment. servant. 473. 

HEADQUARTERS OFFICE(S)— 
Question re— 

é Minimum qualifications for recruitment of 
¢ clerks for North Western Railway 

i Lahore. 371-72 
Promotion | of a non-Muslim Grade ~Iif 

Clerk ,as Stenographer attached to D.G.- 
M.P., North Western Railway, —— 
Lahore. 372-73. 

HEALTH— 
Question re —— of Mr. Rafi Ahmad | 
Kedwai, a Detenu in Bareilly Jail, 21- 
22. 

HEDJAZ— 
Resolution re pilgrimage to the ——. 661- 

% 82, 
HIDES— ae 

Question: re “duty-free industrial — coloured 
—— Skins merchants. in Sind salt and 

381: 8 

HIGH COURT(S)— 
Question ve defence of India. Rules declared 

ultra vires by and the Wéderal Court 
8. 

HIGH SALARIED POST(S)— 13६ ‘ 
See’ ‘Post(s) fe x 

*. HINDI— 
Question re —— and Urdu as Media of 

Publicity in thé Information and Broad- 
casting Department. 33 

HINDI STAFF: 
See “Staff’ 

HINDU(S)— 
Question re— 

—— and Muslim Head Clerks in Divi- 
sional Office, Moradabad. 983, 376. 

» —— and Muslims in the Central Board of 
* Revenue. 626-2’ 

HINDU SOCIAL DISABILITIES BILL— 
Sée ‘Removal of ——* under “Bill(s)’’ 

HINDUSTAN- 
ey otion for adjournment 7e forfeiture. of 

security of the —-, 82. 
HINDUSTAN TIMES— 

Motion for adjournment ve raid by the 
pels Police on the premises of the ——. 

HOARDED COTTON TEXTILE STOOKS— 
See “Stock(s) 

- HOARDING— 
Question ve free trade policy and an “anti 

7" drive in Bengal as regards food 
grains, 279-8 

HOLIDAY (S)— CE, is 
ft Question 7९ —— granted in Railway Offices. 

Papel’ 
HOME DEPARTMENT ' 

Question 7 corre=pondence hetween* 
ma Gandhi and the 629. 

Mahat- 

HOSPITAL(S)— ; 
Question 7¢ insufficient waiting rooms ac 
éommodation at the North Western Rail 
way ——. 74. 4 te 

HOTSPRING(S)— ‘ ad 
Question re recommendations of the ~Inter- 

national Food Conference at ——. 433-34 

HOUSE OF COMMONS— & 
Question re— 
‘Statement in —— regarding India’s finan 

cial help to Britain. 623-24: ic 
Statement made by. Secretary of State for 

India in the —— regardiag food situa- 
tion in India 

HYDRO-ELECTRIC POSSIBILIT ४ ([08)-- 
Question’ 7९, survey of —— in India, 642-0 
43. ? 

5 4 seJ?? ८ ः | 

1.0.8. OFFICER(S)— ' 
Question re retired European and Indian 

re-employed by Government of India. 

See also “‘Officer(s 
IMAM, MR. 831४५11) HAIDER— 

Motion ve the food situation, 567. 
IMPERIAL AGRICULTURAL RESEARCH 
INSTITUTE— 

See ‘Agricultural Research Unstitute 
IMPHRIAL SECRET. AMADARS 
AND PEONS ASSOCIATION ; 
See ‘Association(s)’’. 

IMPORT(S) 
Question re— e 

xports, , etc,, of fbodgrains. 25-26. 
—— from and exports to the Union of . 33. 

_ South Africa of certain articles. 297-88. 
Recent. —— of wheat and other food- 

and export of gold: 313. re 

IMPRISONMEN 
Question 7९ provision for exemptitg 

‘on —— served in lieu thereof. 641-42, 

IMPROVEMENT TRUST(S)— tes 
Question re allegations against administra 

tion of the Delhi ——. © 648-49, oy 
INCOME(S)— 

Te repr from Indian 
Life Assurance Companies for fixation of 
a maximum taxation limit on ——. 174, 

INCREMENT (8)— हर 
Question re— € 

Vorteiture of the of a Sikh by the 
Divector, Imperial Agricultural Re- 
search Institute. _ 270-71. > 

ह Grant of —— for the period before 2०४० 
“firmation '.t6 a State Railway non- 
gazetted servant. 462-63. = 

INDEX NUMBER(S)— 
Question ऐश collection of cost of living —— 

on behalf of the Railway Board, 211 \ 
INDIA— 

Motion for adjournment re failure to put —¥ 
into operation the Reciprocity Act against ' 
pe colonial Africans residing in. ——, - 

fine” 

Question re— 
Blood banks in 7 
Desirability of installing a synthetic. oil 

plant in. ——! 656, 
oo a sss I 

ae ‘ : » 
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Foreign eyacuees in ——. 12-14. 

set post-war shipping policy. — 427-28. 

Lease-Lend aid to ——. हर 

Spale of pay of a gazetted public officer 

allowed leave out of prior to retire- 

# ment. 482. 
Settlement of Kazaks in 472. 
Statement in House of Commons regard- 

ing ——'’s financial 701७ to Britain. 

625-24. 

Statement made by Secretary of State for 
India in the House of Commons ‘regard- 
ing food situation in —— 45-77. 

Stoppage of messages from relatives in 
— to Indians in Japanese occupied 

1 ds. 474-75. 
of -Hydro-electrie possibilities in 

N, 

INDIAN(S)— / 
Question 7e— 
Development of internal 

India by ——. 520. 
— as Staff Officers in differens branches 
of General Headquarters. & 

connected with — 

> a . 
air service” in 

Army, Navy 
and Air Force in South Africa.” 1 
472, oa 

Operation of the American Exclusion Act 
on ——. 63-64. 

Repatviated —— prisoners of War. 161. 
Restrictions imposed by Iraq Government 

on . 69-70, . 
Retired European and —— 1.C.8_ Officers 
aeombleyed by Government of India. 

Stoppage of messages fyom relatives in 
India to —— in Japancse occupied 
Tslands. 474-75. 

Su) n of senior ——"in Indian Me- 
dical Service by junior European offi- 
cers. 169-70. 

INDIAN AIR FORCE— 33200 cs } 
See ‘Air Pores”. 5 d ) 

INDIAN AIR FORCE 
BILL— ee 
See: “Indian Army ind ——" under 

“Bill (s)”. 
INDIAN ARMY— 

See ‘‘Army”’. 
INDIAN ARMY AND AIR FORCE (MILT- 
TARY PRISONS. AND DETBNTION 
BARRACKS) BILL— 

See. Bills)’. > 
INDIAN ARMY AND INDIAN 
FORCE (AMENDMENT) BILL— 

See ‘Bill(s)” ; 

ATR 

‘INDIAN ARTIST(S)— 
See ‘Artist(s)’” 

INDIAN BOILERS (AMENDMENT) 
BILL— 
See “‘Bill(s)’”. £ 

INDIAN BRANCH— 
Question re— 

Desirability of creating an —— in the 
Welfare and Amenities Directorate. 19- 

INDIAN: GOVERNMENT— ४ 
Question re procedure for allocation of — 

Lease-Lend liabilities between the British 
and ——. -18: a 

See also “‘Government(s)”*. 

INDIAN IN?PORMATION— 
Question re desirability of 

publication of the ——~ 475-76. 

INDIAN ENTERESTS— ४ 
Question re safeguarding —— 

after its reconquest. 427. » 

N LIFE ASSURANCE COMPANY - 

(LES)— 2 
See ‘Company (ies)’’. 

INDIAN MEDICAL SERVICE—_ 5 
Question 7e supersession of senior Indians 

stoppile the 
€ 

in Burma 

in —— by junior European officers. 169- 

70. 
INDIAN MEMBER(S)— 

See ‘Member(s)’’. 
INDIAN MERCHANT NAVY— 

See “Navy”. > 

INDIAN MERCHANT SHIPPING (AM- 
ENDMENT) BILL-— 
See “Bill(s)”. 

INDIAN MILITARY ACADEMY— — ? 

Question 7# desirability of constructing a 

mosate in the ——, Dehra Dun. 2h * 

INDIAN MILITARY OFFICERS— 
See ‘‘Officer(s)’’- 

| INDIAN NATIONAL WAR FRONT— 
See “War Front’? ७ 

INDIAN NAVY— श्र Sea “Navy”, : 

INDIAN OPFICER(S)— 
See ‘‘Officer(s)’”. 

iNDIAN PENAL CODE (AMENDMENT) 
BILL(S) 
See “Bill(s)"". 3 

INDIAN PRISONER(S)-— 
See *Prisoner(s)’’. 

4NDIAN RAILWAY (AMENDMENT) 
BILL ¢ I . 
See “Bill(s)". Rees 

INDIAN REPRESENTATION— 
See ‘Representation(s)’’. 7 

INDIAN SILVER— . 

See “Silver’’. | 
INDIAN SOLDIER(S)— iat 

See ‘‘Soldier(s)’’. 4 
INDIAN SOLDIERS’ BOARD— 
Question ze constitution and the working 

of the ——. 14-15. - 
INDIAN SPRING-WATER(S)— : 

See ‘‘Spring-Water(s)””. है [he 
INDIAN STATES (PROTECTION AGA- 
INST DISAFFECTION) BILL— 
See “Bill(s)". ; 

“\<NDIAN TEA CONTROL AMENDMENT) 
1101 Oe : B 1 

See ‘Bill(s)’’. 
INDIAN TRADE— 

90. E : See reat 

; Scheme aioe ereating an --— in the Wel: | INDIAN WOOL— as ; 
are Amenities Directorate. 20/21, See ‘Wool’. : 5 

INDIAN BXPORT(S)— $ y INDIAN W, OL TRADE oe 
See “Export(s)”” See ‘Wool _Trade’’ — ५ 

_INDIAN FINANCE BILT— 
See "Bill(s)”. - 

INDIAN WOOL TRADE INTERESTS— 
gS CORB UUS 25 = tae anceps “Wool Trade Interest(s)’’. 

SRST IRD SATS S ART RBI eas oes 9 हर
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INDIAN: WOMAN(EN)— INSTRUCTION (S)— 
Question re— Question *e— 

Desirability of appointing an —— a8 —— regarding reservation for “Minority 
Chief ommander of the Indian sec: secvions 
tion of the W.A.C. (I 63: of Railway offices. 211-12. ny oe 

Uniform of belonging to the W.A.C. —— to Sugar Factories in Gorakhpur 
1). 63. . district for contribution 19 War Loan 1 

पा 4 ए18 8 770: 9 “ 
Questior re cf the W.A.C (1). 630-| INSURANCE— > 

31. Question re scheme of Sickness —— for ॥ा- | - 
- INDUSTRIAL COLOURED SALT: dustrial Workers 

Question re— , INSURANCE COMPANY(IES)— ie 
Duty-free —-— and the fishing industry in Question ve South African Banks, —— etc., 

z oe ae India. 13 
priate Balt. *| ENSURANCE PREMIU leat Pm 

INDUSTRIAL DISPUTE(S)— See “Premium (a) ‘thee ~ 
Question ve steps for eliminating imme: | [NSURANCE RULE(S)— a . 

diate causes of ——. 657-58 

INDUSTRIAL WORKER(S)— . 
See ‘Woarker(s) 

INDUSTRY (IES) 
Question re— 

Duty-free industrial toloured sali 
‘ fishing —— in Sind. 320-21. 

© Fall in the coal supplies. to —— 

209-10, : 
\. Fishing —— in the Sind sea coast. 272 

ae Parties supplied with machinery for Che 
mical and production of power 

feet alcohol. 378. हर 
Steps for developing ‘ndizn merchant 

nayy and shipbuilding ——.  645- 

and the 

207-08. 

Supply Department orders for articles 
¥ from. Une Provinces Small . Scale 

INDUSTRIES AND. CIVIL, SUPPLIES 
DEPARTMENT— 
Question ve Sikhs in new posts created in 

‘3 the Commerce,, —— und Food 
i ments, 282-83. 

INFLATION— ४ 
६ Motion for adjournment 76 excessive —— of 
ney the paper currency. 85-06. 

Question re steps for stopping ——. 171-72, 

INFORMATION: AND BROADCASTING 
DEPARTMENT— 

, Question re— 
Hinds 3 and as as Media of Publicity 

x A Hindi and Urdu staff in the —=— 

See ‘“Rule(s)’’ 

INTER-ALEIED 
ENCE— : 
See ‘Conference(s)"* 

INTERIM REPORT— 
See ‘‘Report(s) 

INTERMEDIATE GRADE(S)— 
Question 7e— 

Persons recruited in —— on Bengal and 
‘Assam Railway. 522, 

Persons recruited in —— on Kast Indian 
Railway. 525. 

INTERNAL AIR SERVICE 
See ‘‘Air Service” 

INTERNATIONAL 

See “‘Policy(ies)’* 
INTERNATIONAL CLEARING 
SCHEME— 

Motion for adjournment 
ae non-official opinion 

TEXTILE CONFER 

AVIATION -POLICY— 

UNION 

INTERNATIONAL CONFERENCE 
See ‘‘Conference(s) 

INTERNATIONAL 
FERENCE— 
See ,Conference(s) 

INTERNATIONAL FOOD CONFERENCE- 
ee “Oonference(s)’~ , =; 

INTERVIEW (S)— : 

Questi pli of 2 
given to Legislative Assembly re —— to 

CURRENCY  CON-- 

Sa security prisoners. 168 

Paper consumption in —— 312. IRAN. 

है Sikhs in high salaried posts in ——. 472. Question 7e!realization of the cost of the 

? INJURIES (COMPENSATION  TNSUR- Indian Army in the Indian 

5 ANCE) BILL— Government. -72. » : 

See ‘(War ——” under ‘‘Bill(s)’” TRAQ— : . 

INSPECTION— ; डर Question re— 
Question 7¢ time allowed for —— of Annnal report: on pilgrimage to.——. 59 

! Station Accounts on Hast Midian Railway. Restrictions imposed by ——— Government 

55 = : on Indians. — 69-70.» ¢ 

INSPECTOR(8)— ISLAND(S)—-~ ) 

का ice Ae pees 2 गा Te of messazes from rela- 
annel for ——, Transpor- t पता अत 110 Sydapansaess 

x tation (Rolling Stock). 35. Se seg ee oe 
u Staffs appointed as Transportation ——- in 

oradabad Division. 36, 
: INSTITUTION(S)— 

Question 76 special ——- for Muslims Under 
3 Gentral Government and Expenditures 
«¢ thefeon. ४154, ~700. डर 

ISMAIEL) ALIKHAN, KUNWAR HAJER— 
Delhi University (Amendment) Till— 

Consideration of clauses.” 
Question re property confiscated 

under Martial Law. 3 
in Sind - 
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Question (Supplementary) 7 JAPANESE OCCUPIED ISLANDS— — 

Current. year arrangements for Haj ए1- 6 yes from réla- 

gximage. 12 tives-in. India to Indians in ——. 74. 

Epidemic of fever, small-yox and typhoid 75. 
an Delhi. 4 JAPANESE PLANE(S)— 

ISMAIL KHAN, HAJEE, CHOWDHURY Sen ‘Piane(s)” (8) 

ee ee JAPANESE RAID(S)— : 

Allotment; of wagons to the Station See “Raid(s) 

Master, Muzaffarnagar. 52 z JAWAR— : 

Channel for promotion as Inspector, Trans Question re lead mine in —— in Vdaipur 

= portation (Rolling Stock) State. 655. 

ee Contract rate to Messrs. Ballabhdss | JRHANGIR, SIR COWASJHE— 

> Eshwardas for distribution of grains to Deihi University (Amendment) Bill— 

कक Bast Indian Railway servants. 527. Motions to consider and’ to circulate, 342. 
= Contacts for हमर 7 of grains to 354. 
ह “ ast. Indian Railway servants. 
a \Non-gazetted staff on East Indian Rail- Considerator me 800) 2 

ह 50 कथा extensions ‘of service. 620 Motion for adjournment re failure to supply 

Non-return of gunny bags required for first-aid equipment, . medicines, ete., on 

distribution a grains by Messrs. the mail train which collided with good= 

Ballabhdas Eshwardas to the Supply carriages at Borgaon near, Akola. 

J Officer: 527. Motion 7e— 

Rates of Fares for passenger transport Cond ion of the dly attack 0७, 
between Delhi City and Shahdera. Mr, M. A. Jinnah, 219, 

523-24, The recent Pegging Legislation in South. 

हे Reducing of Ticket Collectors to Letter Africa. 237, 247. 

Delivery Clerks hy the Divisional Motor Vehicles (Driyers) Amendment Bil— 

Superintendent. Moradabad. , Consideration of Clauses. 179 

Kefusal of covered wagons for Military juestion Supplementary) Fe: : 

supply of timber and hamlians by Sta- |. ay ds in th Province. 483. - 

tion Master, Najibahad, 526 Fall in the coal supplies to industries. 

Running of A Up train between New 0. ४ 

| = Delhi and Ghaziabad. 528. Family budget of a_peon. 10. i 

id Running of certain trains hetween Delhi Foreign evacuees in India. 13, 14. 

| हे and Delhi Shahdara. 528. Hardships caused by the sew Defence of 

Time allowed for inspection of Station India Rule taking power to prohibit, ad- 

Accounts on East Indian Railway. 35. vances pte: specfiied commodities, 

479. 

on J N. A. A. 70:.1. organisations. 16, 17. 

tk s Reservation of second class मर लत 

eae jn the Toofan Express from Delhi on 

सकल tos adjournment elease of thie dish: July, 108.) “Os ; 71 ve non-T ० मर 
न का Hafizul Rahman detained in | ae notes, and paper currency गा olf 

0; —. ik 
ce Ce Y ne sat Silver policy of the Government of India 

Comulaints COANE Tae ay Supply and distribution of Standard Cloth 
८1 220 « 

Health of Mr. Rafi Ahmad Kedwai, a De- 
tenu in Bareilly ——. 21-22. 

Policy of Government 7e. allowing pri- 
vately- मर activities from inside 

JAMADAR(S!\— 10935 
Question re Imperial Secietaniat —— and 

Peons Alssociation’s Resoitition on non- 
revision of their scales of pay. 16@-6% 

JAMES, SIR F. E.— 
Nomination of —— to, the New Panel of 

Chairmen. 861 
Question (Supplementary) re Vesirability of 

a ping the publication of the Indian 
Information. ATi 

Reciprocity (Amendment) Bill— 
‘otion to consider. 187-88. 129 

Consideration of clauses. 295. 
Motion to pass. 332-33, sy 

JAPAN— 
Question 7e Indian prisoners of War in —— 

3-4. 
JAPANESE AIR RAID(S)— - 

See “Air Raid(s) : 

3 
The enquiry 

476. 
of the Indian 

entrusted to Dr, Nemenyi. 

Working National War 
Front. ५ 5 

Reciprocity (Amendment) Bill— 
Motion to’ considér. 192 9 
Consideration of clauses, 300'01, 306. 
Motion to pass. 337. =, 

Resolution 7765 treatment of “pylitic: 
ers and detenus. 

Statement of Business 

prison- 

Sir Sultan Ahmed, 190, 197, - दि 

TEAL KA eae, 
Question 7e serving of ——~ and Halal meat — 

_ to students of Rangers Forest. College, — 
Dehra Dun. 268-69. 

JINN, MR. M. 3.-- 
Motion for adjournment ve refusal of the 
Government of India fo forward Mahatme: 
Gandhi’s letter to: Mr. 

Motion ve condemnation 
attack on’ ——, 21 

Question, re Mr. @andhi's éetter to ——. 

of the 

by the  Tonourable- : 

cowardly 
j 
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JOHRI, PROFESSOR C, B.— 
Question re compensation ६० dependerits cf 

the late ——. 025. ४ 

JOINT STOCK COMPANIES— 
See ‘Cormpany(ies)”’ 

JOSHI, MR, 0. S.— « 
War Injuries (compensation Insurance) ‘Bill 
— Consideration of clauses. 708-09, 712 

714, 719, 723. 

JOSHI, MR. N, M— 
Appointment of —— to the Committee on 

Petitions. 378. 
Delhi University (Amendment) Bill— 

Consideration of ciauses. 
Mines Maternity Benefit (Amendment) Bill- 

Motion to pass. 180-81 

Motion for adjournment re_loss of life due 
to floods in Ajmere. 57 

Motion re— हु 
The food situation. 570-75, 596, 604. 
The recent Pegging Legislation in South 

Africa. 242-45. 
Question 7९ Grievances of trained  candi- 
sae of Great Indian Peninsula Railway. 

Question (Supplementary) r2— 
Appointments of South Indians in the 

Imperial Agricultural esearch Tnsti- 
tute. 423. 

Arrangements for procuring staple food 
for civilian population 10. 

Cattle purchased for supplying meat to 
_ the American Forces in India. 123 
Corn id fr ‘0 of 

India and Government of South Africa 
on the Pegging Bill. 124, 195. 

Detenus and prisoners convicted under De- 
fence of Indian Rules. 311. 

National War 
vinces. 624. 

Newspapers supplied to Mr. Gandhi. 314. 
Plans for protection of agriculturists from 

slump in prices after the war. 430. 

Retaliatory steps against the Pegging Bill 
of South Africa. 128, 

Steps for removing the grievances of In- 
dians affected by the Pegging Act of 
South Africa. 135. 

Supply and distribution of Standard 
Cloth. 127. i ¥ धर 

Coe eau entrusted to Dr. Nemonyi. 

Reciprocity (Amendment) Bill— 
Consideration of clauses. 301. 

Resolution re— 
Pilgrimage to the Hedjaz. 
Stabilization of prices: 
Treatment of political prisoners and_dete- 

“War Injuries (0; 

669, 673, 675. 

) Bill 

Front Volunteers in Pro- 

JUDICIAL OFFICER (S)— 
ae i ता oe 

Question re— 
Decision taken regarding appointment. of 

fo hear appeals, ९०, on Railways. 

205. 
Desirability of appointing 

XXV of 1941: 523. 
JUNIOR GOODS, CLERK(S)— 

See “Goods Clerk{s) / 
JURISDICTION (S)— 

Motion for! adjournment re depriving certain 
local Governments of their power to 
control foodstuffs within their 

a ——_under 

JOTE— 7 
Question re— aE 

Coal wagons allotted to cotton ahd 
mills. i 

Regulation of acreage prices cf —— “Gn 
Bengal. 150. ८8०५० 

JUTE 30884 " 
Question 7e ——*in “Bengal. 81. 

ae K 
KAILASH BIHARI LALL, MR.— 

Delhi University (Amendment) 
Consideration , of Clauses 3, 455, 

507, 513, 514, 759, 04, 834-35, 
892-94, 910, 

785, 802- 
841, 842-43, 849-50, 886-87, 

- 913, 914, 921-22, 965, 969-70 
Motion to pass. 1000-01. 

Motion 76 the food situation, 604 
Question’ (Supplementary) 7e policy 

ing release of security prisoners, 
Reciprocity (Amendment) Bill— 

Consideration of clauses. 296-97 
Motion to pass. 387. ५ 

Resolution re— « = Cee 
Pilgrimage to the Hedjaz. 6772. 4 
Treatment of — pelitical “prisoners 

detenus. \ 96-99. 

KARACHI— 
Question re— ‘ 

Compensatory - allowances to subordinate 
service employees of —— Port area of 

regard- 
डा 

and 

North Western: Railway. 213-14 
Deterioration cf efficiency of the —— 

Divisional office. 206-। 
Promotion of junior Goods Clerks in —— 

Divisional Superintende Office. 32. 
Recent appointment of ‘five clerks of the 

minority e¢ommunities in the Divi- 
sional office. 205-06. 

Temporary tracers in the - 01806 of Divi 
sional Syperintendent, ——- 

KARACHI DIVISION— - « 
Question 7e— 

Leave reserve for the employees in subor- 
dinate service in - 25: 

Non-observance of certain orders regard- 
ing appeals in —— North Western 
Railway, 212. . हे He 

KARNAL— 
Motion to consider. (702-03, 

tion ve livestock. improvement work by 
707. 

Consideration of clauses, 700-10, Thala ule Spdotinueal Mama Tatar A A 
5 5 २ 422 aie 
JUDICIAL MAN(EN)— KASU ,REGU— x 

Question re) desirability of appointing a Question ve Indian officers for training in 
10 deal with appeals on Bombay, | Ordnance Depot at ——, Ferozepore Can- 

Baroda and Central India Railway. © 265 tonment. — 22-23, 

respective 

है 

। 
| 
| 

५
०
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५
.
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=F हक पा ता the male eok dae of increasing the rate of dear- 

eas ttlement of —— in India. ness ane for low paid en of 

ole eis Shahdara-Saharanpur = Lighv ailway. 

“ 
‘ 

= 

KAZMI, QAZI MUHAMMAD AHMAD— 

Code of Civil Procedure (Amendment) Bill 

—(Améndment of ‘section 60)— दर 

«(०४०० for leave to introduce. 159. 

Gode of Criminal Procedure (Amendment) 

Bill—(Amendment of Sections 386 and 

539-3 fe 
Mets to continue, 165. 

Delhi University (Amendment) Bill— 
a ‘Consideration of clauses. 750-52, 759. 

\ 793, 799-802, 834, 841, 852-55, 867-69, 

= 887-88. 
Indian Py gual Code (Amendment) Bill (Am- 
~ endment of sections 497 and 498) 

Motion to continue, 154 

Indian Penal Code (Amendment) 
endment of Sections 34;~etc.)— 
Motion for leave to introduce. 159. 

Indian Penal Code (Amendment) Bill "(New 
section 95A)— 
Motion for leave to introduce. 160. . 

Indian States (Protection against Disaffec- 
tion) Bill— 
Motion to continue. 154. - . 

_ Motion for adjournment re non-release of 
Maulana Hafizul Rahman detained in 

» Moradabad jail. 898. 
Muslim Personal Law (Shariat) Applica- 

tion (Second-Amendment) Bill— 

Bill (Am- 

Motion to continue, 154. 
Question re— 

Advisability of improving the condition 
- of Muslim Epigraphy. 143-44. 
Adyisibility. of restoring old 

time. 173. 
. Annual election of the Works Co: ee 

of the Government of India Press, New 
Delhi, 699. 

Complaints against the Exeentive Officer, 
Agra’ Cantonment., 314-15. 

standard 

Complaints of detenus in Bareilly Jail. 
22, 700. 

Death of two persons hanging mh the 
foot-board of a train near Wadri 
Station. 368-69, 

Desirability constructing a mosque in 
au ene Military Academy, Dehra 

५ yan. 
Desirability of creating an Indian Branch 

in the Welfare and Amenities Directo- 
Yate. 19-20. 

, Desirability of fixing vates for workers 
mnder military sewing work contractors. 
366-67. 

Desirability of :aising the salary and pri- 
vileges of Extra-Departmental Sub-Post 

+ Masters. 367-68. 
3 charges 

by the Bombay, 
Tndia Railway. 

Excessive freight rates on sugarcane charg- 
ed by the Bombay, Baroda and Central 
India Railway. 67-68. 

Factories adversely affected by the former 
standard time: — 286. 

Health ,of Mr; Rafi Ahmad Kidwai, a 
Detenu in. Bareilly Jail, 214 

for sugareans staking 
Baroda and Central 

Necessity of raising the pay of Luco 
Workmen on Shahdara-Sabavanpar Lignt 
Railway. 68. 

Non-cbnversion of paper currency inte, 
silver rupee. 172-73. 

Paper curvency in circulation. 170-71 
Petitions of pensioners of the Survey of 

or re-employment. 144 
Repairs to the Taj Mahal, Agra. 269-70. 
Scheme for collection and publication of 

Muslim Epigraphical records. 142-45. 
Scheme for .creating an Indian Branch in 

the Welfare Amenities Divectorate. 20- 
21. 

Selection :Grade Posts’ in the Binding 
Department of the Government of India 
Press, New Delhi, 599. ; 

Serving of Jhatka and Halal meat to 
students of Rangers Forest College. 
Dehra Dun. 268-69. 

170. 
171-72. 

Silver rupees in circulation: 
Steps for ‘stopping inflation 

Question (Supplementary) re— 
oF the civil authorities 

@ Air Force employed for machine- 
gunning saboteurs of railway lines 
during last disturbances. 175, 

Persons convicted under Defence of India 
Rules declared wtra vires and under 
Special Courts Ordinanze. 156. 

Repairs to the Taj Mahal, Agra. 139. 
Scarcity of small-coins in Bihar. 628, 

Resolution re pilgrimage vo the Hedjaz. 
669-70. 

, Usurious Loans (Amendment) Bill— 
Motion to continie. 

KEY PUNCH OPERATORS— 
See ‘‘Operator(s)’” Z 

KHARE, THE HONOURABLE DR. ४. B— 
Indian Merchant Shipping 

Motions to consider and to circulate. 156. 
Motion for adjournment re failnre to pat 

- into operation the Reciprocity Act ayainst “ 
Africans a colonial residing in India. 

Motion re the recent Pegging Legislation 
in South Africa, : 221-28, 259-53. 

Oath of Office. 1. 
Reciprocity (Amendment) Bill— 

otion for leave to introduce, — 44. 
Motion to consider. 177, 178, 181, 186, 

Consideration of clauses, 293. 296, 298, 

hee to” pass $29, 331, 337-38 
esolution re pilgrima; 
674-77, 678. Pie Eek ener 

KIDWAI, MR. RAFT AHMAD— 

Hedjaz. 

Question re health of ——, a detenu ins 
Bareill: il 1-22. ‘ 

KING’S “COMMISSION(S)”* 
See <Commission(s)?.  ~ 

KRISHNAMACHARI, MR. पे. 
Motion for adjournm > 

Loss of life dn dg 
Raid by the Delhi Police on the premisgs 

of the Hindustan Times. 575: 

r 1 = 4 

India Dehra Din for jearness allowance - 

(Amendment). 

g in Ajmexp.. 576. 
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. LABOUR COMMITTER— 

Motion 7९ the food Situation. 559-64. 

Question Te— 
Collaboration in post-war shipping. 435. 

Control of Capital issues and new Joint 

Stock Compames Started with Govern- 
ment permission. 478. ° 

Bxcessive\ charges for sugarcane staking 

by the Bombay, Baroda and Central 

India Railway. i 
Excessive freight rates on sugarcane 
jeharged by the Bombay, Baroda and 
Central India Railway. 67-68. भर 

Hardships ‘caused by the new Defence of 
India Rule taking power to prohibit 
advances against specified conimodities. 
478-79. 

Indian representation at the proposed In- 
ternational Currency Conference, 481. 

International Conference for * considering 
 tarifi questions and trade policies. 428, 
Lead mine in Jawar in Udaipur State. 

Lease-Lend aid to India. 17. * 
Necessity. of imeredsing the rate of dear- 

ness allowante. for low paid staff ‘of 
255 5520 Light Railway. 

Necessity of raising the pay’ of Loco? 
Workmen on Shahdara-Saharanpur Light 
Railway. 68-69. 

Provision for exempting fine on imprison- 
ment served in lieu thereof. ~ 641-42. 

Purchases by vested interests of textile 
55 goods in’ the falling market for export, 

etic, s 
Sulphur mined in Baluchistan and firms 

supplied with sulpharie acid plants. 
654-55. 20628 ese ee 

Survey of Hydvo-electric possibilities in 
Tndia. pate é ; 

The enquiry entrusted to. x, Nemenyi. 
6-78. ¢ 

Wolfram deposits discovered in a Bengal 
District. 655, : 

entary) 7e— 
st Telephone Qperators 

at Galeutta exchange. 66 
Functions of the Labour 

sets and Labour» Advisers. — 657, ra 
Persons shot to death in Delhi Province 

by the military or the aime police. 
4807 24% x Meee 

Provision of Steamers for enabling the 
Scindia Steam “Navigation Company to 
carry ifs’coastal trade cnrzo quota. 

; 

Utilization of sterling balances for capi- 

‘talising. sterling pensions, family pen- 

sions, ete. 318. a 

‘Resolution re—_ 
Stabilization of prices, 688-91, 697. 
‘Treatment of political _ prisoners 

detenus. 108. 111, 11214. ~ 

L 
LABOUR ADVISER(S)— 

and 

‘Question re functions of 
Adyisers and ——. 6 

“Welfare Advi- 

a Tabottr , 

See “Committee(s)’”. 

LAHORE— 
Question re— 

Le 

LABOUR DEPARTMENT— 
Question ré paucity or Muslim officers in 

the Printing and Stationery Estallishment 
under ——. 699-700. © 

LABOUR EMPLOYER(S)— 
See ‘‘Employer(s)’’- i 

LABOUR WELFARE ADVISER(S}— 
Question re functions of 6 

657. 
जया an 

Labour Adyisers. 

Minimum qualifications for recruitment of 
clerks for North » Western Railway 
Headquarters Office, 71-72. ae 

Offensive remarks before a deputation “of 
the Sikh ostaff by the Supenntentient, 
‘Traffic Accounts Branch ——. 806% 

Promotion of a non-Muslim grade IIT 
Clerk as Stenographer pattached. to 
DG MEP. North: Western Railway 
Headquarters office, ——. 372-73, 

Supersession of senior clarks of the Office 
of Divisional, Superiatendent, 
370-Thi 2 

y adjournment re failure to supply 
equipment medic etc., on the 

1in which collided with goods cat 

Motion for 
first-aid 

Motion +e— 
Condemnation of the’ cowardly attack on 

Mr. M, A; Jinnah. 218: = 
~The food situation. 597, 696. 
Question re eee अत 

Allocation of expenditure oh North 
Western Railway Medicil Department. 
374-75. , 

Avtahgement for payment, Insurance pre- 
miums from Railway Employees Pro- 
yident Fund. Feu 

Block. in ‘promotion “of certain classes of 

Ir. 
Collection of cost, 1 
‘on behalf of 116 Railway Board. © 211. 

“Compensatory allowances to snbordinate 
“service employees of Karachi Port. area 
‘of North Western Railway 

Di all of Rail 0 
occupying a rent free quarter. — 73. 

“Decision, re appointment of Judicial OM- 
cers to. heat appéals, ete.. on Railways. 

Defence of 

4 
a 

ALCHAND NAVALRAL » MR.— 
Criminal Procedure Amendment |3ill— i 
Eee to refer to Select Committee. 44- 

Delhi University (Amendmeat) Bill— दर 
Motion to consider and to citciilate, 354- 

58. 379-82, 384, 586. 

Gonsidevation ‘of . Clauses. 411, 436, 459, 

463-64, 466, 490-91, 492; 493-99. 728-29, 

730. 749-50, — 753, 768, 772. 774, "776, 

02; 807, 808, 813, 857-58, 864, oa 

ie ee 892, 9350 

Railway  émployees from le 1 to 
५ 79-78: i Roe 

of living index numbers : ; 

India Rules declared ultra 
wires by High’ Courts and the Federal — 
Court, _ 7-8 

Desirability of stopping the publication of : 
the Indian Information. 4475-76. 



“Nor-observance of certain orders 
appeals in Karachi 
Western Railway. © 212 

regarding 
North Division 

Opening ‘of cheap shops for Railway em- 
ployees. 61-63, ८ 

qa pe rivileges for adopted childern’ cf a North: Western ailway eniployee: 375, 
ejection of defence of a 
hy an 

Procedur 4 
charge sheet 

_ Western Railway.  361-62- $ Promotion | of “Assistant Station Masters to Station - Masters’ posts on North 
Western Railway. 32, 

Promotion of Works Clerks in. the Rail- wey Board. Scheme for relief? of Grade at staff on North Western Railway. 374, 
“Promotion to Lower Gazetied Services on 

350-51. _ State-managed Railways. Railway dearness i allowance rates in 
Cawnpore and other atezs. 73. Recent appointment of five clerks of the tainority iti in’ the Karachi 
Divisional office, 205.06. 

Recruitment of Assistant Engineers on |. North Western Railway. 521-92 

Recruitment of temporary Engineers on 
North Western Railway. 204-05, 

Regulation of exports of foodgreins and 
-. restrictions “on forward contracts. 

2 ieee es as 
Relative seniority of promoted grade TL 

Guards on’ North Western. Railway. 74. 
Retaliatory steps against the Pegaing Bill 

of South Africa, 132-33, 989-85. 
Selection for recruitment , to posts 

Assistant Inspectors of Works on North 
“Western Railway. 61, 982. ... 

employse on North 

of | 

“4 
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SS पे गगाहूडईडइहू जा 
10786: i Karachi Stoppage of messages trom relatives in | 

८ 32226 sore गम eS ता to ee Japanese occu- i 
| 7 5352 t ied islands. 474-75. ae ह 

हम ye aa 0 poraiy tracers im the Office oi 76 

हे हर droning of lead plugs and\con- He Superintendent Karachi. 5: 4161. 
t failure of आएाप२७. on North ransport arrangements tor carrying 109 

Western Railway. 213 7 grains from ‘surplus to deticit provinces. 
es = " 5 #/ Wes : : ti 860, 861, ie । 

eee मा 222 2 ‘Water supply in New Del: and Delhi. 

Holidays erantct in. Railway Offices. 72. as शक ies 5 eb 
Imperial Secretariat Jamadars and  Peons ane Hon (Sapp) ee 407 671 पट मत] Association's Resolution on ॥07-789उ98107 Allotment of wagons sei _ हे ond 

of their scales of pay. 166-67. हर मम ees ae 204. | 

20027 roa eee for ae Block on the promotion a ceriain typists ry 
F in Divisional Offices. - 270. 5 i ffices. 211-19, if Diyasic ari 

Tau कि e atcommodation पक 4 ae ee : Bi the: Beciprocity bates nee ilivay Hospitals ct. 5 ५ कं 
74, North HELE 22000 Buying wool in India on their own 

Japaneses raids over Hastern’ India and nes by Government bnying agents. 

Lands andor seized under ‘Dafenco | Cable puteaned for supplying anegt_ to कट 7 Frese as American Forees in India: : : 
fee oe ee ee pee Censorship on Mr. *Louis Fischer’s writ- 
SNL लि पट etre aaah pa ae ings and speeches. 313. =) piinate Service in Karachi “Division. Central Government’s poifay 72 pnrchase 

>> 2 पर = ‘And movement of foodgrains. 137, BREE for Railway rmaning Oe eee mieaines in places raided 
Rae eae y aAnese 1168. FOF Lowering of the educational qualifications Nees su lependents of the late for European and Anglo-Indisn candi. fohri, 623. 1... =) 
‘dates “for: Ticket Collevtors em) ition 6f the J.ower i न Division. 59:60. ae ; Gazetted Service ‘on State Railways, 70, on-acceptance of private Medical practi- 71. . tioners” certificates, 211. Correspondence bet 4 

India “and Government 
on the. Pegging Bill. : 

Correspondence with Mr. William Phillips 
regarding permission to see Mr. Gandhi. 
5-38 

Current year arrangements for Haj pil- . a] 
grimage, «121. rake 

Detenus and facilities allowed to them, 

Jove i= OF 
64 South Africa 

124 

_Detenus and prisoners convicted 
Defence’ of India Rules. 311, — te 

Diiievential payments to Huropean and ~ 
Tndian artists. 312, Sire an 

Duty-ivee industrial coloured salt and 
the fishing industry in Sind. 321. 

Family budget cf 2 peon. 10, 
Fatal accidents at the ‘lying’ centres 

India. 316. नी 
Poreign Hyaciees in India. 13. - ce 
Government buying agents’ contract wil 

dealers in wool. 519. uae 
Purpbasing Government's Central “Woot 

Grant of King’s Commission to Vi ©. Os, 
315. i 

wider 

in: 

~ Scheme, — 517.~ 

i & ५ 
गज Hardships. to students ander three’ years’ 

1. degree course in Delhi University. 2135 
Havoc caused by recent, fluods 17 Ajmer- 

Merwara, 659.” : oo $ ‘ 
Indian prisoners of War in Japan. 3. 

. India’s ‘post-war shipping policy. 428: 
Japanese air raid on Peni, Cox Bazar; 

Chittagong, ete. 5:6. i Prat ee 
South. Indian Leaping promotions’ to a 

- Assistant. <270. 9 55 2 
~ Minimum qualifications for recruitment of 

clerks for North, Western ~ Railway 
Headquarttrs: Office? Uahore ee ee 

« 
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Be 

Mr, Gandhi's letter to Mr. Jinnah. 2, ihe yecent Pegging Legislation in South 

Newspapers supplied to Mr. Gandhi, 314. Africa. °238- . Q i 

तय) assurance given to Le- -Nomination of कल 16 016 Penal of & 

gislative Assembly  7e. interviews to Chairmen. 

security prisoners. ' 168. Question 7e— Se ५ 

Outcome of the “08709 more Food’? Cam: Desirability of appointing an Indian 

paign. - 416. woman as Chief Commander of the 

Policy regarding release of security pri- Indian section of the W.A.C. (I), 631. = 

soners. 37. / Indianisation of the W.A.C. (0): 630. ... « | 

Prohibition of constructions involving nse 31 > हु | 

of cement, steel and timber. 273, 274. Uniform of Indian. women belonging to = | 

Promotion of a non-Muslim Grade III the W.A.C, (1). 651. 

clerk as stenographer attached to Question (Supplementary) vee a0 

D.G.M.P., North Western _ Railway Desirability of | distingu1s military Bs 

Headquarters Office, Lahore. men who have been actually within the 

Provision for exempting five on imprison- fighting area. 323. ‘ = a 

* ment served in lieu thereof. 642. Opening of cheap shops for Railwiy Ene 

Rationed newsprint quota of the weekly ployees. हू स्; 5 न ह 

and daily newspapers. 125, 126 Supersession of senior. Tndians in Indian 

Repairs of protected monuments at Medical ‘Service by junior European offi- 

Bijapur. 637-. © ay cers, 170. nay 

Repairs to the j Mahal, Agra. 139. Supply and distribution of Standard 

Repatriated Indian Prisoners of War. Cloth, 127. i 

y = Reciprocity (Amendment) - Bill— 4 

> eit a 4 . Motion to consider. 186-87. 

Reports regarding deaths from starvation Consideration of clauses. 296, 300, 308. 
etc., in Bengal. 278. तप 10 पक 04 : 3 

R 5 ain Cr i 3 

Ree ete ed paper: tcurrency.yn पट बम treatment of political prison- 

= PEP पा ers and detenus. 87. 

See SSR aie Insurance. for Indus- es Thjuries (Compensation Insurance) 

rial rkers. ५: Bill— 

Settlement of Kazake in India. 472, Motion to consider. 706-07. 

Se puts ee eee in Ciyil De- Consideration of clauses, 714, 721-22:5 

135 58 ee a aca aetna Re __| LAND(S)— 
Supersession’ of senior Indians’ in Indian Question re— a 

Medical Service by junior Huropt Contemplatedsaéturn: tai eS. 

officers. 170. . ३50 Shahdara | जप ar J 

former owners. 54. 
—— and crops seized under Defence of 

India Rules in Sind Air Fields. 699, 
LAND ACQUISITION (AMENDMENT) 
BILL— ५ T 
See ‘'Bill(s)”. 

LAND ADMINISTRATION RULE(S)— Nis 
See “Rule(s)’’. NG aS 

‘LEAD MINE— — के 

Tea waiting shipment under contractnal 

5 obligations after the ban on private ex- 

‘ ports. 643.- : t 

The Gwyer-All-India. Radio incident, 165. 

University granting concessions to students 

joining war services. 

Unsatisfactory arrangements for accom- 
modation of Members of Assembly at 
Simla. i रे 

Reciprocity (Amendment) Bill— Question re —— in Jawar in Udaipur 

‘otion to consider. 189-90, 191-92, State. 655. 5 fo ५ 

4 ु 194. ‘LEAD PLUGS— 
Consideration of clauses. Question re frequent dropping of —— and’ 

consequent failure of engines on North- 
Western Railway. 213. 

LEASE(S)— 
Question ve prohibitory orders. regarding 

grant of +— under the Cantonment 
Land Administyatién Rules. ~ 632. SF 

LEASE-LEND— 7 > Questia 

*303, 307-08. 
Motion to pass. ‘ 

Resolution 7é—~ = i 
Pilgrimage to the Hedjaz. 674. 
Treatment “of political, prisoners 

detenus. 101-03. 
War Injuries (Compensation Isurance) Bill- 

Consideration of clauses. ay fil eared 

,LALLJEE, MR: HOOSEINBHOY A— 
Expressions of regret on the death of Mr. 

Naoroji Dumasia. = 
. Motion for adjournment re— 

and 

2 re procedure for — allocat of 
—— liabilities hetween the Britisn and 
Indian. Government. 

LEASE-LEND: ATID— 
Question 7e— 

x Failure fo consult Non-official opinion on | thes Tatars leas ‘ and loans from ihe Wuited States 
te eae ernational Jearing 12408 of America, 23.24. 

= = Failure to supply first-aid equipment, ea, थक कक 
2 = medicines. @fc.. on the mail train wihch LEASE-LEND LOANS— है 

collided with ‘goods carriages at Borgaon Question »¢ Lease-Lend aid and —— from 
near Akola. 52-53, 55. -# 3 the United States of America. .23-24. 

Maton re LEAVE— ‘ ; 
= Con emmation ,of the ‘cowardly attack on Question ve stale of pay of a Gazetted 

= aa M. A. Jinnah. 220-21. Public Officer allowed —— out of India 
» he food situation. 542, 590-604; 620. _ priot to retirement. 482. eat . 

i i a
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SS ee a नल तन विकत पन लव ल51327 2258 ह < ee 
TT Resolution re— ५ 

Se ; een ; 6, 620. ee लक fur the employees in _sub- Eye ones to eG Hedjaz. 675, 67 ४ " ~ ordinate service in Kazachi — Division, ‘Treatment of ~ political prisoners and 

See detenus. 108-10, ae fe AG Geis 
Bi PION (8)-- 2 Statement of Business by the our: 
ue eae कील ve failure of the Sir Sultan Ahmad. 529, 740. E 

Governor’ General’s -Council के protect LICENCE(S)— : Za 

ss against by_ Ordinances. 39: दे Question re —— for exploration बात इलंशो: |. | 
Motion re the <vecent.” Pegging ——-_ in tifie prospecting ~ of potential oil sources. 

South Africa. 221-54. 288. > : 

5, TIVE ASSE 7 (TES)-— 9: NCEE(S)— = Sa EGISLATIVE ASSEMBLY (TES): _ | LICENG 
° pee Nae the Goyernor — General's Question *e— ee : 

address tg the Council. of State and the} - ©—— for sugar sale in Delni “and New 
255-66 + Nelhi. 652-53. 
fe c Hii ~ of Products manufactured by ate ae ie 

on Ae a= f iews to’ security plovation~ of processes itente by 
\ 2 aha 168, oe ee ee Directorate. of Scientific and. Industrial 
xe See also “Assembly 108) 7. Research, 656, हट 

LEGISLATIVE DEPARTMENT— 
Question re temporary and 75 ap- 

148. A pointments in the ——, 

4 LETTER(S)— 
Motion for adjonrnment ye refusal of ihe 

Government of India to forward Mahaima 
Gandhi's —— to Mr. M, A. Jinnah, 37: 

“38. 

LETTER BOX(ES)— 
Question 7% removed- hy rioters and postal “authorities during recent distnyl ances. 65, = Sete 

LETTER DELIVERY CLERK— — 
fee “Clevk(s) = 

LIABILITY (TEs)— 
op 4 Question é@ procedure for allocation of 

Leas end hetwwéen the- British and 
1 Governments. 

Re SIAQUAT ALT cH. 
हि MUHAMMAD: 

ri 

er 

NAWABZADA 

Consideration of Clauses. 412-43, 414. 441, 
: 442, 446-49, 456, 462.63, 467, 469, 485: 

: 86. 487, 492-93, 495. 495.99, 8017 503, 
; 505,. 508; 509, 512-13, 725-26, 755, - 756, 

737, 739-40, 743-45, 746.47, 761, 770. 
774. पा, -778-80. 79858, 787-88 792, 
797-99. B11-13, 823, 824, — 831-32. 934, 
835-37, 838-39, 847, 969-71, 876-77. 878. 

5, 
924, 996. 927, 999°30.-932-33. 934. 8858-40. 

: 943. 948-50. 951. 956; 958-59, 960, 964, 
= 967-68, 971, 972, 973. = 

» Motion to pass. 1010, 1011-76. - 
Expressions of—vepret “on the death of 
Mr. Naoroji Dumasia. 36-37. 

Motion 7e— है 
Condeiination of the cowardly attack on 

chee Mr. -M. A. Jinnah. £16. 
si The food situation. 608-12, 620. 

he recent, Perging Legislation in’ South 
है है Africa, -250-52- z ~ _. ‘Question: (Supplementary) 76 demolition of 
SSS Mosque — on ‘Asoka Road, New Delhi. 

Reciprocity. (Amendment) Bill— 
Motion to- consider. 193. 

LIFE— 
Motion for adjournment 76 Tss- of —— due 

to floods in Ajmere, 575, 

LIfE ASSURANCE COMPANY(IES)-- 
See “Company (ies)’’. 

LIST(S|\— a = 
* Question re Approved sof newspapers 

for Government advertisements’ in the = 
Delhi Province. — 165. 5 दि 

LIVESLOCK IMPROVEMENT WORK— 
९ by cattle breeding stations 

= eee Agticultural” Re- 

EGAN (S)— 
Question re hoarding of eommedities with 

secured from banks. ete. = 

LOCAL: GOVERNMENT (S)— =< Motion for adjournment. re depriving certain ——_ of their power to control foodstuffs S withi their reshective Jurisdictions, 38-39. — 
LOCO SHBD(Ss)— Z Questi <re- 0 intment — of : 

r pi penal . - 31118 88 clerks गा. certain Bengal and Assam Railway —— 33, —— 
LOCO-WORKMAN(EN)— 

Question 7% necessity of 
—— on 
way. 

taising the pay of — —_ Shahdara-Saharanpar Tight Rajl- 
-69. ra 

LOSS: OF TLirE— 
Sec “Life. : 

LOUIS FISCHER, MR— eee Question ze. censotship on ——~"%6 writings ~~ and speeches: 312-15. 2 /> Re 
LOWER- GAZETTED SERVICE— 

See “Gazetted Service(s)"*:— aS 
See also ‘Sexyice(s)*?, 

MACHINE-GUN NING— 
Question #€-- Z ae 

Collatioration between the civil: authorities \ ते the Air Force emnloyed for 
iboteurs of railway 

disturbances. 174-76: 
—— ona mob" from: aii 

ee 
मा 36. 

lines during last 

near Ranaghat i 
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MACHINERY (IES)— 
Question re— a 

Resolution re— 9 
Pilgrimage to the Hedjaz. 672-78. 

—— for ser and idering 

applications for consent to issuing of 
cApital. 325-26. ae 

Parties supplied with —— for Chemical 
Industries and production of power 
alcohol. 378. 

MADAN SINGH, BAKSHI— 
tion ve repr against the 

appointment of oné —— in the Central 
Public Works Department. 426-27. 

MAFTOON, DIWAN SINGH, SARDAR— 
Question 7¢ representation from ——, Pro- 

prietor, the iyasat Delhi. 10-11 

MAIL(S)— 
Question ve. desirability of changing the 

route of Aix to Britain. न 

MAIL TRAIN— 
Motion for adjournment re failure to supply 

first-aid equipment, medicines, ete., on 
the which’ collided with goods 
earriages at, Borgaon near Akola. 40-41, 

MAITRA, PANDIT LAKSHMT KANTA— 
Delhi University (Smsaaaent) Bill— 

Consideration of clauses. 765, 977. 
Motion: for adjournment re failure to supply 

first-aid equipment, medicines, etc., on the 
mail tram which collided with goods 
carriages at Borgaon near Akola. 54, 

Motion ve condemnation of the cowardly 
attack on Mr. M. A. Jinnah. 217. 

Question (Supplementary) 7e— 
Collaboration between the’ civil authorities 

and the Air Force employed for machine- 
gunning saboteurs of Railway lines 
during Jast disturbances. 175. 

Defence of India Rules declared ultra 
vires by. High Courts and the Wederal 

the publicati 
of Indian Information. | 476. 

Detenus and facilities allowed to them, 12, 
Woreign evacuees in India 

_ Hardships to students under three years 
degree course in Delhi University. 
424, 

Indian representation at the proposed 
टन 2 जी सदा Currency Conference. 

Opening of 81९09 shops for Railway Em* 
iployees. 62. : 

Petitions from Postal and Telegraph 
Unions re inadequacy “of | Dearness 
Allowance. 359, 

, The enquiry entrusted to Dr 
4 

Transport. arrangements for carrying food- 
grains from surplus to deficit provinces. 
860) \ 861. 

~ _ Reciprocity (Amendment) Bill— 
Motion to consider. 188, 

MALADMINISTRATION— 
Motion for adjournment re —— in distribu- 

tion of wheat. 
MANGAL SINGH, SARDAR— ८ 

Motion for adjournment ve failure of Goy- 
| to secure att £ 

ment Members for constituting a quorum 
in the Assembly. 660. 

of political prisoners and dete- 
nus. 86-89, : 

_MANUFACTURB— 21% 
Question re research in the —— of paper 

pulp, plastics and artificial silk. 656. 

MARKETS— : 
Question 7é purchases. by vested interests 

of textile goods in the falling —— for 
export, ete. 429, 

MARTIAL LAW— 
Question ve property confiscated in Sind 

under 2 

MATERNITY. BENEFIT (AMENDMENT) 
3ILL— 
See “Mines ——’’ under “Bill(s)”. Rs 

MATHUR, MR, R. P * 
Question re Muslim Protest against words 

used by —— of Supply Department: 71 

MAXWELL, THE HONOURABLE SIR 
REGINALD. 

of Exemption and — Nofifica- 
tions under the Registration of Foreigners 
Act (laid on the table). 289-92, 48 

Motion for adjournment 7e— 
¥ of of the मा t 

Non-release of Maulana Hafizul Rahman 
détained in Moradabad jail. 

Raid by the Delhi Police on the premises. 
of the Hindustan Times. 576, 

Refusal of the Government of India .to 
forward Mahatma Gandhi's letter te 
Mr. M, A. Jinnah. 37-38. 

Resolution ve treatment of 
soners and detenus. 87, 99, 105, 105, 117, 
114-18, 2 

MEAT— 
Question 7¢— 

Cattle purchased for supplying —— 
the American Forces in India. 122-24 

Purchase of cattle*for supplying. — to 
the Armed Forces. 144-45. 

Serving of /hatha -and Halal 
~ students of Rangers Forest 
Dehra Dun. 268-69. 

MEDICAL DEPARTMENT: पे 
Question 76 allocation of expenditure on 

to: 
College, 

North Western Railway ——. 374-75. 
MEDICAL PRACTITIONER(S)— 

Question re non-acceptance of private ——'s 
certificates: 211, 

MEDICINE (S)— 
Motion for adjournment re failure to 
supply first-aid -equipment; ——, ९४०, on 
the mail train which collided with goods 
carriages at Borgaon, near Akola. 40-41 
48-58. : 

MEETING(S)— 
Summary of Proceedings of the third —— 

of the Standing Labour Committee 
Laid on the table. 292, 

MEHTA, MR. JAMNADAS M.— 
Delhi University (Amendment) Bill— 

Consideration of Clauses. 445-46, 447,. 
448, 461, 495-96, 500, 511, 512, 514 

> ‘ as > 

litical —_ 
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. Condemnation of the cowardly attack 

By) 
Wwa— 

AJ 
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Motion for adjournment 7e— 
Excessive inflation of the paper currency. 

86> 
Failure to consult non-official opinion on 
Nhe ‘Intterndtional Clearing ~ Union 
scheme 83 3 

Fiidicial condemnation of the Bombay 
Government's method of dealing | with 
the sabotage movement at Nandurbar. 
85. 

Motion 7e— 
on 

Mr. M, A, Jinnah. 217-18, 219, 220 
The food situation. 599, 
The recent Pegging Legislation in South 

Africa. 238 
Question re desirability of raising scales of 

pay of the Key Punch Operators of the 
Central Board of Revenue. 626, 

Question (supplementary) re— 
Central Government's policy regarding 

~ purchase ‘and movement of ‘foodgrains. 

Family budget of a peon. 9, 10. 
Rupee notes and pape? currency in Cir- 

culation, “6. 
Silver policy of the Government of. India 

325. 
Statement in House of Commons. regard- 

ing India’s financial ‘help to Britain. 

Supply 
Cloth. 

Reciprocity (Amendment) Bill— 
Motion to consider. 

Resolution ve treatment: 
soners and detenus. 

MEMBER(S)— 
Motion for adjournment ve failure of Gov- 

ernment to secure attendance of Govern- 
ment —— for constituting a quorum in 
the Assembly. 659-61 

Question re— 
Giving of Buropean Secretaries to Indian 

of the Executive Council. 
Railway eaployees continuing as ——, et 

and Domiciled 

and distribution of Standard 
127, 

of political pri- 
108... 

of the  AnglosTidian’ 
European Agsociation= 78 

Unsatisfactory arrangements for accom- 
modation of —— of Assembly at 
Simla. 129-30. 

MEMBERS OF THE CENTRAL *LEGIS- 
LATURE PAYMENT OF SALARIES 
BILL— 
See “Billfs)’’. 

« MEMORTAL(S) 
Question re — from Rawalpindi pensioners 

for the rant of dearness allowance. 629 
MERCHANT(S)— 

Question xe Dnty-free Industrial toloured 
Solt and Hides and Skins Sind.— in 

५ 5 

MERCHANT NAVY— 
See "Navy". 

MERCHANT SHIPPING (AMENDMENT ( ) 

See “Indian ——” under Billa). 

MIDDLE EAST: 
Question re Indian export to —— and Near 

East through certain Agencies. 151 

MILITARY— 
Question re— 
‘Beef supply to the —— at Calcutta and 

Muzaffarpore. 625. 
Persons shot to death in Delhi Province 

by the —— or the armed police. 480- 
81. 

MILITARY ACADEMY— 
Question ve desirability of constructing a 
Mosque inthe Indian , Dehra Dun. 
21. ‘ 

MILITARY ENGINEERING SERVICE— 
Question re Chief Engineers apd Com- 

manders, Royal Engineers, in ——. 

MILITARY MEN— 
Question re desirability of distinguishing 

who have been actually within. the 
fighting area, 322-23, 

se ae SEWING WORK CONTRAC- 
us ? )-- 

See ‘“Contractor(s)’’. 
MILITARY SUPPLY— 

Question ve refusal of covered wagons for 
of timber and bamboos by Station 

Master, Najibabad. 526. 

MILL(S)= 
Question 72 coal wagons allotted to Cotton 

id jute ——. 7 
MILLER, MR, 0. C— 

Indian Boilers (Amendment) Bill— 
Motion to consider. 176. 

War Injuries (Compensation Insurance) Bill— 
+ Mation to consider. “701-02, 

MINE(S)— 
Question १९ lead —— in Jawar in Udaipur 

State, 655. 

MINER(S)= 
Question re desirability of giving higher 

wages to coal 630. 
MINES MATERNITY BENEFIT (AMEND- 
MENT) BIL 
See ‘Bill(s)”. : 

MINISTERIAL 70878) ~ 
3906 5 9 

MINISTERTAL STAFF. 
Sée ” ff 

MINORITY COMMUNITY(IES)— 
Question 7e— 3 

Instructions regarding reservation for —— 
in Establishment sections of Railway 
offices. 211-12, 

Recent appointment of five clerks of the 
in, the Karachi Divisional office. - 

Question 7 hi on a —— from 
air near Ranaghat in Bengal ‘ 

MONETARY POLICY— a3 
See ‘‘Policy(ies)””. i a 

MONUMENT(S)— 
Question ve ‘repaits of protected —— at 

Bijapur. 636-37. 
MESSAGE(S MORADABAB— ‘ Question re stoppage of —— from relatives Motion for adjournment ve non-release of in’ India to Indians in Jap: ip Hafizul in island. (474-75. = —— jail. 89-98: 

० =A ° 
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z Question re— 
= Aommunal percentage of officers 

>to the Divisional Office ——. 
Hindu and Muslim Head Clerks in Divi- 

sional Office, . 376, 

= Reducing of Ticket Collectors to Letter 

Delivery Clerks 
intendent, ——. z ८: = 

MORADABAD DIVISION— 
Question re— = < 

Communal representation in certain staff 
3 of the ——. 

Muslim contractors in Engineering Branch 
of the ——. 376-77. 

Staff appointed as ‘Transportation Inspec- 
tors in ——. 36. 

MOSQUE(S)— 

attached 
376 

Motion for adjournment 76 demolition of 8. 
= - —— on Asoka Road, New Delhi. 897. 

Question re— 
Demolition of a —— on Asoka Road, New 

Delhi, 980-81. ~ 
as Desirability of constructing a ——‘in the 

Indian Military Academy, Dehva Dun: 

MOTION(S) 
= a7e- 

Gondemnation of the cowardly attack on 
Mr, M. -A. Jinnah. 216-21 

The — food situation (Time-limit on 
Speeches fixed—534). 534-74, 576-621 

The recent Pegging Legislation in South 
Africa, 221. 
dopted “as amended. 254. 

MOTION(S) FOR ADJOURNMENT: 
ee “Adjournment(s) 

MOTOR VEHICLE 
Li 

See ‘‘Bill(s)’* 
MOTOR VEHICLES = 

ti : MENT 
= Seé ‘Bill(s) 

E MOTOR VEHICLES RULES— 
= See ‘“Rule(s) 

MUAZZAM SAHTB 
MUHAMMAD— 
Motion for adjournment re failure to supply 

first-aid equipment medicines, ete.. on the 
~~. = mail train which collided with goods car- 

= Rie viages at Borgaon near Akola. 52-53, 

= MUDALTIAR, THE HONOURABLE DEWAN 
BAHADUR SIR A. RAMASWAMI— 
Delhi University (Amendment) Bil— 

~ Consideration of clauses. 736, 787. 

MUNICIPAL COMMITTER(S)— 
Question ye Security deposit “of due pay- 

tient of electric and water charges 107 
S Government bungalows denianded by New 

Delhi 

MUNITIONS PRODUCTION— 
Question 76 terms of service of workers on 

Ordnance Factories and Railway 
workshops, 79-80. 

MURAL PATINTINGS— 
See ‘Painting(s)". 

~ MURTUZA SAHIB BAHA =<. : ae DUR,- MAULYI 

BAHADUR, MR. 

| 
hae 

Delhi University (Amendment) Bill— : 
Consideration of clauses. 894, 903. ४ 

by the Divisional Super- | 
524. 

(AMENDMENT) 

Question re— [ee eS a 
Daniage to Ghulam 

Garden. 4 
Paucity of Muslim officers in the Print- 

ing and Stationery Establishment “under 
Labour Department. — 699-700. 

Resiprocity (Amendment) Bilk— 
Motion to pass. 336-87 

Resolution *¢ pilgrimage 
670-71. - 

MUSEUM(S)— 
Question re breakage of glass sheets fixed < 

for protection of Mural paintings ab the 
Central Asian Antiquities —— 63 

Mohiuddin Khan's 

to the Hedjaz. ४] 
| 

MUSLIM(S)— 
Question -7 am, 

Desirability of appointing a —— ds Con- . 
servation Assistant, Archeological Dew ~ 
partment at Delhi. 635-36. 

Desirability of - appointing a 
Deputy Director General of Archiwology 
635. 

Desirability of appointing a —— as Direc- 
tor General of Archmology. 6355 

Hindu and --- ‘Head Clerks in Divisional 
fice, Mo: bad... 375, 9835. 

‘Hindus and —— in-the Central Board of 
Revenue. 626-27. 

Assistant Estate Officers “in Central 
Public “Works Department. 

=—— contractors in Engineering Branch of 
the Moradabad Division. 376-77. 

—— protest against words used by, Mr 
R. P, Mathur of Supply Department 
sass 

vepresentation in appointments ef 
Head, Clerks, Grade’ V and above. on 
North Western Railway. 373-74. 

Non-appointment of panel-——— as clevks= 
in certain Ben Railway 

— Loco. Sheds. 
Non-operation of scheme for training. — 

for posts of Draftsmen, etc., on Bengal 
and Assam Railway. 35, = 

Promotion of a non Grade Tit clerk 
as stenogtapher attached to D. G. M. P., 
North Western Railway - Headquarters- 
Office, Lahore. 372-75. Soe 

Recruited —— and non Tally: Clerks 
absorbed in higher posts 6h Bengal and 

_ Assam “Railway. 3 
Recruitment of and n6n-—— on 

Bengal and Assam Railway. ~ 32. 
Representation of in. Bengal 
Assam Railway ~ Establishment 

and 
Offices. 

for collection and publication of 
atphical records, 142. 

Scheme 

Special institutions for under Central 
Government and expenditure thereon. ~ 
1६4, 700. x 

MUSLIM ACCOUNTANTS— 
See ‘‘Accountant(s) 

MUSLIM CLERK(S) 
See **Clerk(s) 

MUSLIM DEMAND— 
Question 76 of régulating promotions 

on communal bas 2. 
MUSLIM ELECTRICAL GHARGEMEN. 

866 ‘‘Blectrical Chargemen’ 
MUSLIM. ELECTRICIAN (8)- = 

See *‘Blectrician(s) 

ee es 5 
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MUSEIM EMPLOYEE(S) 
See ‘‘Bmployee(s) 

MI@SLIM EPIGRAPHY— 
See ‘Epigraphy’. : 

MUSLIM GRAVE(S)— 
See “Grave(s)". 

MUSLIM. OF FICER(S)— 
See “Officer(s)’” 

MUSLIM PERSONAL LAW (SHART 
APPLICATION ( CEN DMN) BILL— 
See “Bill(s)"’. 

MUSLIM PERSONAL LAW* (SHARIAT) 
LICATION — (SECOND AMEND- 

NL) BILL— ‘ 
> See ‘Bill(s)”’; 
MUZAFRPARNAGAR— 

Question the vé allotment of wagons to 
Station Mastery 124-26. 

MUZAFFARPORE— 
Question ve beef supply_to the Military at 

Calcutta and ——, 625, 649. 

N 

55 ASR 
Question re organisations. 15-17. 

NAIDU, MR. के RANGIAH— 
Oath of Office. 1. 

NAIRANG, SYED GHULAM BHIK— = 
Appointment’ of —— to the Committee on 

Ee Petitions. . 378. > 
Delhi University (Amendment) Bill— 

Consideration of clauses. 9, 445-44 
449, 461-62, 465, 467-68, 489-90, 494-95 
501-02, 505: 
735, 

_ 7985-94, 79 
828-29. 

74, 876, 877-78, 880, 881, 910-11, 925, 928. 
031-32, 934-35, 941. 942, 957-58, 960. 961- 
62° 965, 968, 970, 971, 972, 975. 

Motion to pass. 990-93, 996, 1000. 

*— Indian Merchant Shipping — (Amendment) 
ae 

Motions to consider and to circulate. 167- 
58. 

Nomination of —— to the Panel of Chair- 
men, — 86. 

Nomination of ———to the new Panel of 
Chairmen. 861: 

= Question re— = 
Desirability “of appointing a ‘Judicial’ 

man to deal with appeals on Bomb: 
Baroda and Central India ailway 

Desirability of establishing a - Subordinate 
Service Commission on Bombay, Baroda 
and Central India Railway. 

Non-advertising of vacancies in subordi- 
nate cadre on the Bombay, Baroda and 
Central India Railway. "365-66 

Procedure re disposal appeals on 
= Bombay, Baroda and Central India Rail- 

way, 364-65, 
eservation of Second Class compartments 
in the Toofan Express from Delhi on 
the 186 July,-1943. — 66-67. 

Supply Department orders for articles from 
United Provinces small scale industries. 
72. ae 

Resolution re pilgrimage to the Hedjaz- 
663-6: 

NAJIBABAD— ; 
Question ve refusal Of covered wagons for 

military supply of timber and bamboos 
by Station Master 59%. : 

NANDURBAR— दि 
Motion for adjournment 76 judicial condemn 

ation of the Bombay Goyernment’s method 
of dealing with the sabotage movement 
at. ——._. 85. 

NATIONAL WAR FRONT— 
Question ve propaganda. programme of the 

See-also ‘‘War. Front’. = 

NATIONAL WAR FRONT VOLUNTEERS— 
See ‘Volunteer(s)’’. 

NAUMAN, MR. MUHAMMAD— 
Delh niversity (Amendment) —Bill— 

‘ation of Clauses. 442-43. 455-56, 
, 771-72, 794-95, 813-14, 849, 866, 

875, 879, 901. 
Motion for adjournment re failure to supply 
first-aid equipment medicines, etc., on the 

ail train which collided with goods - 
earriages at Boragaon, near Akola, 60-51 

the cowardly 
A. Jinnah. 218. ¥ 

Motion f+ condemnation of 
attack on Mr, M. 

Question re— 
Failure- to invite Food. Committee mem- 

bers to the Food Conference. 646-48. 
Minimun: age limit for. elerieal recruit- 

ment in the Posts and Telegraphs De- 
partment = 

Non-appointment of panel Muslims — as 
clerks in certain Bengal and Assam 
Railway Loco. Sheds 33. 

Non-operition of scheme for - training 
— Muslims for posts of Draftsmen, etc.,~ - 

on Bengal and Assam Railway. = 
Officers requisitioned by Bengal and Assam 

Railway from other railways 
*Persons recruited in Intermediate Grade 

On Hast Indian Railway. 523. 
ersons ‘reeruited in the “Intermediate 
ee on- Bengal and Assam Railway. 

2. 
Representation of Muslims in Bengal and 
Assam Railway Establishment Offic 

Transfer of Muslim clerks in the office of 
Superintendent,” Wateh and Ward, 
Bengal and —Assam Railway: 35 S 

Question (supplementary) +e— 
Ban on broadcasts of Urdu’ talks by the 

All-India Radio. 162, 
Blogk on the promotion of certain typists 
«in Divisional Offices 370. 
Censorship on Mr, Lonis Wischer’s writings: - 

and speeches. 31. 
Death of two persons hanging on the foot- 

की of a train near Wadri  Station:~ 

~ Decision re f Judicial - 
Officers to hear appeals, etc., on Rail: 
ways. | 

Differential payments t@ Europea? “and 
Indian. artists. 312, 
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Fatal accidents at the flying centres in 
India, 315, 316. 

Tndian representation 
International ony 

Lease-Lend aid to India. 
Letter boxes remoyed by rioters and 

postal. authorities during recent distur 
bances. i 

Minimum qualifications for recruitment 
of clerks for North Western Railway 
Headquarters Office, Lahore. 371, 372. 

Muslim 9 i | 

at the proposed 
Conference. 481, 

Failure of Government to secure aftend- 
ance of Government Members for con- 
stituting a quorram in the Assembly 
660, 661 

Motion re— a 
The food situation. 592-96, 601, 618. 

The recent Pegging Legislation in Soutli 
Africa 230, 245-47. 

in 
of Head Clerks, Grade V and above, 
on North Western Railway. - 374. 

Opening of cheap shops for Railway Em. 
ployees. 62: 

Petitions from Postal and Telegraph 
Unions ve inadequacy of dearness allow- 
ance. 

Promotion of a non-Muslim Grade IIT. 
clerk as stenographer attached to D. & 
M. P., North Western Railway Head- 
quarters Office, Lahore. 373. 

to Lower G: d_ Services on 
State-managed Railways. 361. 

Ee opesed Thter-Alhied Textile Conference 

-Recruitment of Assistant 
North Western Railway. 

Recruitment of temporary Engineers on 
North Western Railway. 205, 

Romoyal of inter-provineial ‘ban’ on food. 
ae im the North and East region 

Engineers on 
522. 

5 Indian Prisoners of Wax. 

Safeguarding Indian interests in. Burma 
fter its reconquest: f 

Settlement of Kazaks in India. 472 
Sikhs in high salaried posts in External 

Affairs Department. 363. 
Supersession of senior ¢lerks of the Office 
ot Divisional — Superintendent, Lahore. 

United Kingdom Commercial Corporation 
and post-war Indian trade. 

Utilization of sterling balances for eapi- 
talising sterling pensions, family pen- 
sions, etc. 318 

- Reciprocity (Amendment). Bill— 
otion to consider, 188-89. 5 

Consideration of clauses, 301, 
NAVY— 

Question re— 
‘Indians connected with —— 

and Air Force in South 
472. 

merchant - Steps for developing Tndian 
a and shipbuilding industry. 645- 

NEAR. EAST. 
Question re Indian exports-to Middle and 

through certain Agencies 15: 

NEMENYTI, 18:-- 
पा, re the enquiry entrusted to ----. 

NEOGY, MR. K. 0.-- 
Motion for adjournment re 

Dezths due fo starvation in Bengal! PABA, 108: 483- 

Nomination _of —— to the 
Chairmen. 86, 

Question’ re— 
Applications received and sanctioned re- 

garding the issue of capital. 326-27. 
Authority granted. to Provincial Gover 

ments for fixing amounts of foodgrairs 
which. could be stored by labotr 
employers, 281-82. 

Average prices paid on behalf of Govern 
ment for purchase of wheat, rice and 
other food-grains, 151-53, 

“Basic quotas’ as regards foodgrains of 
different deficit Provincés and States 
281 

Central Government’s policy #€ purchase 
and movement of foodgrains. 136-38. 

Coal wagons allotted to cotton and jute 
mills, 

Collaboration — hetween the civil autho- 
rities and the Air Force employed for 
machine-gunning saboteurs of railway 
lines during last disturbance. 174-76 

Panel of 

Commnerclay ences of Indian spring: at 
water: 

- Concessions regatding oil’ resources in 
British India to British or American 
firms. 287 

Development 01 internal air service in 
India by Indians. 620. : 

Examination of post-war currency _pro- 
posals. 319- 

Exports, Imports, ete., of foodgrains. 
25-26. : 

Fall in output of coal. 286, 
Fall in the coal supplies to industries. 
207-08. 0. 

Free trade policy and an ‘‘anti-hoarding’ 
drive in Bengal as regards foodgrains 
279-81. 

Hoarding of conimodities with the help of 
loans secured from banks, etc. 324-25. 

Imports from and exports to the Union 
of South Africa of certain — articles 

Indian exports to Middle and Near East. 
through certain Agencies. 151. 

Indian silver handed over to the United 
Kingdom Government, etc. 

India’s post-war shipping policy. 427-28. 
eInstruction to Sugar Factories in Gorakh- 

pur district. for contribution to War 
Loan. |. 

Jute acreage in Bengal. 81. 
Lease-Lend aid=to India. 
Licences for exploration 

prospecting of potential 
288. 

and scientific 
ov © sources. 

Machine-gunning on a mob from air near 
Ranaghat in’ Bengal 

5 
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Machinery for scrutinising and ‘consider- Question (Supplementary) te— 

ing applications for consent to issuing of ~ Cattle purchased for supplying meat to 

@ capital. - 325-26. the American Forces in India. 123, 124. 

Method and principle of supply of coal 
wagons to Bengal and Bihar coalfields 
16-7 

Observations of the Chief Justice of 
Bengal re Defence of India Rule 26 
479-80, 

. Outcome of the ‘Grow More Food” Cam- 
paign. 434-35. : : 

Parties supplied with machinery for 
= ‘hemical Industries and production of 
- power alcohol. 378, 

- Persons shot to death in Delhi Province 
= by the ‘military or the armed _ police. 

480-81. 
Post-war Empire a international avia- 

tion poliey. 

Post-War possibility of American 
lines operating in India. 520-21, 

Procedure for allocation. of Lease-Lend 

Air 

liabilities between the British and 
indian Governments. 18. 

Propagand ee the National 
Way Front. B 36. 

Proposed Inter-Allied Textile Conference. 
429-30. Re 

_ ~ Provision of steamers for enabling the 

2 Scindia Steam Navigation Company to 
carry its coastal trade cargo quota 
644-45. 

* Purchase of cattle for supplying meat to 
the Armed Fo: 144-45, 

Recent imports of wheat and other food- 
grains. 7. = 

Ri of the IT tional 
453- Food. Conference at Hotsprings. 

34. 
Regulation of Acreage prices of Jute in 

Bengal. 
Reports regarding deaths from starvation, 

ete., in Bengal. 27 
Representation from Indian Life Assur- |. 

ance Companies for fixation of, a -maxi- 
mum Taxation limit on income. 174 

Safeguarding Indian interests in Burma 
aiter its reconquest. 427. 

Shortage of vice supply in Bengal. 286. 
Silver policy of the Government of India. 

323-2 - 
_ Statement made by Secretary of State for 

India in the House of Comnions regard- 
ing food situation in India, 275-77. 

Steps for developing Indian — merchant 
navy and shipbuilding industh: 645- 
46. 

Supply of wagons to Bengal and Bihar 
~ coalfields for loading coal. 74-76. 
Supply of wagons to Bengal and Bihar 

collieries for loading coal 
emergency plan’? regarding suppl 

of rice to Bengal. 27 ‘ ey 
United Kingdom Commercial Corporation 

and post-war Indian trade. 432-33 
Utilization of ‘sterling balances for 

talising sterling pensions, family 
sions, etic. 37: 

‘Voluntary deposits out of excess profits 

pi: 
pen- 

Censorship on Mr. Louis Fischer’s writ 
ings and speeches. 312, 313. = 

Collaboration in post-war shipping, 433. 

Compensation to dependents of the late 
Professor, 0. 8. Johri 

ce pond between Gov tie — OF 
India and Government of South Atrica 
on the Pegging Bill. 125, 

Death of two persons hanging on the 
foot-board of a train near Wadri 
Station, 369. 

Desirability of bringing defence of India 
Rule 26, in ‘line with Regulation 18 (9) 
of England. 322. 

Desirability of stopping the publication 
of the Zndian Information. 475. 

Detenus and prisoners convicted under 
Defence of India Rules. 

_Hpidemie of fever, small-pox and typhoid 
418. in Delhi 

Fatal accidents at the flying cenfres in 
India. 316. 

Indians as Staff. Officers a different 
hi ‘General Head 314. 

Indians remaining in enemy oceupied 
countries in Far East and Burma 898- 
cuees. 129. 

Regulation of exports of foodgrains and 
restrictions ‘on forward contracts. 

Removal of inter-provincial ban on food- 
grains in the North and Hast region. 
31 

Repatriated ludian Prisoners of War. 
161 

Retaliatory steps against the Pegging Bilt 
of South Africa. 133. 

Scarcity of small coins in Bihar. 628. — 
Steps of removing the grievances of 

Indians affected by the Pegging Act of- 
South Afriea. 136. 

Supply of quinine and 
opiuri alkoloids. 687. 

manufacture of 

The enquir® entrusted to Dr. Nemenyi. 
476. Prete a 

Reciprocity (Amendment) Bill—/ 
Motign to, consider : 
Consideration of, clauses. 295, 301-02,- 
308-09. = 

Motion to pass. 331-32, 333. = 
R re treatment of political 

prisoners and detenus. 103-06, 107, 118. 
NEW DELHI— 

Motion for adjournment re demolition of a 
mosque on Asoka Road, —. 
Annual election of the Works Committeo 

of the Government of India Press 
eran EE 
Cost, of raising buildings in_ and 

activities. Simla connected with war 
282. 

Demolition of a Mosque on Asoka Reade 
1. 

Demolition eee Muslin? graves on “Bgitd ~ 
oad, ——. 7, 

SST ar ee ee aed SD ES RR be हक 

134. 
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Ticensees for sugar sale in Delhi and 
—— 5. 

Running of a Up tiain between —— and 
ase Ghaziabad. 528. 

5 Security deposit, of due payment. of 
electric and water charges for Govern= 
ment bungalows demanded by —— 
Municipal Committee. 145. 

= Selection Grade Posts in the Binding 
< Department of the Government of India 

= »_ Press, ——. 699. 
> Water supply in —— and. Delhi 134-25. 

NEWSPAPER(S)— 
हि + -. Question re— 

Approved lists of —— for — Government 
us ee in the Delhi Province. 

—— supplied to Mr. Gandhi. 
Rationed newsprint, 

and: daily 12 

NEWSPRINT— 
Question’ ¥e_ rationed quota of — the 
weekly and daily newsjiapers. 125-26. 

NOMINATION(S)— 
_ "5 of the Panel of Chairmen. 86. 

oS: ~ ——‘of the new: Panel of Chairmen. 861; 
NON-GAZETTED SERVANT(S)— 

See “Servant(s)"’. 

NON-GAZETTED STAFF 
= See ‘Staff’. = 

sapere = 
Sée. *Muslim(s = 

NOON, THE HONOURABLE 
SIR FEROZ KHAN— 

Reciprocity (Amendment) 
Consideration of clauses, 

Resolution ve pilgrimage 
679-80, 5 

NORTH WESTERN RATLWAY— 
== 0-5: See‘ Railway (8) 

2 NOTEH(S)— 
— Question. re rupee —— and: paper currency 

in circulation. 4-5. 
NOTIFICATION (S)— 

Declarations of Exemption and —— under 

the Registration of Foreigners Act (aid. 
on the table). 289-92. 

313-14, 

N 

MALU 

Bil— 
298-99 

to the Hedjuz 

OATH OF OFFICE— 
on Azizul Haque, the Honourable Sit Me 7 

4 Bhansali, Mr. M. D. 2 

> Chatterji, Mr..8, 0: 
— @hristie, Mr. W. प्र, उ४ 517 

- Habibur-Rahman, Khan Bahadur 

9: 2518 

Sheilch. 

abe 
Khare, The- Honourable Dr, N. 
Naidu, Mr. G) Rangiah: 
Pai; Mr. 38: ७४. 161. 
Piare Lall Kureel, 87. 121. 

Ray, Rai-Bahadur N: C. 59. 
Roy, The Honourable Sir Asoka. * 1. 

Sargent, Mr. J. P. 267, 625: 
Symons, Mr. N. ४ ; 

“Zaman, Mr, 5. R. 1, 741. 
OBSERVATION(S)— 

Question re of the Chief Justice of 
re Se re Defence of India Rule 26. 

479: 2 

quota of the weekly 
5-26, 4 

OFFICER(S)— 
Question 7e— 
Appointment of a= special Muslim ——, for 

jooking after the interests of Muslim 
employees in” Railways. 78. 

Communal percentage of —— attached to 
the Divisional Office, Moradabad. - 576. 

Decision taken regarding appointment of 
Judicial —— to hear appeal t 
Railways. 205. EDGR TES 26% ८० 

Indian —— -fop training ~ in Ordnance 
Depot at Kasu, Begu, Ferozepore Can- 
tonment. 22-23. 

Tndians as Staff in different branches 
of General Headquarters. — 51: cl 

Maximum period of stay of European aud 
Indian’ Military at General Heaé 
quarters. 26, 

Missing Indian soldiers and-—— in Har 

Hast. 471. 
=— and subordinates on pilgrim ships 

146. 
— vequisitioned by Bengal and Assam 

Railway from other railways. 522. 
Paucity - of Muslim- in the. Printing 

and Stationery __Hstablishment~ under 
Labour Department 699-700. 

Retired European and Indian T. © 
re-employed by .Government of 
23, 700. 

India- 

Scale of pay of a Gazetted Public —— 
allowed leave out of India prior to 
retirement? 482. 

Sikhs in temporary ministerial posts; in 
certain ——. 

Supersession of senior Indians in Indian 
ical S juni Ei 

pean ——. 169-70. 
OLL PLANT(S): 

Question 7e desirability of installing 
synthetic in India; 655° 

OIL RESOURCE(S)— 

sion Act of Indians, - 63-64. 

OPERATOR(S)— Se 
Question ve desirability of salsa ‘scales of 

pay of the Key Punch —— the Cen- 
tral’ Board of Revenue. 626 
। 5 

Motion for adjomument 7८ failure fo con~ 
sult non-official —— on the International 
Clearing Union ~schemie- ~83-85. 

OPIUM ALKOLOIDS— 
Question 76 snpply oh quinine and muanufac- 

57. ture of ——i~ 
ORDER(S)— 

Question +e— 
Non-observance’ of tertain —— 7¢ appeals 

in Karachi Division, 
Railway, 2212, = = ation 

Question 22 concessions regarding in 
British  India-to British or American 
firms. 287. . woe = न 

OIL 8007868(8)-- 
Question re licences for ‘exploration — and 

fifi es aati prosp ot pi lS 
288. 

OLD STANDARD TIME— 
See “Standard Time’ x 

OPERATION (S)— z 
Question 7*e —— ofthe American Hxclu- 

North Western. 
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ply Department —— for articles from 
arated Proyinces small scale industries. 
72. 
NANCE(S)— 

for adjournment ré failure of the 
द Governor General’ Couneil to - protect 

» against Legislation by ——. 30, 
: Question ve persons convicted under. Defence 
a3 of India Rules de ultra vires. ind 

under Special Cour 165-66. 
ह ~ ORDNANCE DEPOT(S : 

Question ve Indian. officers for training in 
a at Kasu Begu, Ferozepore Cauton- 

हा tient, 22-23. 5 

2 EH FACTORIES— 
od ictory(ies)"”. 
; TIONS) 

Question re N. 3. AVP. 1. = —. 16-17. 
ORTISSA— 

Motion for adjournment ve deaths hy starva- 
tion in ——— 82. 

e Question 7e— 
Deaths due to starvation in ——. - 149-50. 
Rite prices in Bengal, Bihar, —— and 

Assam:- 149. 
sport of foodgra 

and Assam, 
Ty ins - to Bengal from 

650-52. Bihar; 
OUTCOME— 

Question 98 —— of the “Grow more Food” 
: i Campaign. - 415-16, 

OUTPUT— : z 
Question re<fall in —— of coal. — 286. 

OWNER(S)— ; 
Question *¢ contemplated return of certain 

Jand~ near Shahdara Railway Station 
“Bridge to former ——. 653-5 

P. 

PAL, Ma aaa हे 
Oath. of Office 164. —— = 

PAINTING(S ss 
Question 7८ breakage of glass sheets fixed 

for protection of Mural at» the 
Centval. Asian Antiquities Museum, 636. 

PANEL MUSLIM(S)— : 
: ‘See ‘Muslim(s)"” 

Eas PANEL OF CHAIRMEN— E 
Z Nomination of the 86. $ 

? Nomination of the New -+>- -861. 
- PAPER(S)\— 

Ae +- Question: ३९३ =. see 
| ~ in Informati sand 

Broadcasting Department- 312. 
—— published by the Director, Thuperial 

Agricultural Research Institute as 
हि Chemist. 424-2 
PAPER CURRENCY— 

See “Currency”. कर 3 
PAPER PULP. 

Question 76 research in the manufacture of 
——, plastics and artificial -silk. 

PARMA NAND, BHAI— : 
Delhi University (Amendment) Bill— 
अमर of clauses.” 459, 499, 885, 

~ Question re— 
Block-on the promotion of certain typists 

i in Divisional Offices. _ 469-70, 
5... Contemplated abolition — of ‘the 

: Gobetied Service -on State 
Lower 

Railways. 

Hindi and Urdu-as Media of Publicity in 
the In and Br Di 
partment, 33 

Memorial from Rawalpindi pensioners for 
the grant of dearness allowance. 

PASS PRIVILEGE(S)— 
Question re —— for adopted children» of 

a Western Railway employee. North 

PASSENGER TICKET(S)= 
See “Ticket(s) ?. 

PASSENGER TRANSPOR' 
Question re rates of Fares fo 1! —— _ between 

Delhi and - Shahdara 8525-24. 

PAUGITY— 
Question 7€ —— of Muslim officers in the 

Printing and Stationery ~ Establishment — 
under Labour Department. = 699-700, 

PAY 
Question re— 

Desivability of raising scales of rg 
the Key Punch Operators of the Central 
Board of Revpnue. 626, 

imperial Secretariat “Jamadars and Peons 
Association’s Resolution on non-reyision 

166-67. 

4 

of their scales of —. 
Necessity of raising the = of 1:000- 

_- Workmen | on — Shahdara-Saharanpur 
Light Railway. 69. : पट 

PAY, SCALE OF— 
Question ve —— of a Gazetted Public Off- 

cer allowed’ leave out of India priov toy 
482. 

Question= re— 
Arrangement for —— Instirance premiums 

from Railway — Eniployee: Provident 
Fund. 69. 

Diffevential—— to European and: Indian -« - 
ailists. 3. 3 = 

PAYMENT OF WAGES ACT: 

( 
PEGGING LEGISLATION— 

221-54, 
AL CODE (AMENDMENT) BILL— 

See ‘Indian ——* under “Bill(s)'*. 
PENAL? ae ae 

Qu 26 ——= levied= in Calcutta on salt 
traders. 631. s = 

PENSION (§)— 
zation of sterling balances 

family: ——,. 
Question xe uti 

for capitalising sterling 
8. te. 

PENSIONER(S)— 
Question = re— 
Memorial from Rawalpindi —— for 

grant. of dearness allowance. ~ 629. 
Petitions of of the Survey of .India 

= Dehra Dun for dearness allowance or ~ 
te-employment. 144. 

PEON(S)}— a 
Question re— ; s! 

Family budget of a ——. 9-10. sos 
Imperial Secretariat Jamadars and = — 

Association's gRes seul) on non-yevision* 
- of their scales of “pai 

the 
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PERMISSION(S)— 
Question ye control of Capital issues and 

new Joint Steck Companies started with 
Government: 478. 

-~PERSON(S)— 
Question re —— shot to death in Delhi Pro- 

vince by the military or the armed police. 
480-81 : : 

PETITION (8) 
Question re— 

from Postal and ‘Telegraph Unions 
Sey of Dearness Allowance 

of pensioners of the Survey of India 
Dehra Dun for dearness allowance or 
re-employment. 144. 

PETITION(S), COMMITTER ON— 
Appointment of the ——, 

PETROL TAX FUND— 
Statement (laid'on the table) ve objects on 

which the aviation share of the —— was 
expended. 214-16. 

- PHILLIPS, MR. Wa 
Motions for adjournment 76 refusal of per- 
uence to —— to see Mahatma Gandhi. 

Question re correspondence with —— re; gard- 
ing permission to see Mr. Gandhi. 2-3. 

Ww are LALL, KUREEL, MR.— 
elhi University (Amendment) Bill— 
Consideration of clauses. 730-32, 5 

Oath of Office. 121, ae 
PILGRIM (S);— = 

Question +re— 
Canteens for deck ——, 145-46, 
Expenditure by Port Haj 0 ; ETE : Ba ommittees on 

rievances of to Roorkee during 
Sharif of Piran Kaliar. 377 78. ze 

PILGRIM SHIPS(8)— 
Question re officers and 

146 
Subordinates on 

PILGRIMAGE (8)-- 
Question re— 

Annial report on + 
Current) year 

: 121-22, 146, 
Resolution r¢e—— * 
—— to the Hedjaz 

PIRAN KALIAR: 
Question” 7६ grievances. of pilgrims to 
eee during Urs Sharif of 

1 
PLAN(S} : 

Question +e —— for protection of agricul- 
frist from, slump in prices after thé war 

to 17४५. 69. 
arrangements for Haj ——. 

661-82. 

~ PLANE(§)— 
Question ve civil Defence measures in places 

raided by Japanese ——, 6-7 
PLANT 

Question re— 
Desirability of installing a synthetic oil 

in India. 655. 

POLICE STATION(S)— 

PLUG(S)— . 
Question ve frequent dropping of lend ~— 

and consequent failure of engines on North 
Western Railway. 213. 

POLICE— 
Motion for adjournment re raid - by the 

Dellii —— on’ the premises of the Hindus- 
tan Times. 875-76. 

Question re persons shot to death in Delhi 
Province by the military or the armed _ 

Question 7¢ theft cases 
Shahdara ——. 483 

POLICY (TES 
Motion for adjournment re— 
— of the Railway Board in giving déar- 

ness allowance, not by increasing salaries. 

ee. 

Refusal to allot. a day for discussing Gov- 
ernment’s monetary 82. 

Question re— / 
Central Government’ —— re purchase 

and movement of foodgrains.- 156 
India’s: post-war shipping ——. 44 
International Conference for “considering 

tariff questions and trade ——.428 
Necessity of revising the buying agency 

re wool. 519-20. 
—— of Government re allowing privately 

। 

registered by, 

a 

Congress activities from inside the 
jail. - 474. 

—— revarding release of security prisoners 
316-17. ey 

Post-war Empire and inteynational ayias sss 
tion, ——: 

Silver —— of the Government of India 
123-24. 

POLITICAL DISABILITIES BILL— 
See ‘‘Remoyal of ०” under “%1॥(8)' ', 

POLITICAL PRISONER(S)— 
See “Prisoner(s)”. 

POPULATION— 
Question ve arrangements for procuring 

staple food tor civihan ——. 419-21. 
PORT AREA— 

Question re “compensatory allowances to 

subordinate service employees of Karachi 

of North Western Railway. 216-14. 

PORT HAJ COMMIT PER(S)— 

Question re expenditure by ——— on facilities 

for pilgrims. 24. 
POST(S)— .. - ४ 

Question ॥6-- भा 

Kon-operation of scheme for. traming 

Muslims for —— of «Drafismen, elic., 

on Bengal and Assam’ Railway. 
Selection for recruitment to —~_ of 

Assistant Inspectors 61 Works on. Nov ray 

Western Railway. 60-61, 982 

election Grade —— in the Binding De 

partment of the Government of India 
Presses, New Delhi. 699. 

Sikhs in high salaried _—— ih Central 
Public Works Department. _ 426, 

Sulphur mined in Baluchistan and Sikhs in high salaried —— in External 
के supplied with sulphuric acid ——. Affairs Department. 3563. 
PLAS Hee 3 Sikhs in high salaried —— in Informagion 
ae (8) and Broadcasting Department. 472. 
uéstion re search in the! manufacture of Sikhs in high salaried —— in Supply De- 
paper pulp, —— and artificial silk. 656 partment: 363 
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Sikhs in high-salaried —— of certain De- 
partments. 283. 

gikhs in new created in the Com- 
merce, Industries and ~ civil _ supplies 
and Food Departments. - 282-83. 

Sikhs in temporary ministerial ——- in 
certain offices. 472-73. 

Sikhs in the created in Civil Defence 
¢ Department. 318-19. 

- POST MATSER(S)— 
See ‘Sub-Post Master(s)”” 

POSTAL AND TELEGRAPH UNIONS— 
See ‘‘Union(s)’’, 

, POSTAL AUTHORITY(IES)— 
“Question 7e letter boxes removed by rioters 
, and during recent disturbances. 65. 

POSTS AND ‘TELEGRAPHS ‘T- pare A 53 5. 17875 ७8/' 

Question ré minimum age limit for clerical 
recruitment in the 35. 

POST-WAR— x 
See “War'’: 

POST-WAR INDIAN 
See “Trade(s)’”. + 

POST-WAR RECONS' ‘RUCTION— 

Question re— 
in education. 272-75. 

Trade agreements re ——. 
POST-WAR SHIPPING—. 

See ‘‘Shipping’’. = 

POST-WAR SHIPPING POLICY— 
Bee “20109 (1०9). 

POWER(S)— 
“Question re —— of the head of a Depart 

_ment to refuse to accept restgnation of a 

temporary Government servant. 78, 
POWER, ALCOHOL— 

See ‘Alcohol’. 
PREFERENCE— : 

Question re —— to- Anglo-Indians, Buro- 
* peans and foreign refugees in Ordnance 

factories. 26. 
PREMIUM(S)— हू 

Question ve arrangement for payment of In- 

TRADH— 

421. 

surance —— from Railway Employees’ 

Provident Fund: 60. id 

PRESIDENT, MR. (THE HONOURABLE 

SIR ABDUR RAHIM)— 
Observation by —— that it is equally the 

duty of the elected Members and not only 
of the Official and the Nominated Mem- 
bers to attend the’ House regularly and 
in time for constituting a quorum. ~659- 

Observation by —— that) when a demand 
for a count for ascerfaining the quorum 
ia made it is the practice to ring the bell 
but it is not obligatory on the Chair ‘to 
do so. 660. 

PRESS(ES)— ca 
Question 7e— के 

Annnal election of the Works Committee 
of the Government of India , New 
Delhi. k 5 

~ Selection Grade Posts in the Binding De- 
partment of the Gi of India 

_._=——. New Delhi. 699: 
PRICE(S)— 

Question 76-- पर Z 
Average —— paid on behalf of ‘Govern- 

ment for purchase of wheat, rice and 

Failure of the Food Department in check- 
ing high of rice in Bengal. 267-68. 

Plans for protection of agriculturists from 
slump in after the war. 430-31. - 

Regulation of Acreage of Jute in 
150. 5 Beng: ८ 

Rice in Bengal, Bihar, Orissa and 
Assam. 149. 

Rise in food and textile ——. 421. 
Scheme for. regulating the of drugs. 

981-82. < 
Wheat and rice 274-75. 

Resolution ve stabilization of ——.- 682-97. 

PRINTING AND STATIONERY ESTAB- 
LISHMENT— . 

Question re paucity 
the —— wider Labour Department. 
700. z 

PRISONER(S)— _ \ 
Question 7¢— 

Detenus and 
of India Rules. 

of Muslim officers in 
* 699- 

convicted under Defence 
311-12. 

Indian —— of War in Japan. 3-4. 
N pli of assurance given to 

Legislative Assembly re interviews to 
security « 168. 

Policy regarding release of security ——. 

- Repatriated Indian —— of War. 161. 
+ Security —— in Assam. 316. 

Resolution re treatment of political —— and ~ 

detenus. © 86-120. 

PRISONER(S) OF WAR— 
See ‘Prisoner(s)”- 

PRIVATE MEDICAL PRACTITIONER(S)— 
See “Medical Practitioner(s)”’. 

PRIVILEGH(S)— ० ze ; 
Question ve desirability of raising the salary 

and of Hxtva-Departmental Sub-Post 

Masters. 367-68. > oS 

“PROOEDURE— : : 3 
(Question re— a ae 2 

— of purchasing Indian wool by the 
United Kingdom Goverment. 637-38. 

— re disposal of appeals on Bombay, ~ 
Baroda and Central India Railway. 
364-66, Ese 

ve rejection of deferice of a charge 
sheet by an employee on North Western 
Railway. 361-62. 

PROCEEDING (S)— 
Summary of of the third meeting of 

the Standing Labour Committee (laid on 
the table), 292. = 

PRODUCT (S)— 
Question re manufactured by licencees 

for exploration of processes patented by 
at ‘dustrial 

1 7 

Directorate of Scientific and Indust 
_ Research. 656 

PROFTT(S8)— 
Question ve ry deposits ont of excess 
——._ 325. : 

PROGRAMME ASSISTANT(S)— 
Question re one-school —— of the Al}-India~ s 

Radio. 471, < 

ee Oe ORDER(S)}— 
juestion re | arding का nt of ; 
under the (९; é 3 6 Cae A dn Se 

= ee Ue 1225 tion Rules 632. 

> 

on कब उस कर 
__ other foodgrains. 1651-55. 

ANN 
a 



a = a 

44 INDEX TO ‘CHE LEGISLATIVE ASSEMBLY DEBATES, : 

PROMOTION(S)= |. एएफ6 WORKS DEPARTMENT. PUBLIC WORKS DEPARTMENT. 

ae noes o} certain classes of “Approved contactor of the Central, — 
way employees from grade I to II. 72- 
78. 

Block on the 
Divisional Offices 

of certain typists in 
369-7 

Channel for —— as Tnspector, Transpor- 
tation (Rolling Stock}. 35 

Leaping--—— to a South Indian Assist- 
ant. 270. 

Muslim demand of regulating —— 
communal basis: 362, 

—— of a non-Muslim Grade IIT clerk as 
stenographer attached to 9. GM. P., 
North Western Railway Headquarters 
Office,” Lahore. 372-73. 

— of Assistant Station Masters _ to 
Station Masters’ posts on North Western 
Railway. 32 

=— of junior Goods Clerks in Karachi 
Divisional Superintendent’s office, 32 

on the Hast 

op 

89 Division. 
—— of Works Clerks in the —- Railway 

Board Scheme for relief of Grade 7 staff on North Western Railway. 374 
—— to Lower Gazetted Services on State. 
managed Railways. - 360-61. 

PROPAGANDA— 

Question re —— programme of the National 
War Front, 2 

PROPERTY 1988)-.- 
Question 2 —— confiscated in Sind under 

Martial Law. — 22. 
PROSPECTING, SCIE 

Question re 1 lorationand 
288. 

PROTECTED MONUMENT(S)— 
See ‘Monument(s)’” 

PROT LtON— 
Question १९ plans for —— of agriculiurists 

fram slump in prices after the war. 430. 

‘PROTEST (S)— : 
Question १४ muslim —— against words used 

by Mri R. P. Mathur of Supply Depart- 
7 

PROVIDENT FUND— 
See ‘Fund(s) 

~ PROVINCE(S)— — 

2 

Motion for adjournment re failure to trans- 
port Government purchased 
the Punjab fo famine stricken Eastern 
—. 983-84. 

Question 7e— 
Basic quotas’ as regards foodgrains of 
different defcif, —— and States. 281 
agonal War Front Volunteers in- —. 

Transport arrangements for carrying food- 
grains from surplus “to deficit 
85: 

PROVINCIAL GOVERNMENT(S) 
Question re authority granted to ——-for 

fixing amounts. of foodgrains which could 
be stored by labour employers. 281-82 

PUBLIC DEBT (CENTRAL GOVERN- 
MENT) BIL 
See “Bill(s)’’ 

~ . PUBLIC OFFIGER(S)— 
See’ “Officer(s) 

wheat from | 

Establishment Branch. of the Office of the 
Chief Engineer, Central 5» AQ 

Muslini Assistant Estate Officers in Cen. 
tral ——,_-139. 

Representations against the appointment 
of one Bakshi ~ Madan Singh in the | 
Central 

Sikhs in high salaried posts in the Central 
4 

PUBLIGATION(S) oe 
Question 7e— ’ 

Desirability of stopping the —— of the 
Indian Information, 475-76 

Scheme for collection and of Muslim 
Rpigraphical records. 142-43. 

PUBLICITY MEDIA 017 
Question re Hindi and Urdw as 

Tnformation and Broadcas 
in the 

Depart- 

-ATORS—_ 
Operator(s)” > See 

PUN 
Motion for adjournment re failure to trans- 

port Government purchased wheat from 
the . to famine stricken Hastern Pro- 
vinees. 983-84. 

Question re— 
Dearness Allowance: to Central - Govern- 

ment Servants on the Seale, “19. 
Rent. Contre] directions issued hy District 

Magistrates in the. 14. 
Sikhs detained in th 

PUNJAB ENTERTAINMENT 
866 “Act(s)!” 

PURCHASE(S) 
Motion for adjournment re 

situation in Bihar due to 
grains by Government for export. 

Question 7e— 
Average prices paid on behalf of Govern- 

ment for —— of wheat, zice and other 
foodgrains, 151-53. 

—— by vested interests of textile goods in 
the falling market for export,- etc. 429. 

Q 

QUALIFICATION (S}— 
Question #९-- 

under Defén 

गा PUTY ACT— 

serious food 
of food- 

937-8. . 

Towering of ‘the Educational —— f 
Ruropean and Anglo-Indian candidates 
for Ticket — Collectors posts in- 
Allababad Division. 69-60. 

Minimum —— for recruitment of clerks 
for North Western Railway Head- 
quarters» Office, Lahore. 371-72. 

QUARTER(S)— 
Question 7¢— 

Dearness allowance of Railway_ employees 
occupying a rent free ——. 75. 

Provision of Rickshaw stand at the Cart 
i Simla. 150. » 

QUETTA 
Question 7¢ arrests of Abdul Samad Khan 
-and others of under Defence- of - 
India Rules. 3 eS ee ee 63, : 



Question re— ~ 
— ‘stocks. 
Supply of —— 

(8 फक alkoloids. 

4 QRUM— 
Motion. for adjournment कह failure of Goy- 

ernment to secure attendance. of Govern- 
ment Members for constituting a 
the Assembly. 659-61. 

QUOTA(S) 

979-80. 
and manufacture of 
656-57 

an 

Question १6९-- = 
“Basic ——’ us regards foodgrains of 

different deficit Provinces and States. 
281. 

Rationed newsprint. >> of the weekly 
and daily newspapers. 125-26. 

5 R 
RADIO, ALL-INDIA— 

See “All-India Radio”. 
RATD(S)— 
Motion for ~adjourninent—ve —— by. the 

Delhi Police on the premises of the 
Hindustan Times. 575-76. 

Question ye Japanese. —— over astern 
India and the present War situation, 

RAILWAY (8)- 
Bengal and Assam— Bae 
Question- re— 
Non- t of jpanel Muslims as 

clerks in certain Loco. Sheds. “33, 
+ Non-opexation of scheme for training 

1 Muslims for posis and Draftsmen, ete., 
35. 

joned hy ——— from other 

Persons recruited in the Intermediate 
Grades’ on —— 5) cs 

Recruited Muslim and Muslim —Tally 
Clerks absorbed in ‘higher’ posis — on 

= 34. 
Recruitment of Muslims and non-Muslims 

‘phd eee 

‘Representation of Muslims in. —— Estab- 
lishment Offices. 

‘Transfer of Muslim 
of Superinténdent, 

36. 

Clarks in- the. office 
Watch and- Ward. 

5 : . 
Bombay, Baroda and Centval India— 

Question xe— =~ = 
Desirability “of appointing ‘Judicial’ 
man to deal with epee on. ——. 365 

Desirability of establishing ॥ ~Subordi- 
nate Service Commission on 

Excessive charges for sugarcane 
8 ———— 

staking 

freight — rates. on 
charged by the ——. - 67-68 

Non-advertising of vacancies 
natecadre on- the ——. 36 : 

Procedure ve disposal of appeals on —— 6 8 7 

East Indian— 
Question +४- 

ash and small coins veceived from sale 
of- passenger tickets by ——-. — 20! 

Opntract ate to” Messis. Ballabhdas 
Eshwarilas for distribution of grains to 

Sugarcane 

in stthordi- 
5-66. 1 

— 
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QUININE— * Contracts for distribution of grains to 
servants. 

Non-Gazetied: staff on —— given exten- 
sions df service. 529, 

Persons recruited in Intermediate Grade 
on <— 

“ Promotion of relieving guards on the 
Divisions. 

Time allowed for inspection of station 
aecounts on 35 मर 

Great: Indian Peninsula— 
trained candi- Question “ve grievances of 

dates of 66. 

North Western— ~ 
Question re— 

Allocation of expenditure on —— Medical 
Department, 374-75 

Compensatory allowances to subordinate 
seryice employees of Karachi Port atea 
of —— 4. 

Complaints against Deputy Chief 
Accounts Officer from the Sub-Heads- in 
Traffic Accounts Branch of — the —— 

7. 
Frequent dropping of lead plugs and 

failure of- engines on consequent 
— 13. 

Jnsufficient waiting rooms accommodation 
at. the —— hospitals. - 74. 

Minimum qualifications for recruitment 
of clerks for —— Headquarters. Office, 

- Lahore. - 371-72. : 
~— Muslim of i 

Head es Grade V, and above, on 
—— A 

Non-observance of certain orders Tegard- 
ns appeals in Karachi Division, ——- 

2 
Pass pvivileges for adopted children of 
——_eniployee. ~ 375. 

Procedure +e xejection of defence of @ 
charge—sheet by an employee on ——. 
561-62. 

Promotion of a -non*Muslim Grade [I~ 
= tlerk as stenographer —atiached — to 

=D.G.M.P. Headquarters ~-Offica; 
Lahore! 372- 

Promotion of Assistant Station 
to Station Masters’ postson é 

Promotion of Works Glerks in the Rail- 
way Board Scheme for relief of Grade 

374. 

Masters ~ 
32. 

I staff on 
Recruitment 61 Assistant Engineers on 

521-22. 
Recruitment of temporary Engineers on 

204-05. 
Recruitment of ‘Picket Collectors, Grade 

T,-on-——., 
Relative seniority of promoted grade II 

Guards on —— 74 पर 
Selection for recruitment. “to posts of 

Assistant’ Inspectors of Works-on ——, 
60-61. 

Question re— 
Appointment of a special Muslim .officer — 

for looking. atte: the “interests of 
Muslim employeesin ———— 78, 

Decision taken regarding appointment of 
Judicial officers to hear appeals, etc., on 
Railways. 5. 

Lorie of India units organised on —= 
— servants, 527. 
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’ © Officers requisitioned ~ by Bengal and 

~~ Assam Railway from-other ——— 522. 

—— accident near Borgaon, Akola, 208- 

09. 
—— Gearness allowance rates in 

pore and other areas. 

Cawn- 

Perms of service of workers on munitions 

production in Ordnance Factories and 

——- workshops. 79/80. 

Shahdara-Saharanpur Light Railway— 

2, Question 7¢— 

- Necessity of increasing the rate of 

Dearness 
staff 

Oho कल N 
Necessity of raising 
Workmen on —— 

State— 
- Question 7¢— 

Contemplated abplition 

allowance for low-paid 

68. 
the pay of TLoco- 

68-69. 

of the | flower 

11 Gazetted Service on ——. 70771 

Grant of increments for the period 

before confirmation to a ——~ non 

gazetted servant. 362-63, 

Muslim Blectrical Chargemen 
tricians on certain ——. 34. 

State-managed— 

se _ Question re promotion” to Lower Gazetted 

Services on ——, 560-61. 

RAILWAY ACCIDENT(S)— 
See ‘‘Accident(s)’’. 

RAILWAY BOARD— 
Motion for adjournment re policy of 

| in’ giying dearness allowance not by 

inereasing salaries. 82. 
Question re— 

Gollection of cost of living index num- 

| bers on behalf of the “7, 217. 

ite Promotion of Works Clerks in the —— 

: Scheme for relief of Grade T staff on 

है North Western Railway. 374. 

RAILWAY CONVENTION COMMITTEE— 

See ‘“Committee(s)"’s — - ze डे 

RAILWAY EMPLOYEE(S)— 
ie See “Enployee(s)’’. 

RAILWAY LINE(S)— 
Question re collaboration between the, civil 

authorities and the Air Force Serge 

for machine-gunning saboteurs ०: 

during 1880 disturbances. 174-76. 

RAILWAY OFFICH(S)— 
Question 7e— < 

“Holidays: granted’ in ——. 72. 

> Instructions regarding Bes bas for 

: : minority ९५ पं in 8080]: t 

Section of ——. _ 211-12. _ 

1: RAILWAY RUNNING STALE— 

i See ‘‘Staft’’. < 

RAILWAY SERVANT(S)— 
Question १९-- i 

5० Contract rate “to Me: Ballabhdas SSIS. 

Tishwardas for distribution of grains 

- to East Indian —. . 527, 

‘Contracts for distribution 

= Fast Indian ——. 5 

1 Grant of increments for the period be- 

fore confirmation to a State Railway 

~ , non-gazetted ——. 362-63. 

See also ‘Seryant(s)””. 
RAILWAY STATION(S)— ~ ; 

Question 7९-- / i + 

Gontemplated return of certain tand near 

of grains to 

and Helac- 

=~ 

Death of two persons hanging on -bhe 

footboard of a train near Wadri ——- 

368-69. 
-RAILWY. WORKSHOP(S)— 

See ‘Workshop(s)”. 
RAILWAYS (AMENDMENT) BILL— 

See “Indian ——” under ‘“Bill(s)”’. a 

RAISMAN, THE HONOURABLE 
JEREMY— 2» 
Delhi University (Amendment) Bill— 

Consideration of clauses. + 

Motion for adjournment re— US RST 

Excessive inflation of the paper currency, 

Failure to bring in cireulation sufficient 
number of small coins. i 

“Failure to consult Non-official opinion om > 
the International Clearing ७ Uniom 
Scheme, 83, 84, 85. ‘ mint 

Motion ve thé food situation, 551. bs 

Publie Debt (Central Government) Bill— 
Motion for leave to introduce, 43. 
Motion to circulate, 1018-19. 

686,. Resolution ve stabilization of prices. 
90, 691-97. 

RANAGHAT—. 
Question» १6 ‘hi unning on a mob re 

from air near —— in Bengal. 46. 

RANGERS FOREST COLLEGE— 
Question re serving of Jhatha and Halal 

meat fo students of ——, Dehra Dun. 

268-69, 
RATE(S)— 

Question 7e— >> 

Desirability of fixing for -workers 
under military sewing work .contracters. 

Necessity of increasing the —— of dear- cS 

neas allowance for low paid staff eeokiane™ 

ae 
RATE(S) OF FARE(S)— 

See ‘‘are(s)’’. 

RAWALPINDI— 
Question re— - 

Detention of Abdul Aziz of ——. 11. 
Memorial from —— pensioners for the 

grant of dearness allowance. 629. Se, 

RAY, MRS, RENUKA— 
Delhi University (Amendment) Bill— 

Consideration of clauses, 784-85. 

RAY, RAI BAHADUR N. C.— 
Oath of Office. 59. 

RAZA ALI, SIR SYED— 
Criminal Procedure Amendment Bill— - 

Motion. to “tefer to Select’ Committee. 45. 
Delhi University (Amendment) » Bill— j 

Consideration “ot Clauses. 466, 613-14, । गत 

Motion re— set : 
Condenination of’ the cowardly attack om 

Mr. M, A. Jinnah.— 217. 
The recent Peaging Legislation in South 

Africa, 228,° 230-34, 237, Fo 
Reciprocity (Amendment) Bill— 5 [ 

Motion to consider. 177, 182-84. 
299, Gonsideration of clauses. 293-95, 

300 पे > % i 07, 329. 
Motion to pass, 329-31, 332, 336, 338. 

Hedjaz. 
‘Shahdara —— Bridge to former owners. Resdlution re pilgrimage to the 

+ 653-54. ~ ' ४ 675, 676, 677-79, 680. ५ दर 

he a a 

के 

~ Cr . 7 व 

7 
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eran a ee लत 0 ात हम कस RECIPROCITY ACT— Question re —— directions issued by Ris--. ae : eee (AMENDMENT) ACT— trict Magistrates in the Punjab. 14, REC J = R = 

P कि का protected monuments at Bijapur. he) . z ~ 636-37, 
RECIPROCITY BILL— —— to the Taj Mahal, Agra. 138-39, See “Bill(s)’, « 269-70; 431-32. 
EC INDATION(S)— =| T(S)— 

०३ Sener ——of ie International Food BRE OH (8) 
a Conference at Hotsprings. 433-34. Rune ee ileri Rigi: 69 RECONQUEST— — है 778] —— on pilgrimage to Iraq. i Qiextion ve safeguarding Indian interests in Inclusion of certain details in the —— on 

Burma after its ——. 
» RECONSTRUCTION COMMITTER(S)— 

Question re — 1५ न 
@ RECRUITMENT— ri 

Question 7e— कं ० ~ 
« Minimum age limit for clerical —— in 

: the Posts and Ttlegraphs Department. ढ 35, 3 

--- of 34598 108 Engineers North 
Western Railway. — 521-22, 

on 

a — of Muslims and non-Muslims on 
Bengal and Assam Railway. 32. 

—} of temporary Engineers .on North 
_ Western Railway. 204-05. 

of et Collectors, Grade I,_ on 
North Western Railway. 372. 

Selection for —— to posts of Assistant 
Inspectors of Works on North Western 

factories.< 26. 
2% REGISTRATION OF FOREIGNERS ACT— a 
डे See Actis)’”. 

REGULATION(S)— 
Question re— A 2 ; 

Desivability of bringing Defence of India 
| Hales iii cline with —— 18 (४) 

Engla: x ‘ 
—— of Acreage prices of Jute in Bengal. 

हे 150. 
kk. एोटा:8771ए४(8)-- > 

uestion #९ stoppage of messages from ae 
“eo in India to Indians in Japanese occupied 

._ islands. 474-75. 
RELEASK(S)— 

Motion for adjournment re non-—s— of 
’. Maulana Hafizul Rahman detained in 

Moradabad jail. 897-98. AES: 
RELIEVING. ७ए38/)(8)-- 

See Bee ee 2 
REMARK(S)— 

Question re offensive ——~ before a deputa- 
tion of the Sikh staff by the Superinten- 

Spee, Traffic Accounts Branch, Lahare. 80. 
= ol, $ 
REMOVAL OF HINDU SOCIAL, DIS: 
ABILITIES BILL— = 
Sée “Bill(s)”’. 

: ~ REMOVAT 070 . POLITICAL DISABILI- 
-—, TIES BILLS— 
की See *Bill(s)". 

RENT(S)— - 
Question re— 5 

Dearness allowance of Railway employees 
occupying a —— free quarter, 75. 

Fixing —— lower than pre-war rental 
value in Babar Road Area, 271-72. 

Railway. 60-61, 982. F 
REFUGEE(S)— न तक 
Gia preference to Anglo-Indians, 
« Europeans and foreign —— in Ordnance 

the Working of the Payment of Wages- 
Act. — 654. 

REPORT(S) (LAID ON THE TABLE)— 
Interim of the Railway Convention. 

Committee. 530-33. ‘ 

REPRESENTATION (8)-- 
Question re— = 

Indian —— at the proposed International Currency Conference. 481, 
Muslim —— in appointments of Head. Clerks, Grade V and above, on North. Western Railway. 373-74, 

against the appointment of one- Bakshi Madan Singh in the Central, Public Works Department, 426-27, « —= from Indian Life Assurance Com-. panies for fixation of a maximum taxa- tion limit on income. 174, fee —— from Sardar Diwan Singh Maftoon, Proprietor, the Riyasat, Delhi. 10-11. —— of Muslims in Bengal and Assam: Railway Establishment Offices, 33. RESEARCH(ES) s 2 
Question re— 

Products manufactured by licencees for exploration “of processes patented pissctorste of Scientific and Industrial 

‘—— inthe manufacture of paper pul, Plastics and artificial silk. 656. S = 
RESERV ATION(S)— = = 

Question “re— 3 
Instructions 7e ——- foy Minority com- munities in Establishment sections of Railway offices. 211-19, 
—— of Second Class compartments in the: Toofan Express from Delhi on the Ist July, 1943. 66-67. 

RESERVE BANK OF INDIA— 
Question re Muslim Accountants, eic., under- ~ the - 625, BS 

RESIGNATION{S)— : हे Question re power of the head of a Dapart- ment to refuse to acca; pt: —— of a tem- porary Government servant. 473, 
RESOLUTION(S)— 

— Question re— = 
Imperial Secretariat Jamadars and Peons: Association’s —— on non-revision _ of their scales of pay. 166-67, ~ Pilgrimage to the Hedjaz. 661-82, 
Negatived. 682. 
Stabilization of prices. 682-07. ; Treatment of political prisoners and” 

.__detenus. i * 
Negatived. 120, > 
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aU ee नि Bal CTION(S' ja 2 = Delhi University (Amendment) Bill— ne 

arene ae ? 5 Consideration of clauses, - 7357-58. 

_, Regulation of exports of foodgrains and | Oath of Office. 

s—— on forward contracts. 133-34. ROYAL ENGINEER(S)— = 

—— _ imposed by Iraq Government on See “Rngineer(s)?. _ 5 

Indians. 69-70. RULE(S)— zZ a 

RETALIATORY STEPS— = aT t to the I —— {laid on 

Question re —— against the vee Bill the table). - 41-42. 

of South Africa. 128, 132-33, “982-83. Amendments to certuin Motor Vehicles 

RETIREMENT. Q (Laid on the table) ह 

tion re scale of pay of a Gazetted nestion ३९-- "= = See 

Pa Soe Officer Mlawed Sees out of India Arrests of Abdul Samad han, and 

prior to ——~ 482 one of Quetta under Defence ~ of 

E = ndia ——.. 63, : 
RICE — Defence digse clan 

Motion for adjournment 72 का, ne peel ent eeu by. Tigh Cour ‘ts pe oeed ae 

export of —— from’ Benga: id Se a 2 

Question 7¢— aye F : 5 सर Fiat 

Average prices paid on behalf of Govern- आह तल fia oe ‘ander 

नस्ल 2 ment for purchase oe eee —— and Hardships caused by the new Defence of 
other food ee ये जीन in Tndia taking power to — prohibit 

Failure of ue 00 : lepar si ‘i advances against ‘specified commoditive. 
checking high prices of —— in Bengal ~ 478-79 

267-68. ei 0 a Lands and crops seized under Defence of 

Se SS Thdia —— in Sind» Air Fields, 599. 
388; 5 

Bes = 

= Shortage of supply in Bengal. 286. पक रन Shee ea uses: Bs 

The “emergency plan’ regarding supply 479-80. == r Z 

z a a sus ee Persons convicted under Defence of Indi 

RICHARDSON, 819 HENRY: अत Ca Ode ee 
Expressions of regret on the death of Mr., Prohibitory “regarding grant of 

Saeen Dumasia, 3 का the Cantonment — Land 
jon 96-०० dministration 5-5 608: क् 
22, Se is Seas attack on Sidhe. duivined: ae the Punjab.. under 

= Mr. im 2 efenee—of- India 26. 167-68. «+ 

~The food situation. 556-59 RULINGHS = EPUT 

ak ‘The recent- Pegging Legislation in South RULING(S), BY MR. DEPU ¥ PRESI- 

2 ‘Africa. 228-30, 238 ENA (MR, _AKHIL 68 5310 

दर Nomination of —— to the Panel of pA 

Chairmen. — 86. “Th oe a 
: Rega a amendment to-his own ——. 682. 

RULING(S) BY MR. PRESIDENT. (THE 

Question 76 pr ¢ —— at the Cart| HONOURABLE. SIR ABDUR RAHIM)= 

Road quarters, Simla. 130. Ts 
amendinents cannot, be moved RIOTER(S)\— 

Question re letter haxes removed by —— simultaneously; they may be moved 

z and postal authorities during recent dis- one after the other, if connected. - 976. - 

2 turbances : 2५ पं शांडता (8-5 हू 

= कार 4047] THE Tt is not necessary to record the names of a 

Question r¢ representation from Sardar | — Honourable Members voting ie 
Miscellancous— 

+ Diwan Sinch, Mattoon, - Proprietor, 
2 =. शा 1047,. An Honourable Member is not — justified 

< ROLLING STOCK— a in dibputing “motives to ae not 

= Question  #९- channel promiotion .as Tns-|- present to defend themselves. 480. 
> pector, Transportation (—) Motion(s).. for adjournnient— E 

ROORKE When: theve is a Resolution likely to he ~ i 
Question re grievance of pilgrims to ——=] | 5 reached duxing the same session, an — 

Si durin Ure Shavif of Pitun Kaliar. 377- adjoumment> motion raising paint, 
=< 2 covered by the Resolution cannot. he 

~ ROUTE(S}— है ea disenssed. 86, >> 037 

Question re desirability of changing the Question(s}— pea 
ares M: to 65 3 Tt an Honourable Member “has more than 

ROY. THE HONOURABLE SIR ASOKA— = Ve 2 OnE n only ask the fitst © 
=< * Code of Criminal Procedure (Amendmént) five questions and not the others. 649. 

Rie es DIN ee RUNNING STAFF हि ra 
= ‘ Motion for leave to introduce. 43 See | = 

Motions to consider and to refer to Select | RUPEE(S)— 
Gommiitee. 196 Question 7e— = ss 

‘Criminal Procedure Amendment Bill— Non-conversion of paper currency inid 

= *“Motion to refer. to Select Committee. 44, “silver ——. * 172-73. aS 
= 47-48, कर Silver —— in circulation. 170. 
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RUPEE NOTE(S)— 

y, 

Question re —— and — paper currency “in 
circulation. 4-5, 4 

$ 

SABOTAGE— ftp 
Motion for’ adjournment ve judicial 

demnation of the Bombay G 
con- 

Arrests df Abdul 
others ‘of Quetta 
India Rules. 63. 

Cases of irregular appointments’ in the 
Imperial Agriciltural Research Tas 
titute. 147-48, 

Communal representation in Supply ~De- 
partmént. 363-64. 

Samad Khan «nd 
under Defence of 

method of dealing. with the ——+ move- 
ment at Nandurbar. 85. : 

SABOTEUR(S)— 
Question re collaborution between the civil 

authorities and the Air Foree employed 
for machine-gunning of rail- 
way lines during Jast disturbances. 174- 

SALARY (IES) : 
Motion for adjournment re policy of the 

4 Railway Board in giving dearness allow- 
82 ance not by increasing ——. 

Question re— 
Desirability” of ~ Taising——- the ——— and 

privileges of Mxtra-Departmental Sub- 
Post Master 367- 

Secretaries, wt and staff in the Govern- 
Sment of India 
amount of their «cdkey 

SALARIES BILI—  ~ aes 
See ‘Menibers of the 

Payment of ——” under ‘Bill(s) 
SALE(S)— oes 

Question ze— 
Gash and small coins received from —— 

of passénger tickets by East Indian 
“Railway. 
import and export of gold. 313. 

SALT— 
Questio: piensa 

Hides and, Skins Merchants 

Duty-free~ industrial coloured —— 
the fishing industry in Sind. 320-21. 

SALT TRADER(S)— 
Question »re. penalties levied in. Calcutta on 
=. 681. 

SANT SINGH, SARDAR— 
Appointment of —— to the Committes on 
Delhi Waly 378. annesit): Bi. 

versity (Amendment [-++ 
to. consi ireulate. 349. consi 

Cousidarition of 453, 
456-57, 458, 511, 512. Re f 

Motion for adjournment re— 
#orfeiture of security of the Hindustan. 

8. 
Refusal of the Government of India to. 

ard Mahatma Gandhi's lette® to 
A. Jinnah. 38. 

tion a ‘the food sitnation:; 565, 581, 
596-99. 9. 

Question ze— ©” \ ie 
Anti-Cotruption Committee, 169. 

_. Appointment of a South “Indian रा | the 
: Agricultura} Section, Imperial’ Agricul. 

tural Résearch Institute, 148. 
_ Appointments of South Indians in the 

Imperial» Agricultural Research Tns- 
titute; 146-47, 

Departments and the 

Central | 

Tee tig cok 

कं 

alae 

tonmerit. 22-25. 
‘Leaping pyomotions to 1 South Indian 

Assistant, 270, 19 818 
Livestock improvement work by cattle 

breeding stations at Karnal and. 
Imperial. Agricultural Research —Tns- 
tifute, - 4228, 

Maximum period of stay of European and © 
Indian “Military offivers at ~ General 

: Headquarters. 23, E 
Non-compliance of assurancé given to 

eaigh fave rates ‘charged by: the ७. ४. seis 7 

Compl against 
‘Accounts’ Officer from the Sub-Heads 
in Traffic. Accounts. Branch of the 
North Western Rgilway. 207. 

Complaints against: “tonga drivers - and 

Deputy Chief 

taxi drivers of Delhi. 139-42. 

Confirmation of a South Indian — cattle 
Superintendent * by | the’ = Divector, 
Imperial  Agvicultural Research Ins- 
titute, © 147. 

Construction of new © 
Ghaziabad. 13 

Cost of, raising . buildings in New Delhi 
and Simla connected with war activi- 
ties. 

Dearness: Allowance to Central Govern- 
Ment Seryants on the Punjab Scale. 19. 

Desirability of granting extra allowances 
Ministerial Stafi engaged on War 

7. = 

buildings at 

Detention of Abdul Aziz of Rawalpindi 

Disposal ‘of the dairy products of the, 
Iimperial Agricultural ~ Research. Ins- 
titute. 4 425-26, 

Establishment Branch of the Office of the — 
Chief Engineer, Central Public Works 
Department. 426, A 

Bixing rents lower than - pre-war 
value in Babar Road Area... 271-72. 

feiture of the increment of a Sikh by 
31 Dis %; Imperial Agricultural 
Research Institute 270-71. 

’ Giving of European Secretaries to Indian 
ae of* the Executive Council. 

Quildhall speech of My. — Churchill’ and 
reference to India. 2. 

Hardships to students under three years 
degree course in Delhi University, 423-— 

elhi and desirability of giving con: 
veyance. allowance to Seeretariat. staff.~ 
3 

Indian” officers 707 trai in Ordnance 
Depot, at Kasu’ Begu, Ferozepore Can- = 

Legislative Assembly xe interviews to 
security se a eee ~ 168. 

Tengal ~~ 

“व 
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Offensive ks before a di 
the Sikh staff by the Superintendent, 
Traffic Accounts Branch, Lahore. 80-81, 

Papers published by the _ Director, 
Imperial Agricultural Research 
titute as Chemist. 424-25. 

Power of the head of a Department to 
refuse to accept resignation of a tem- 
porary Government servant. 473. 

Rent control directions issued by Dis- 
‘trict Magistrates in the Punjab. 14 

Representation from Sardar Diwan Singh 
Maftoon, Proprictor, the  Riyasat, 
Delhi. 10-1 

Representations against the appointment 
of one Bakshi Madan Singh in the 
Central Public Works Department. 
26-27. 

Retired European. and ‘Indian 1.0.8, 
officers by Gover: & of 
India. 23, 700. 

“Sikhs detained in the Punjab — under 
Defence of India Rule 26. 167-68. 

Sikhs in high salaried posts ‘in 
Public Works Department. 426. 

Sikhs in high salaried posts in Informa- 
tion and Broadcasting Department. 472 

Sikhs in high salaried posts in Supply 
Department. 5 ; 

Sikhs in high salaried posts of certain 
Departments. 283. 

Sikhs in highf salaried posts of Exter- 
nal Affairs Department. 363 

Sikhs in new posts created in the Com- 
merce, Industries and Civil Supplies 
and Food Departments. 282-83 के 

Sikhs -in tempo: rary einai posts 

posts created in 
* Defence Department. 318-19. 
Statement by the Secretary of State for 

India re Food Administration in India 
142. 

made b: tary of State for 
India in the House of ‘Commons _re- 
garding food situation in India. 276- 
77. 

Sta’ 

= ‘Supersession of senior clerks of the Office 
of Divisional Superintendent, Lahore. 
370- 
ESPON and officiating appointments 

in the Legislative Department. 148. 
- Training on the I.M.M.T.S 

_ 283-84. 
Verification of the “bona fides of Sikhs 

recruited in Supply Department. 364. 
Question (Supplementary) 7e— 

Allotment ‘of wagons for ‘coal and food 
grains supply certain places, 205. \ 

Ban on broade: of Urdu talks by the 
All-India Radio. 162. 

Censorship on Mr. Louis Fischer's writ- 
ings and speeches. 313. 

‘Collaboration between the civil authori- 
ties and the Air Force employed for 
machine-gunning saboteurs of railway 
lines during dast disturbances. 175, 

Conditions of service of Railway servants 
in ipo! Units of 

482. 

“Dufferin 

the Indian Army, 

: 

Gail” 

0 
SAVINGS BANKS (A 

Death of two persons hanging on the 
foot-board of a train near Wadri 
Station. , 369. 

Defence of India Rules declared ~ wira 
vires by High Courts and the Federal 

Court. 
Detenus and facilities allowed to them, 

11, 
Detenus and prisoners convicted under 

Defence of India Rules. 311 
ay entrusted to Dr. 

Hardships caused by the new Defence of 
Tndia Rule taking power fo prohibit 
io against specified commodities. 

Nemenyi. 476, . 

Hindus and Muslims in the (Gini अं 
Board of Revenue. — 627 

Indian prisoners of War in Japan. 3. 
Indian representation at the proposéd 

International Currency Conference. 481. 
Tndianisation of the W.A.C. (I), 631 
Muslim protest against words used db: 
Mr, ae Mathur of Supply Depart. 

ent. 
Observations of the Chief Justice 
ats te Défence of India Ruk 

Persons convicted under Defence of India 
Rules declared wlira vires and under 
Special Courts Ordinance. 166 

Post-war xeconstruction in — education 
275. 

of 

Reports regarding deaths from starvation, 
ete., in Bengal. 278, 

Settlement of Kazaks in India. 472 
Silver policy. of the Government of India. 

atement, made. by 8 ot ६48. 
or India in fom 

- xegarding foo 276, 

Reciprocity Amendment) Bill- 
Motion to pass, 3365- 

Resolution re— ak 
Pilgrimage ot the Hedjaz._ 677. 

i and 
* detenus. 1 

SARGHNT, MR, J. P. 
Delhi University (Amendment) Bil= . - 

to 385. 
89. 

Consideration of Clauses. 464, 468, 491, 
492, 772-73, 804-05, 811, 812, 820-21, 
v25, 831, 832, 856-57, 867, 876, . 877; 
887, 900-01, 903-04, 905, 909, 911-13, 
914, 919, 920, 950, 932, 933-34, 938, 
940, 951, 960, 962, 965-66, 969, 972, 976, 

1007-11 aid 
fice ——. 267, 623, ~ 

NT} B 
‘Government ——" under ‘‘Bill(s)’” 

See .. Motion ‘to pass. 

See 
SCALE(S)— 

e de 88 all to Central 
Government: Servant on the Punjab —— 

SCALE(S) OF PAY— 
See “Pay 

SCHEME(S)— 
Mofion “for adjournment re. failure to 

consult non-official opinion on the Inter- 
national Clearing, Union ——, 85-85. 

z 7 Saas 
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= re— SENIORITY— ये 
Government’s Central Wool Purchasing Question re relative —— of promoted grade 
rey i: IZ Guards on North Western Railway. - 

med On-operation of ae oe Seating 5 i 
uslims for posts of Draftsman, etc.. | suRVAN'T(S)— : 

on Bengal and Assam Railway. 35. Question ee 
®romotion of Works Clerks in the Rail- Condition of service of Railway —~ 

way Board for relief of Grade 7 
staff on North Western Railway. 374, 

—— for ‘collection and publication of 
Muslim Epigraphical xecords. 45, 

—— for creating an Indian Branch in the 
Welfare Amenities, Directorate. 20-21 

for regulating the price of drugs. 
981. 

_<—— of Sickness Insurance for Industrial 
; Workers. — 268. 

SCHOLARSHIP(S)— 
Question 7é desirability of granting —— to 

all engineering cadets from I.M.M.T.S. 
“Dufferin”. 284: 

SCIENTIFIC AND INDUSTRIAL 
RESEARCH, DIRECTORATE OF— 
See ‘Directorate of Scientific and Indus- 

trial Research.” 
SCINDIA STEAM NAVIGATION ‘ COM 
“PANY— 

Question re provision of stedmers for 
enabling th to carry iis coastal 

trade cargo quota. & 
SEA COAST. 

SECOND CLASS COMPARTMENTS— 
See “Compartments 

, SECRET SESSION— 
‘ge ‘“‘Session(s)’’. 

SECRETARIAT STAFF— 

employed in Transportation Units ot 
the Indian Army. 

Dearness allowance to Central Govyern- 
ment on the Punjab Scale, 19. 

Grant of increments for the period before 
is confirmation to a State Railway non- 

gazetted ——. 3. 

SERVICE(S 
Question re— 

Condition of —— of Railway servants 
employed in Transportation Units of 
the Indian Army. 

Promotion fo Lower Gazetted —— on 
State-managed Railways. 360-61. ! 

Terms of —— of workers — on munitions 
production in Ordnance Factories and 
Railway workshops. 79-80. 

SESSION (S)— ; 
Secret — (for discussing the War 

Situation). 638. 
SELTLEMENT(S)— 

Question re —— of Kazaks in India. 472 
SEWING WORK CONTRACTOR(S)— 

See ‘‘Contractor(s)* 

SHAHDARA— 
Question re— 

Contemplated return of certain land near 
ee Bridge to former ~ 

SENIOR CLERK, SBS 
8 “Clerk(s)’?, (8) ae 

See iui हि Rater of Fares for passenger transport 
23220 01220 गम Delhi City and ——. 5235-24. 

९ vii oF Baopean Te heft cases registered by -—— ९०४०७ 
come an Station : हु 

bers of the Bxeeutive Council. ABA: ‘ARAN 
; mn हर 22222 and staff in the Government of Tee A see ee sees 

ndia Departments’ and the amount of ४ > : 
their 08100188 i. 5 EL) ee é “i ee 

SECRETARY OF STATE FoR INDIA— | MARRS) APELIOATION ~ (SECOND 
Question re— See "Mi ates te 

Statement by the re Food Adminis- eB te NU IE sounder 
tration in India. 142, 

Statement mada by in the House of | SHIP(S)— 
Commons regarding food situation in Question 7e officers and subordinates on 

India. 975-77. pilgrim 146. 

SECURITY (IES ies 2 rt SHIPBUILDING INDUSTRY— 
Motion for t bore fei sof 19 re steps for developing Indian 
— of the अटल 82-83. Merchant navy and ——= 645-46. 

SECURITY DEPOSIT(S)— SHIPPING— = 
Question re —— for due payment of | Question re— 

electric and walter chargés for Govern- Collaboration in post-war 435. 
_ment bungalows demanded by New Delhi India’s post-war —— policy. 427-28. 
‘Municipal Committee. 145. SHIPMENT (8)-- - i 

SECURITY _PRISONER(S) Question re tea waiting —— under con- 
See ‘‘Prisoner(s) tractual obligations after the ban on SELEC ~__ private exports. 643-44. 
7० for tacruitment to posts of SHOES 3 ssistant Inspectors’ of Works on North Question re opening of cheap —— for Rail. 
Western Railway. 60-61, 982 SHORT gone levees 61-68, 

Berens saa POSTS— कल 320 ve ——— vf rice supply in Bengal. 

SICKNESS INSURANCE— 
See ‘Insurance (RESORT EE DE ee . 
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SERDIQUE ALI KHAN, NAWAB— 
otion for adjournment re failure of Gov- 
efnment to secure attendance of Govern- 
ment M te 

> quorum in the Assembly., 659. +7 
4 Motion re ‘condemnation of the cowardly 

attack on Mr. A. Jinnah. 217. 
Resolution 76 pilgrimage to the Hedjaz. 661- 

65. ४ 
STKH(S)— 

Question re— 
Forfeiture of ‘the increment. of a —— b 

i : the Director, Imperial | Agricultural 
Research Institute. 270-71 

Offensive remarks before a deputation’ of 
the —— staff by. the Superintendent. 
Traffic Accounts Branch. Labor. 80-81. 

detained ‘in the Punjab. under 
5 Defence of India Rules 26. 167-68, 

हे —— in high salaried posts in Information 
and Broadcasting Department. 472. 

a —— in high salaried posts in Supply” 
Department. 363. 

: : —— in high salaried posts in the Central 
‘ Public Works Department, 426. 

; —— in high salaried posts of certain 
Departments. 283, 

—— in high salaried posts of External 
i ; Affairs Department. 363 

>> In new posts created in the 
merce, Industries and Civil 
and Food Departments. 282-83. 

गण in temporary ministerial posts 

Com- 
Supplies 

in 
ee Se certain offices. 472-73. 

५2९४2 पे —— in ‘the posts created in. एसी Defence 
= Department. 318-19. 

» Verification of the bona fides of —— re 
ernited in Supply Department. 364. 

है Question re research in the manufac 
paper pulp, p 

3 656. 
SILVER— 

Question re— 
Indian —— handed over tothe United 
Kingdom Goyernment, ete. 327, 

Non-conversion of paper cutrency into 
८ — aay 8: 172-75. 

——_policy of fhe Government: of Tndia 
~ 323-24, 
—— rupees in cirenlation. 170 

STMLA— - 
~-. Question ve— z 

Cost of taising buildings in New Delhi 
- and —— connected with war activities 

Provision of Rickshaw stand atthe Cart 
> road quarters, ——. 150. 

¥ Unsatisfactory arrangements for  accom- 
3 2 of Members of Assembly~ at 

_ - SIND— ~ हे 5 
Question re— = kg 

ie yeiree industrial col d Salt and 
हर 03 परत and Skins’ Merchants in —— 

Duty-free industrial coloured salt and the 
fishing industry in ——. 320-21 

fone Industry in the —— sea coast 
2. 

Lands and crops seized under Deferice of 
India Rules in —— Air Fields, 

Property confiscated in under 

SIVA RAJ, RAO BAHADUR N.— 
Delhi University (Amendment) Bill— 

Consideration of — clauses. 512, “727-28, 
‘754-56, 774-75, 786-87, 788, 792 

Motion ve— 
Condemnation of the cowardly attack on 

Mr, M. A. Jinnah. 219-20, 
The food situation. 590-92, 
Question Te ered contractors. of the 

Central Public Works Department. 699 
Question (Supplementary) 7€-- 
Appointments of South Indians in the 

Imperial Agricultural Research Tns 
tithte.. 423. 
Newspapers supplied to Mm Gandh: Sine 

SKIN(S)— 
Question re duty-free Industrial Coloured 

Salt and Hides and —— Merchants -in 
-Sind. 321. 

SLUMP— 
Question ve. plans for protection of agricul- | 

turists from ——— in prices after the war. 
430-31, 

SMALL-POX— é 
Question re epidemie of fever, - and 

typhoid in Delhi. 417-19. 
SOLDIER(S)— : 

Question 7e missing Indian’ —— and 
officers in far Hast, का. 

SOLDIERS’ BOARD— BS 
working Question +e constitution and ‘the 

of the Indian ——. 14-15. 

SOUTH AFRICA— 
he recent: 

my, 
150, 472: 

ory steps against the Pegging Bill 
of ——, 128, 3, 83. 

Steps of removing the grievances of 
Indians affected by the Pegging Act sof. 

कम 135-36. 
SOUTH AFRICA, GOVERNMENT 07: 

Question ve correspondence Wetween Govern- 
ent of India and —— on the Ps 

Bill. 1 
SOUTH AFRICA, UNION OF- 

Question re, imports from and ae to 
tl 

SOUTH AFRICAN BANK(S)— 
See Bank(s) 

SOUTH ' AFRICAN INSURANCE COM- 
PANY(IES)— 

See ‘Tnsurance _Company(ies) 
SOUTH INDIAN(S)— 

Question 7e— 
Appointment 

tural 

Appointments i 
griculfural Research - Institute. 

47. 
Confirmation of a --— Cattle Superinten- 

dent by the Director, Imperial Agricnl- 
tural Research Institute. 147. 

SOUTH INDIAN ASSISTANT: 
See ‘Assistant(s) 

Martial Law. 32. ६ 
SPECIAL COURTS ORDINANCE— 

See “Ordinance(s)”’ 

f 

Pegging’ 

5 

iia 
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849, 861. 
977, 978 

Reciprocity (Amendment) Bill———_—_ 
». Motion to consider 8. 

War Injuries (Compensation 
Bil=ARS Sse 

871, 890, 900; 827, 954, 966, 

Insurance) 

709, 711, 
2 ५ 

Consideration of clauses. 
SPRING-WATER(S)— 

722. 

Question ze commercial aspects: of Indian 

STABILIZATION— % 
lution re —— of prices. 682-97. 

STAFE— 
Question re— 
Communal. xepresentution in certain —— 

oi, the Moradabad Division. 376, 983. 
Di 91111 गंध 

to” Ministerial engabed 
work. 167. ... 

High fare rates charged by the 
. Delhi and desirability of giving 

on. war, 

24 

extra allowances: 

SPECIAL MUSLIM OFFICERS— STANDING LABOUR COMMITTEE 
See ‘Officer(s) See ‘‘Committee(s)’- 

SPEECH(ES)— 5 Foop— 
ewilestion Te— See ‘Food’? 5 

& Censorship on Myr, Louis Fischer's writ- | spaRVATION— rae Hi ( 

ings and ——. Li Motion for adjournment 7e— है 
Guildhall '---_ of Mr. Churchill and Deaths by din Ovissacs/82: 

reference #9 India.” 14: Deaths due to'—— and famine condition 
SPENCE,) SIR GEORGE— in Bengal... 436. 

कु jell ‘University (Amendment) Bill— Deaths due to —— im Bengal. 485-85: Se 
Motions ‘to consider and to circulate. 390.) Question 7e— 0 
Consideration of Clauses. 461, 830, 839, Deaths due to —— in Ovissa, 149. 

Reports regarding deaths from ——, ete 
in Bengal. 277-78. 

STATE(S)— है 
Question re “Basic quot: 

grains ot different d 
+-+ 528 

ATE RAILWAY (5)-. 
ay (s, 

STATE-MANAGED RAILWAY(S)— 
See ‘Railwayis)”. 

STATEMEN T(S)— 
Question re 
—— by the Secretary of, State for India 

ve Food Administration, in India, 142, 
in House of Commons © regarding 

India’s financial help io Britain, 693: 

as vegards food- 
it Provinces and. 

81: 

made by Secretary of* State for 
Tndia in the House of Commons: regard- 
ing food situation in India. 275-77. x 

(Jaid on the table) re objects on 
which the aviation share of the Petrol 
Tax Fund was expended. 214-16. £ 

STATEMENT OF BUSINESS— Hindi and Urdu —— in the Information : 
= and Broadcasting Department. 625-26. 190-91 gE Sir Sultan Ahmed 

Long 22226 228 for Railway running STATES (PROTECTION AGAINST DIS- 

AFFECTION) BILL— थे ५ 
Of: ée *‘Indian ——" under **Bill(s)’’, 

STATION ACCOUNTS 26% ६ 5268 
a Sees A = fe ae a रु हे THRIS)= < CMe + Non-gazetted on Hast aetna Rail- STER(S)— se २68 क 

way given extensions of service. 529: AlloEmente Bee 
Offensive remarks before a de: jon of f Ee 02268) (0108 Muzai- 5: 

गम 26% ths, - Superintendent; Promotion of “Assistant —— — Traffic Accounts Branch i 80-81. 1. 

Promotion of Works Clerks in the Rail- 
Way. Board Scheme for relief of Grade 

. IT ——on North Western Railway 

Secretaries, 
ment of India 
amount of their salaries, 1. 

“~~ appointed 88 Transportation Inspec- 
= tors in Moradabad Division. - 36. 

STAFF OFFICERS— 
“Officer(s)’”. xs 

a amongst ~ Railway 
employees. . 
Manufacture distribution of ——-. 

ply and distribution of ——. 196-28, 
STANDARD TI 

Question re— 

y of restoring old ——~. 173, 
the dversely — affected by - 

285. 

posts on North Western Railway. 32. ५ 
Refusal of covered wagons for military ~~ 

supply of timber and bamboos by ——, 
Najibabad. 526. 

STEAMER(S)— 
Question’ ve provision of —— for enabling 

the Scindia Steam» Navigation Company fk a 
to carry its coastal \trade cargo. quota. 

STEEL— ६ : 
Reema bition or Pract 3 

yolying use oi cement, ——— and timber. 
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Grade. ITI clerk as, —— attached to 
D.G.M.P.. North Western +Railway 
Headquarters Office, Lahore.» © 372-75, 

STERLING BALANCES— 
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Question ve non-advertising of vacancies 

in —— on the Bombay, Baroda and Cen- 
‘tral India Railway. 3605-66. 

SUBORDINATE SERVICE(S)— 
Question re leave reserve for the employees 

jn —— in Karachi Division. 575.” 
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SUPPLY (IES)— 
Question re— ‘ 
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The “emergency plan” regarding —— of 
rice to Bengal. 278-79. 

SUPPLY DEPARTMENT— 
Question 7e— 
HG 

~ Question’ ve sulphur mined in B 
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८0 ए 

Mofion to refer 
Delhi University 
 ‘Oondideration of Clauses. 441, 

736, 751, 754, 776, 824, 841, 886 

Expressions of regret on the death of 
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के policies. 428, न taxi drivers of Delhi. 139-42. 

TAX (ES)— E TOOFAN EXPRESS— 
Statement (laid on the able) re objects Question re reservation -of Second Class 

on which the aviation share of the Petrol compartments in the —— from Delhi on 
Tax Fund was Ox Benge 214-16. the Ist July, 1943. 66-67 A 
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Question re —— of the bond fides of Sikhs | WAR FRONT. 

recruited in Supply Department. 36' Question 7e— 5 

VESTED INTERES Propaganda programme of the National 
2 Question re purchases by — of textile 36 
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Station Master; Najibabad. 526 ELF ally newspaners 

Supnly of ‘6 Bevel and Bihar coal: | WELFARE AND (AMBNITIES DIREC- 
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Fisher’s —— and speeches, 319-13. . = | Eilericneae to the Hedjaz. 669, 674/675, 
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Daty-free industrial coloured salt and the 
fishing industry in Sind. 

‘Fishing Industry in’ the Sind Sea coast, 

272. 
Government assistance for disposal of 
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Demolition of a Mosque on Asoka 
eee . eee Seer ता कक 1, 
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517. 
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Necessity of revising. the buying agency 

policy 76 wool 519-20, 
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restrictions on forward contracts. 134. 
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and 
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